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The
Uttar Pradesh State Universities
Act, 1973

[President’s Act 10 of 19732

An Act 1o amend and consolidate the law relating to certain Universities
[Ie is hereby enacted as follows :]*

Prefatory Note : Reasons for the Enaciment.—With a view 1o toning up the academic and
financial administration of higher cducation in State of U.P., a comprehensive Bill applicable to all the
Suate Universities (except the Roorkee University and Govind Ballabh Pant Agricultural University),
was prepared in the light of the recommendations made by various Commissions and Commitiees
appointed by the Government of Indiz and the State Govemment and also the views of the Vice-
Chancellors and other educationists.

2. The Bill, imter alia. provides for the reorganization of the Court, the Exccutive Council, the
Academic Coungil, the Finance Comunittee and the Selection Commitices for the appointment of
teachers in the Universities with a view to making them mwore cffective and compact bodies. It also
provides for the constitution of Examination and Admission Committees. The Bill also provides for the
appointment of Pro-Vice-Chanccllors in certain Universities and a whole-time Finance Officer in place
of honorary Treasurer in all Universities.

3. The Bill also contains provisions for the following matters, namely :
(i) Security of service of teachers of degree colleges.

(i) Constitution of Selection Committee for the appointment of Principals and teachers of
degree colleges.

(ié) Introduction of comespondence courscs and allowing persons to appear as private
candidates.

(iv) Opening of posigraduate classcs in associated colleges of Allahabad and Lucknow
Universities with the previous approval of the Chancellor.

(v) Provision for autonomous colleges and working men's colleges.

(véi) Provision for gratity for teachers killed or wounded in incidents arising out of their dutics
connected with the conduct or ¢xaminations.

(viiy Disqualifications of members of the Executive Council from participation in matters in
which their personal interest is involved.

(viid) Supersession of the Executive Council in case of failure to discharge functions properly.
(éx) Students’ participation in the University administration.

(x) Penalty for charging capitation fees (whether in the form of donations or otherwise) for
admission of students to degrec colleges.

(xi) Regulation of the administration of degree colleges.

(xif) Barring suits in civil courts in respect of day to day functioning of the Universities.

1. Enacted by the President on 2-9-1973 and amended and se-enacted by U.P. Act 29 of 1974 (1974
LLT-1V-152).
2. Amended and re-enacted by U.P. Act 29 of 1974,

3. Subs. for the words “Enacted by the President in the Twenty-fourth ycar of the Republic of India”
by U.P. Acl 29 of 1974, S. 3.
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imparting tutorial and other supplementary instructions;

‘hostel of a University® means a unit of residence for students maintained
or recognised by the University, other than a hall, and ‘hostel of an
affiliated or associated college’ means a unit of residence for students of
that college:

*Institute’ means an Institute established by the University under Section
44,
‘management’ in relation to an affiliated or associated college. means the

managing committee or other body charged with managing the affairs of
that college and recognised as such by the University;

15[Provided that in relation to any such college maintained by a Municipal Board

or a Nagar Mahapalika, the expression ‘management’ means the education
committee of such Board or Mahapalika as the case may be and the
expression ‘Head of the Management' means the chairman of such
committee.)

Recognition.~~Where the Management Committee was recognised under Statute 27-A of the Agra
University statutes and the action taken by such commitice was approved by the Chancellor and Vice-
Chancellor that is sufficicnt secognition for the purposcs of Scction 2(13) of the Act. P.C. Sikand v.
Chaneellor, Agra University. 1979 AL) (NOC) 81.

(14
(15)

(16)

an

16[(18)

(19

20

@n

‘prescribed’ means prescribed by the Statutes ;

*principal’. in relation to an affiliated. associated or a constituent college.
means the head of such college -

‘rcgistered graduate’ means a graduate of the University registered
undcr the provisions of this Act or under any cnactment repealed by
this Act ;

*Statutes’, ‘Ordinances’ and ‘Regulations’ means rcceptively the Statutes,
Ordinances and Regulations of the University ;

*Self finance course’ means a course with respect to which all financial
liabilities shall be borne by the Management of an associated or affiliated
college or by a University;

*teacher’ in relation to the provisions of this Act except Chapter XI-A,
mcans a person employed in a University or in an institute or in a
constituent or affiliated or associated college of a University for imparting
instructions or guiding or conducting rescarch in any subject or course
approved by that University and includes a Principal or Director;}

‘University' means an existing University or a new University established
after the commencement of this Act under Section 4 ;

*Working Men's College’ means an affiliasted or associated college
recognised as such in accordance with the provisions of Section 43,

15. Ins. by U.P. Act 12 of 1978, 8. 2.
16. Subs. by U.P. Act [ of 2004, 8. 2 (w.c.f. 11-7-2003).
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CHAPTER 1l
THE UNIVERSITIES

3. Incorporation of Universities.—(1) The Chancellor, the Vice-Chancellor
and the members of the Executive Council, the Court and the Academic Council for
the time being holding office as such in any University shall constitute a body
corporate by the name of that University.

(2) Each University shall have perpetual succession and a common scal and
shall sue and be sued by its name.

4. Establishment of new Universitics and alteration of the areas or
names of Universitics.—(1) With effect from such date as the State Government
may by notification in the Gazette appoint in that behalf, there shall be established
a University of Kumaun at Naini Tal and a University of Garhwal !?[which shall
from April 25. 1989 be called the Hemvati Nandan Bahuguna Garhwal
University] at Srinagar (District Garhwal) for the areas respectively specified in
the Schedule.

18[(1-A) With cffect from such date or dates as the State Government may by
notification in the Gazette appoint in this behalf. there shall be established—
(a) a University of Bundelkhand at Jhansi ;
(5) a: University of Avadh at Faizabad '9{which shall be called the
Doctor Ram Manohar Lohia University, Faizabad with effect from
June 18, 1994, and the Doctor Ram Manohar Lohia Avadh University,
Faizabad with effect from July 11, 1995]); [* > *10
(c) a University of Rohilkhand at Bareilly 2![which shall with effect from the
date of the commencement of the Uttar Pradesh State Universities
(Sccond Amcndment) Act, 1997 be called Mahatma Jyotiba Phule
Rohilkhand University, Bareilly);
2{(d) a University to be known as Purvanchal University at Jaunpur, which
shall, with effect from the date of commencement of the Uttar Pradesh
State Universities (Amendment) Act, 1999, be called **Vir Bahadur Singh
Purvanchal University. Jaunpur]
for the areas respectively specified in the Schedule.
(1-B) in relation to the Universities to be established under sub-section (1-A)—

(a) the State Government shall appoint interim officers of the Universitics
(other than the Chancellor) and shall constitute interim authorities of such
Universities in such manner as it thinks fit ;

B{(b) the officers appointed and members of the authorities constituted under

17. Ins. by U.P. Act 26 of 1989, §. 2 (w.c.f. 24-3-1989).

18. Ins. by U.P. Ac1 29 0f 1974, S. 6.

19. Subs. by President’s Act 4 of 1996, S. 3(a) (w.c.f. 11-7-1995).
20. Omitted by U.P. Act 19 of 1987.

21. Ins. by UP. Act 18 of 1997, 8. 3 (w.c.f. 16-8-1997).

22. Subs. by U.P. Act 11 0f 1999, 8. 2 (w.c.f. 8-1-1999).

23. Subs. by U.P. Act 1201978, 8. 3.



UTTAR PRADESH STATE UNIVERSITIES ACT, 1973 IS. 4

clause (a) shall hold office {* * *]2 until the appointment of
officers or the constitution of the authoritics in accordance with clause (c)
[or such other earlier date as may be specified by the State Government
in this behalf] :

%[Provided that the State Government may, by notification extend the term of

©)

the members of such authorities for a period not exceeding one year.]

the State Government shall take steps for the appointment of officers and
constitution of authorities of such Universities in accordance with the
provisions of this Act, so that the same may be completed before the
expiry of the respective terms of the interim officers and members under
clause (5).]

(2) With effect from such date as the State Government may, by notification in
the Gazette, appoint in that behalf the institution known as Kashi Vidyapith at
Varanasi shall be deemed to be a University established under the provisions of this
Act ¥[which shall be called Mahatma Gandhi Kashi Vidyapith, Varanasi with effect
from July L1, 1995].

(3) As from the date appointed under sub-section (2)—

@)

(#)
(iif)

(iv)

v)

the society known as the Kashi Vidyapith, Varanasi shall be dissolved,
and all property moveable and immovable, and rights, powers and
privileges of the society shall be transferred to and vest in the University
and shall be applied to the objects and purposes for which the University
is established ;

all debts. liabilities and obligations of the said society shall be transferred
to the University and shall thereafter be discharged and satisfied by it ;

all references in any enactment to the said society shall be construed as
reference to the University ;

any will, deed or other document, whether made or executed before or
after the commencement of this Act which contains any request, gift or
trust in favour of the said society shall be construed as if the University
was therein named instcad of such society ;

subject to the provisions of this Act, every person employed immediately
before the said date in the said society shall with effect from that date.
become an cmployee of the University by the same tenure and upon the
same conditions of service or conditions as similar thercto as changed
circumstances may permit, as he would have held under the said society,
if such notification had not been issued.

(4) The State Government may, by notification in the Gazette—

(a)
)]

increase the arca of a Universily ;
diminish the area of a University ; or

24. Deleted by U.P. Act 19 of 1987.

2S. Sub. by U.P. Act 19 of 1987.

26. Ins. by U.P. Act 5 of 1977.S. 2.

27. Ins. by President’s Act 4 of 1996, S. 3(b) (w.c.f. 11-7-1995).
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(¢) alter the name of a University :

Provided that no such notification shall be issued except with the previous
approval by resolution, of both the Houses of the State Legislature.

(5) Any notification under this scction may contain such provision for the
amendment of the Schedule, and the Statutes, Ordinances and Regulations of
the University or Universitics affected by such notification as may be necessary
to give effect to the provisions of the notification, and thereupon the Schedule
and such Statutes, Ordinances and Regulations shall stand amended
accordingly.

(6) Without prejudice to the generality of the provisions of sub-section (5), any
notification under this section may provide for the following matters namely—

(@) provisions in respect of representation of various interest or classes of
persons in the authorities of the University or Universities affected by the
said notification ;

(b) provisions for exercise of option by registered graduates of any then
existing University to continue to remain registered graduates of same
University or to get registered with a newly-established University so,
however, that no person shall be registered graduate of more than one
University :

(¢) such other supplement. incidental and consequential provisions as the
State Government may deem necessary.

Explanation.—For the purposes of this section and Section § ‘Kashi Vidyapith’
means the institution known as Kashi Vidyapith at Varanasi established and
administered by the Society known as Kashi Vidyapith registered under the Societies
Registration Act, 1860 (21 of 1860), in respect of which the Nirikshak Sabha of the
said Socicty has passed a resolution on 28th May, 1972 requesting the State
Government to take over the cntire moveable and immovable properties of the said
institution and to convert it into a Statc University.

5. Territorial exercise of powers.—(1) Save as otherwise provided by or
under this Act, the powers conferred on each University (other than the
Sampurnanand Sanskrit Vishvavidyalaya and the Kashi Vidyapith) shall be
exercisable in respect of the area for the time being specified against it in the
Schedule.

(2) The Sampurnanand Sanskrit Vishvavidyalaya may affiliate institutions
situated in any part of the territory of India and recognize teachers of, and admit to
its examinations candidates from such territory or abroad :

Provided that the Vishvavidyalaya shall not—
(a) affiliate an institution outside Uttar Pradesh ; or

(b) recognize any teacher employed in an institution situated outside Uttar
Pradesh and maintained by any Government ;

except upon the recommendation of the Government concerned.

(3) Nothing in this Act relating to affiliation or recognition of colleges shall
apply to the Kashi Vidyapith ;
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(4) Notwithstanding anything contained in sub-section (1), the powers conferred
on the %[ ¥[Chhatrapati] Shahu Ji Maharaj University, Kanpur] in respect of
institution and research in the Ayurvedic and Unani systems of medicine and
advancement and dissemination of knowledge thereof shall be exercisable
throughout Uttar Pradesh.

30{(5) Notwithstanding anything contained in sub-section (1) the homoevpathic
educational or instructional institutions throughout Uttar Pradesh may be affiliated to
the 3{Doctor Bhimrao Ambedkar University, Agra or [Chhatrapati]?® Shahu Ji
Maharaj University, Kanpur].)

32((6) Notwithstanding anything contained in sub-section (1) or sub-section (1)
of Section 37, the institutions established or proposed to be established for imparting
education or instruction in Western Medical Science as defined in the Indian
Medical Degrees Act, 1916, engineering technology or management anywhere in
Uttar Pradesh may, subject to such directions as may be issued by the State
Government in this behalf, be affiliated to any University.}

6. University open to all classes and creed.—The University shall be open to
all persons irrespective of class or creed, but nothing in this section shall be deemed
to require the University to admit to any course of study a larger number of students
than may be determined by the Ordinances :

Provided that nothing in this section shall be deemed to prevent the
University from making special provisions for admission of students belonging
to 3[the Scheduled Castes, the Scheduled Tribes or Other Backward Classes of
citizens).

7. Powers and duties of the University.—The University shall have the
following powers and duties, namely—

(1) to provide for instruction in such branches of learning as the University
may think fit, and to make provision for rescarch and for the advancement
and dissemination of knowledge ;

(2) to admit any college to the privileges of affiliation or recognition or to
enlarge the privileges of any college already affiliated or recognised, as
the case may be, or to withdraw or curtail any such privilege and to guide
and control the work of affiliated and associated colleges ;

(3) to institute degrees, diplomas and other academic distinctions ;

(4) to hold examinations for, and to grant and confer degrees, diplomas and
other academic distinctions to and on persons, who—

(a) have pursued a course of study in the University, a constituent
college or an affiliated college, or associated college ; or

28. Subs. by President's Act 4 of 1996, S. 4(a) (w.c.f. 23-9-1995).
29. Subs. for ''Shri” by U.P. Act 120f 1997, S. 3.

30. ins. by UP. Act 1401977, 8. 9.

31. Subs. by President's Act 4 of 1996, S. 4(b) (w.e.[. 23-9-1995).
32. Ins. by President’s Act 4 of 1996, S. 4{¢} (w.e.f. 25-8-1995).

33. Subs. by UP. Act 20 0f 1994. S. 4 (w.e.f. 15.7-1994).



S.7}

(5

(6)

&)

@®
&)
(10)
an
(12)

(13)

(14)

THE UNIVERSITIES 9

(b) bhave carried on research in the University or in an institution
recognised in that behalf by the University or independently, under
conditions laid down in the Statutes and the Ordinances ; or

(c) have pursued a course of study by correspondence whether residing
within the area of the University or not, and have been registered by
the University, subject to such conditions as may be laid down in the
Statutes and Ordinances as external candidates ; or

(d) are teachers or other employees in the University or in an Institute
or in a constituent or affiliated or associated college or in any other
educational institutions under conditions laid down in the Statutes
and the Ordinances or are inspecting officers permanently
employed in the Department of Education of the State
Government, and have carried on private studies under conditions
laid down in the Statutes and the Ordinances ; or

(e) are women residing within the area of the University and have
carricd on private studies under conditions laid down in the
Statutes and Ordinances ; or

() are blind and are residing within the area of the University and
have carricd on private studies under conditions laid down in the
Statutes and the Ordinances ;

to hold examinations for and to grant the degree of Bachelor of Arts or
Commerce or Master of Arts or Commerce to persons residing within the
area of the University who have carried on private studies under
conditions laid down in the Statutes and the Ordinances ;

to confer honorary degree or other academic distinction in the manner and
under conditions laid down in the Statutes ;

to grant such diplomas to, and to provide such lectures and instructions
for persons, not being students of the University, as the University may
determine ;

to co-operate or collaborate with other Universities and authorities in such
manner and for such purposes as the University may determine ;

to institute teaching posts required by the University and to appoint
persons to such posts ;

to recognize teachers for giving instruction in halls ;

to lay down the conditions of affiliation or recognition of colleges and to
satisfy itself by periodical inspection and otherwise that those conditions
are satisfied ;

to institute and award scholarships, fellowships (including travelling
fellowship), studentships and prizes in accordance with the Statutes and
the Ordinances ;

to institute and maintain halls and hostels and to recognize places of
residence for students of the University, the Institutes or the constituent or
associated colleges affiliated ; or

to demand and receive such fees and other charges as may be fixed by the
Ordinances ;
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(15) to supervise and control the residence and to regulate the discipline of
students of the University. the Institute and the constituent or affiliated
or associated colleges and 10 make arrangements for promoting their
health ;

{16) to create administrative, ministerial and other necessary posts and to make
appointments thereto ; and

(17) 1o do all such acts and things, whether incidental to the powers aforesaid
or not, as may be requisite in order to further the objects of the University.

H[7-A. Additional powers and dutics of certain University.—Upon being
authorised by the State Government by notification under the Uttar Pradcsh
Homoeopathic Medicine Act, 1951, 35[Doctor Bhimrao Ambedkar University,
Agra or [Chhatrapati]> Shahu Ji Maharaj University, Kanpur], as the case may be,
shall—

(a) hold examinations for and grant diplomas in Homoeopathy ;

(b) take over the functions of holding of examinations for courses prescribed
by the Board of Homoeopathic Medicine constituted under the said Act
and granting diplomas and shall exercise and perform all the powers and
functions of such Board under the said Act with respect to holding of such
examinations and granting of diplomas.]

CHAPTER II}
INSPECTION AND INQUIRY

8. Visitation.—(1) The State Government shall have the right to cause an
inspection to be made by such person or persons as it may direct, of the University
or any constituent college or any Institute maintained by the University. including its
buildings, libraries, laboratories, workshops and equipment and also of the
examinations, teaching and other work conducted or done by the University or such
colleges or Institute or to cause an inquiry to be made in the like manner in respect
of any maiter connected with the administration and finances of the University or
such college or such Institute.

{2) Where the State Government decides to cause an inspection or inquiry to be
made under sub-section (1), it shall inform the University of the same through the
Registrar, and any person nominated by the Executive Council may be present at
such inspection or inquiry as representative of the University and he shall have the
right to be heard as such :

Provided that no lcgal practitioner shall appear, plead or act on behalf of the
University at such inspection or inquiry.

(3) The person or persons appointed to inspect or inquire under sub-section (1)
shall have all the powers of a civil court, while trying a suit under the Code of Civil
Procedure, 1908, for the purpose of taking evidence on oath and enforcing the
attendance of witnesses and compelling production of documents and material

34. ins. by U.P. Act 14 of 1977, S. 10.
3S. Subs. by President’s Act 4 of 1996. S. 5 (w.c.f. 23-9-1995).
36. Subs. for *'Shni’* by U.P. Act 120f 1997, S. 3.
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objects, and shall be deemed to be a civil court within the mecaning of 3[Sections
345 and 346 of the Code of Criminal Procedure, 1973}, and any proceeding before
him or them shall be decmed to be judicial proceeding within the meaning of
Sections 193 and 228 of the Indian Penal Code.

(4) The State Government shall address the Vice-Chancellor with reference to
the result of such inspection or inquiry, and the Vice-Chancellor shall communicate
to the Executive Council the views of the State Government with such advice as the
State Government may offer upon the action to be taken thereon.

(5) The Vice-Chancellor shall then within such time as the State Government
may fix, submit to it a report of the action taken or proposed to be taken by the
Executive Council.

(6) If the University authorities do not within a reasonable time, take action to
the satisfaction of the State Government, the Government may, after considering any
explanation which the University authorities may furnish, issue such directions as it
may think fit, and the University authorities shall be bound to comply with such
directions.

(7) The State Government shall send to the Chancellor a copy of every report of
an inspection or inquiry caused to be made under sub-section (1) and of every
communication received from the Vice-Chancellor under sub-section (5) and of
every direction issued under sub-section (6) and also of every report or information
reccived in respect of compliance or non-compliance with such direction.

(8) Without prejudice to the provisions of sub-section (6) if the Chancellor on
consideration of any document or material referred to in sub-section (7) of this
section including any report of an inquiry held before the commencement of this
Act, is of opinion that the Executive Council has failed to carry out its functions or
has abused its powers, he may, after giving it an opportunity of submitting a written
explanation, order that in supersession, of the said Executive Council, an ad hoc
Execution Council, consisting of the Vice-Chancellor and such other persons not
exceeding ten in number as the Chancellor may appoint in that behalf including any
member of the superseded Executive Council, shall for such period not exceeding
two years as the Chancellor may from time to timec specify. and subject to the
provisions of sub-section {11), exercise and perform all the powers and functions of
the Executive Council under this Act.

(9) Nothing in Section 20 shall apply to the composition of the ad hoc Executive
Council that may be constituted under sub-section (8).

(10) Upon an order being made under sub-section (8), the term of office of all
mcmbers of the Executive Council superseded thereby, including ex officio
members, shall cease and all such members shall vacate their offices as such.

(11) During the period of operation of an order under sub-section (8), the
provisions of this Act, shall have effect subject to the following modifications.
namely—

{a) in Section 20, after sub-section (§), the following sub-section shall be
deemed inserted :

37. Subs. by U.P. Ac150f1977,8. 3.
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‘(6) A meeting of the Executive Council shall be held at lcast once
every two months' ;

() in Section 21, in sub-section (1), after the words ‘subject to the provisions
of this Act’, the words ‘and subject also to the control of the Chancellor’
shall be deemed inserted ;

(c) in Section 24, in sub-section (2), the words ‘and shall upon a requisition
in writing signed by not less than one-fourth of the total membership of
the Court’ shall be deemed omitted.

(12) A fresh Executive Council shall be constituted in accordance with the
provisions of Section 20 with effect from the expiration of the period of operation of
an order under sub-section (8).

(13) Any Statute, Ordinance, Regulation or other rules made during the period
of operation of an order under sub-section (8), in accordance with the provisions of
this Act, as deemed modified by virtue of the provisions of sub-section (11) shall,
notwithstanding the expiration of such period, continue in force until amended,
repealed or rescinded in accordance with the provisions of this Act.

CHAPTER IV
OFFICERS OF THE UNIVERSITY
9. Officers of the University.—The following shall be the officers of the
University—
{a) the Chancellor;

(b) in the case of Sampurnanand Sanskrit Vishvavidyalaya only, the
Pro-Chancellor ;

{¢) the Vice-Chancellor ;

(d) in the case of Universities referred to in sub-section (1) of Section 14, the
pro-Vice-Chancellor ;

(e) the Finance officer ;
(N the Registrar ;
3((f) the Controller of Examinations, if any, appointed ;)
(g) the Deans of the Facultics ;
(h) the Dean of Students Welfare ;
(i) such other officers as may be declared by the Statutes to be the officers of
the University.

10. The Chancellor.—(1) The Governor shall be the Chancellor of the
University. He shall, by virtue of his office, be the Head of the University and the
President of the Court and shall, when present, preside at meeting of the Court and at
any convocation of the University.

(2) Every proposal for the conferment of an honorary degree shall be subject to
the confirmation of the Chancellor.

38. Ins. by U.P. Act 14 of 1995, S. 2 (w.e.f. 25-2-1995).
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(3) It shall be the duty of the Vicc-Chancellor to furnish such information or
records relating to the administration of the affairs of the University as the
Chancellor may call for.

{4) The Chancellor shall have such other powers as may be conferred on him by
or under this Act or the Statutes.

11.  Pro-Chancellor.—(1) Maharaja Vibhuti Narain Singh of Varanasi shall
continuc to be the Pro-Chancellor for life of the Sampurnanand Sanskrit
Vishvavidyalaya.

(2) The Pro-Chancellor shall, in the absence of the Chancellor, preside at
meetings of the Court and at any convocation of the Vishvavidyalaya.

(3) The Pro-Chancellor shall have such other powers as may be conferred upon
him by or under this Act or the Statutes.

12. The Vice-Chancellor.—(1) The Vice-Chancellor shall be whole-time
salaried officer of the University and shall be appointed by the Chancellor except as
provided by sub-section (5) or sub-section (10) from amongst the persons whose
names are submitted to him by the Committee constituted in accordance with the
provisions of sub-section (2).

(2) The Committee referred 10 in sub-section (1) shall consist of the following
members, namely-—

(a) one person (not being a person connected with the University, an
Institute, a constituent college, an associated or affiliated college or a hall
or hostel) to be elected by the Executive Council 3%(at least thrce months
before the date on which a vacancy in the office of the Vice-Chancellor is
due to occur by reason of expiry of his term] ;

(b) one person who is or has been a Judge of the High Court of Judicature at
Allahabad including the Chief Justice thereof nominated by the said Chief
Justice ; and

(¢) one person to be nominated by the Chancellor who shall also be the
convenor of the Committee :

“{Provided that where the Executive Council fails to elect any person in
accordance with clause (a), then the Chancellor shall nominate in addition to the
person nominated by him under clause (c), one person in licu of the
representative of the Executive Council.]

(3) The Committee, shall, as far as may be, at least sixty days before the date on
which a vacancy in the office of the Vice-Chancelllor is due to occur by reason of
expiry of term or resignation under sub-section (7), and also whenever so required
and before such date as may be specified by the Chancellor; submit to the Chancellor
the names of not less than three and not more than five persons suitable to hold the
office of the Vice-Chancellor. The Committee shall, while submitting the names,
also forward to the Chancellor a concise statement showing the academic

39. ins. by U.P. Act 50f 1977, 8. 4.
40. ins. by U.P. Act 50f 1977,8. 4.
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qualifications and other distinctions of each of the persons so recommended, but
shall not indicate any order of preference.

(4) Where the Chancellor does not consider any one or more of persons
recommended by the Committee to be suitable for appointment as Vice-Chancellor
or if one or more of the persons recommended is or are not available for
appointment and the choice of the Chancellor is restricted to less than three persons,
he may require the Committee to submit a list of fresh names in accordance with
sub-section (3).

(5) If the Commiittee in the case referred to in sub-section (3) or sub-section (4)
fails or is unable to suggest any names within the time specified by the Chancellor,
41or if the Chancellor does not consider any one or more of the fresh names
recommended by the Committee to be suitable for appointment as Vice-Chancellor]
another Committee consisting of three persons of academic eminence shall be
constituted by the Chancellor which shall submit the names in accordance with sub-
section (3).

(6) No act or proceeding of the Committee shall be invalidated merely by reason
of the existence of a vacancy or vacancies among its members or by reason of some
person having taken part in the proceedings who is subsequently found not to have
been entitled to do so.

(7) The Vice-Chancellor shall hold office for a term of three years from the date
on which he enters upon his office :

Provided that the Vice-Chancellor may by writing under his hand addressed to
the Chancellor resign his office. and shall cease to hold his office on the acceptance
by the Chancellor of such resignation.

(8) Subject to the provisions of this Act, the emoluments and other conditions of
service of the Vice-Chancellor shall be such as may be determined by the State
Government by general or special order in that behalf.

(9) The Vice-Chancellor shall not be entitled to the benefit of any pension,
insurance or provident fund constituted under Section 33 :

4{Provided that when any teacher or other employee of any University or any
affiliated or associated college is appointed as Vice-Chancellor, he shall be allowed
to continue to contribute to the provident fund to which he is a subscriber and the
contribution of the University shall be limited to what it had been contributing
immediately before his appointment as Vice-Chancellor.)

(10) In any of the following circumstances (of the existence of which the
Chancellor shall be the sole judge), the Chancellor may appoint any suitable person
to the office of Vice-Chancellor for a term not exceeding six months as he may
specify—

(a) where a vacancy in the office of Vice-Chancellor occurs or is likely to
occur by reason of leave or any other cause, not being resignation or
cxpiry of term of which a report shall forthwith be made by the Registrar
to the Chancellor ;

41. Ins. by U.P. Act S of 1977, S. 4 and shall be deemed always to have been inserted.
42. Ins. by U.P. Act 21 of 1975, S. 3 and shall be deemed always to have been inserted.
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(b) where a vacancy in the office of Vice-Chancellor occurs and it cannot be
conveniently and expeditiously filled in accordance with the provisions of
sub-sections (1) to (5) ;

(¢) any other emergency :

Provided that the Chancellor may, from time to time. extend the term of
appointment of any person to the office of Vice-Chancellor under this sub-section,
so however, that the total term of such appointment (including the term fixed in the
original order) does not exceed one year.

(11) Until a Vice-Chancellor appointed under sub-section (1) or sub-section (5)
or sub-section (10) assumes office, the Pro-Vice-Chancellor, if any, or where there is
no Pro-Vice-Chancellor, the seniormost Professor of the University in the case of the
University of Gorakhpur and any University mentioned in or specified under Section
38, or the seniormost Principal of an affiliated college in the case of any other
University shall discharge the duties of the Vice-Chancellor as well.

$[(12) I in the opinion of the Chancellor, the Vice-Chancellor wilfully omits or
refuses to carry out the provisions of this Act or abuses the powers vested in him, or
if it otherwisc appears to the Chancellor that the continuance of the Vice-Chancellor
in office is detrimental to the interest of the University, the Chancellor may, after
making such inquiry as he deems proper, by order, remove the Vice-Chancellor.

(13) During the pendcncy or in contemplation, of any inquiry referred to in sub-
section (12) the Chancellor may order that till further orders—

(¢) such Vice-Chancellor shall refrain from performing the functions of the

office of Vice-Chancellor, but shall continue to get the emoluments to
which he was otherwise entitled under sub-section (8);

(b) the functions of the office of the Vice-Chancellor shall be performed by
the person specificd in the order.]
13. Powers and duties of the Vice-Chancellor.—(1) The Vice-Chancellor
shall be the principal executive and academic officer of the University and shall—

(a) exercise general supcrvision and control over the affairs of the University
including the constituent colleges and the Institutcs maintained by the
University and its affiliated and associated colleges ;

{b) give effect to the decisions of the authorities of the University ;

{c) in the absence of the Chancellor, preside at meetings of the Court and at
any convocation of the University ;

(d) be responsible for the maintenance of discipline in the University ;

4((e) be responsible for holding and conducting the University examinations
properly and at due times and for ecnsuring that the results of such
examinations are published expeditiously and that the academic session of
the University starts and ends on proper dates.)

(2} He shall be an ex officio member and Chairman of the Executive Council,
Academie Council and the Finance Committee.

43. Ins. by U.P. Act 20 of 1994, 8. 5 (w.c.[. 15-7-1994).
44. Ins. by UP. Act50f 1977, 8. 5.
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(3) He shall have the right to speak in and otherwise to take part in the meeting
of any other authority or body of the University but shall not by virtue of this
sub-section be entitled to vote.

(4) It shall be the duty of the Vice-Chancellor to ensure the faithful observance
of the provisions of this Act, the Statutes and the Ordinance and he shall, without
prejudice to the powers of the Chancellor 4S[under Sections 10 and 68] possess all
such powers as may be necessary in that behalf.

(5) The Vice-Chancellor shall have the power to convene or cause to be
convened meetings of the Executive Council, the Court, the Academic Council and
the Finance Committee :

Provided that he may delegate this power to any other officer of the University.

(6) Where any matter %{other than the appointment of teacher of the University]
is of urgent nature requiring immediate action and the same could not be
immediately dealt with by any officer or the authority or other body of the
University empowered by or under this Act to deal with it, the Vice-Chancellor may
take such action as he may deem fit and shall forthwith report the action taken by
him to the Chancellor and also to the officer, authority, or other body who or which
in the ordinary course would have dealt with the matter :

Provided that no such action shall be taken by the Vice-Chancellor without the
previous approval of the Chancellor, if it would involve a deviation from the
provisions of the Statutes or the Ordinances :

Provided further that if the officers, authority or other body is of opinion that
such action ought not to have been taken, it may refer the matter to the Chancellor
who may either confirm the action taken by the Vice-Chancellor or annul the same
or modify it in such manner, as he thinks fit and thereupon, it shall cease to have
effect or, as the case may be, take effect in the modified form, so however, that such
annulment or modification shall be without prejudice to the validity of anything
previously done by or under the order of the Vice-Chancellor :

Provided also that any person in the service of University who is aggrieved by
the action taken by the Vice-Chancellor under this sub-section, shall have the right to
appeal against such action to the Executive Council within three months from the
date on which decision on such action is communicated to him and thereupon, the
Executive Council may confirm, modify or reverse the action taken by the
Vice-Chancellor.

(7) Nothing in sub-section (6) shall be deemed to empower the Vice-Chancellor
to incur any expenditure not duly authorised and provided for in the budget.

(8) Where the exercise of the power by the Vice-Chancellor under sub-section
(6) involves the appointment of an officer [* * *J7, such appointment shall
terminate on appointment being made in the prescribed manner or on the expiration
of a period of six months from the date of the order of the Vice-Chancellor,
whichever is earlier.

45. Subs. by U.P. Act 29 of 1974, 8. 7.
46. Ins. by U.P. Act ] of 1992, S. 2 (w.e.f. 22-11-1991).
47. The words “or a teacher of the University” omitted by UP. Act 1 of 1992, 8. 2 (w.ef. 22-11-1991).
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(9) The Vice-Chancellor shall exercisc such other powers as may be laid down
by the Statutes and the Ordinances.

Powers of Vice-Chanceltor.—The Vice-Chancellor cannot c¢xcrcisc the power of the State
Government under Scetion 8(2) to suspend the management of an affiliated college under Section 13(6).

Committee of Management v. Vice-Chancellor of Meerut University, 1987 All 374 (FB). Overruling
Committee of Management v. Vice-Chancellor, Meerut University, AIR 1983 A1) 128.

The Vice-Chancellos has the power (o appoint an Administrator under Section 13(1)a) of the Act
in exercise of his emergency powers. The question as 1o whether the power has been exercised validly by
the Vice-Chancellor has to be considered on its own merits. Digamber Jain High School Association v.
Chancetlor, Meerut University, 1983 ALJ 1255: Commitiee of Management v. Vice-Chancellor, Meerut
University, AIR 1983 All 128.

The power conferred by Section 13(1) and (6) can be exercised by the V.C. only in urgent cascs
needing immediate action. Deep Kumar v. Allahabad University, 1984 Lab IC 918 : 1984 UPLBEC 293,
Committee of Management v. Vice-Chancetlor, Meerut University, AIR 1983 128 (DB). The essence of
sub-section (6) is the cxistence of urgency requiring immediate action where the action could not be
dealt with by the authority concerned. Amrit Chand v. University of Allahabad, 1986 ALJ 1485. Sce also
Rahmatutlah v. Chancetlor of Bundeikhand University, 1984 ALJ 1119.

Entrance test prescribed by resolution for admission to Degree Course quashed as no urgency
shown. Amrit Chand v. University of Allahabad, 1986 AL 1485.

The transfer of a teacher from constituent college to another does not involve any change of
employers or alteration in the terms and conditions of service of the teacher. Hanuman Prasad v. Vice-
Chancellor. 1984 ALJ 637.

Acceprance of resignation by the Vice-Chancellor in anticipation of Executive Council's approval
without 3 months' notice as provided under Rules is improper and without jurisdiction. Rahmaiullah v.
Chancellor, 1984 ALY 1119.

14. The Pro-Vice-Chancellor.—(I) This section applies only to the
Universities of Lucknow, Allahabad and Gorakhpur and to any other University
specified in that behalf by the State Government by notification in the Gazette*s.

(2) The Vice-Chancellor, if he considers necessary, may appoint a Pro-Vice-
Chancellor from amongst the Professors of the University.

(3) The Pro-Vice-Chancellor appointed under sub-section (2) shall discharge his
duties in addition to his duties as a Professor.

(4) The Pro-Vice-Chancellor shall hold office at the pleasure of the
Vice-Chancellor.

(5) The Pro-Vice-Chancellor shall get an honorarium of rupees three hundred
per month.

(6) The Pro-Vice-Chancellor shall assist the Vice-Chancellor in respect of such
matters, as may be specified by the Vice-Chancellor in this behalf from time to time
and shall preside over the meetings of the University in the absence of the
Vice-Chancellor and shall exercise such powers and perform such duties as may be
assigned or delegated to him by the Vice-Chancellor.

15. The Finance Officer.—(1) There shall be a Finance Officer for the
University, who shall be appointed by the State Government by a notification
published in the Official Gazette. and his remuncration and allowances shall be paid
by the University.

48. See notification on p. 96, below
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(2) The Finance Officer shall be responsible for presenting the budget (annual
estimates) and the statement of accounts to the Executive Council and also for
drawing and disbursing funds on behalf of the University.

(3) He shall have the right to spcak in and otherwise to take part in the
proceedings of the Executive Council but shall not be entitled to vote.

(4) The Finance Officer shall have the duty—

(a) to ensure that no expenditure, not authorised in the budget, is incurred by
the University (otherwise than by way of investment) ;

(b) to disallow any proposed expenditure which may contravene the
provisions of this Act or the terms of any Statutes or Ordinances ;

(¢) to ensure that no other financial irregularity is committed and to take steps
to set right any irregularities pointed out during audit ;

(d) to ensure that the property and investments of the University are duly
preserved and managed.

(5) The Finance Officer shall have access to and may require the production of
such records and documents of the University and the furnishing of such information
pertaining to its affairs as in his opinion may be nccessary for the discharge of his
duties.

(6) All contracts shall be entered into and signed by the Finance Officer on
behalf of the University.

(7) Other powers and functions of the Finance Officer shall be such as may be
prescribed.

16. The Registrar.—(1) The Registrar shall be a wholetime Officer of the
University.

{2) The Registrar shall be appointed in accordance with, and his conditions of
service shall be governed by. rules made under Section 17.

(3) The Registrar shall have the power 10 authenticate records on behalf of the
University.

(4) The Registrar shall be responsible for the due custody of the records and the
common scal of the University. He shall be ex officio Secretary of the Executive
Council, the Court, {the Academic Council and the Admissions Committee}*® and of
cvery Sclection Committee for appointment of teachers of the University, and shall
be bound to place before these authorities all such information as may be necessary
for transaction of their business. He shall also perform such other duties as may be
prescribed by the Statutes and Ordinances or required, from time to time, by the
Executive Council or the Vice-Chancellor but he shall not, by virtue of this
sub-section be entitled to vote.

[t * #]SO

49. Subs. by U.P. Act 14 of 1995, S. 3 (w.c.[. 25-2-1995).
50. Ominted by U.P. Act 14 0f 1995, S. 3 {w.c.f. 25-2-1995).
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{6) The Registrar shall not be offered nor shall he accept any remuneration for
any work in the University save such as may be provided for by rules made under
Section 17.

5116-A. The Controller of Examination.—{(1) This section applies only to
the Universities of Lucknow. Allahabad, Gorakhpur and Kanpur and to any other
University specified in that behalf by the Statc Government by notification in the
Official Gazette.

{2) The Controller of Examinations shall be a whole time officer of the
University.
{3) The Controller of Examinations shall be appointed by the State Government

by a notification published in the Official Gazette and his remuneration and
allowances shall be paid by the University.

(4) The Controller of Examinations shall be responsible for the due custody of
the records pertaining 1o his work. He shall be ex officio Secretary of the
Examinations Commitice of the University and shall be bound to place before such
Committee all such information as may be necessary for transaction of its business.
He shall also perform such other duties as may be prescribed by the Statutes and
Ordinances as required, from lime to time, by the Executive Council or the
Vice-Chancellor but he shall not, by virtuc of this sub-scction, be entitled to vote. He
may require, from any office or institute of the University, the production of such
return or the furnishing of such information as may be necessary for the discharge of
his duties.

{5) The Controller of Examinations shall have administrative control over the
employees working under him and have, in this regard all the powers of the
Registrar.

(6) Subject to thc Supcrintendence of the Examinations Committee the
Controller of Examinations shall conduct the Examinations and make all other
arrangements thercfor and be responsible for the due execution of all processes
connected therewith.

{7) The Controller of Examinations shall not be offered nor shall he accept any
remuneration for any work in the University, except in accordance with the order of
the State Government.

{8) While the Controller of Examinations is for any reason is unable to act or the
office of Controller of Examinations is vacant, all the duties of the office shall be
performed by such person as may be appointed by the Vice-Chancellor, until the
Controller of Examinations resumes his dutics or, as the case may be, the vacancy is
filled.]

$2116-B. Duties of Recgistrar with respect to examinations in certain
Universities.—In the Universities to which the provisions of Section 16-A do not
apply. the duties of the Controller of Examinations shall be discharged by the
Registrar and with respect to such Universitics the Registrar shall be deemed to be
the Controller of Examinations for the purposcs of this Act.]

51. Ins. by U.P. Act 14 of 1995, S. 4 (w.c.f. 25-2-1995).
52, Ins. by U.P. Act 14 of 1995, 8. 4 (w.e.f. 25-2-1995).
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17. Centralisation of services of Registrars, Deputy Registrars and
Assistant Registrars.—(1) The State Government shall by rules made by
notification in the Official Gazette, provide for the creation of a separate scrvice of
Registrars, Deputy Registrars and Assistant Registrars, common to all the
Universities and regulate the recruitment to and conditions of service of persons
appointed to any such service :

Si[Provided that any rules made under this sub-section may be made
retrospectively to a date not earlier than October 31, 1975.]

(2) When any such service is created, the persons then serving on 3¥the
administrative posts of Registrars, Deputy Registrars, and Assistant Registrars] if
confirmed before May 14, 1973 shall be absorbed in the service finally, and other
persons serving on the said posts may, if found suitable, be absorbed in such service
cither provisionally or finally, and if, in the latter case, any person is not absorbed
finally, then his services shall be deemed to have been terminated on payment of one
month’s salary as compensation.

(3) Where any person referred in sub-section (2) is absorbed in the service, the
conditions of service applicable to him shall not be less advantageous than those
applicable to him before his absorption, except that he shall be liable to transfer from
one University to another :

35{Provided that such absorption in the service shall not operate as a bar against
holding or continuing to hold any disciplinary proceeding against a member of the
service in respect of any act committed before the date of such absorption.]

(4) All rules made under this section shall, as soon as may be after they are
made, be laid before each House of the Statc Legislature, whilc it is in session for a
total period of not less than thirty days extending in its one session or more than onc
successive sessions and shall unless some later date is appointed, take cffect from the
date of their publication in the Gazette subject to such modifications or annulments
as the two Houses of the Legislature may during the said period agree to make, so,
however, that any such modification or annulment shall be without prejudice to the
validity of anything previously done thereunder.

18. Other Officers.—The powers of officers of the University other than the
Chancellor, the Pro-Chancellor, the Vice-Chancellor, the Pro-Vice-Chancellor, the
[Finance Officer, the Registrar and the Controller of Examinations, if any
appointed,}%¢ shall be such as may be laid down by the Statutes and the Ordinances.

5 CHAPTER IV-A
CO-ORDINATION COUNCIL AND CENTRAL BOARD OF STUDIES
18-A. Co-ordination Council.—(1) There shall be a Co-ordination Council

which shall consist of the Chancellor as its Chairman, and the following other
members, namely :—

53. Ins. by U.P. Act 5 of 1977, S. 6.

54. Subs. by U.P. Act 29 of 1974, S. 8.

5S. Ins. by UP. Act 5 of 1977, S. 6 and to be deemed to have always been inserted.
56. Subs. by U.P. Act 14 0f 1995, 8. § (w.c.f. 25-2-1995).

57. Chapter 1V-A ins. by President’s Act 4 of 1996, S. 6 (w.¢.f. 11-7-1995).
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(i) the Vice-Chancellors of the Universities;

(#) the Chairman of the Uttar Pradesh State Council of Higher Education;
(iti) the Secretary to the State Government in the Judicial Department;
(iv) the Secretary to the State Government in the Finance Department;

(v) the Secretary to the Governor;

(vi) the Secretary to the State Government in the Higher Education
Department who shall be ex officio of the Co-ordination Council.

{2) Subject to the recommendations of, or guidelines issued by, the University
Grants Commission, the powers and functions of the Co-ordination Council shall be
as follows, namely :—

{a) torecommend common courses of study for a Bachelor's Degree;

{#) 10 recommend in respect of the constitution of a Central Board of Studies
for the foundation course or for each subject or group of subjects;

{¢) to recommend ways and means of cooperation in academic programmes
amongst the Universities;

(d) to consider and recommend matters of common interest to the
Universities.

(3} The Co-ordination Council shall meet at Lucknow or at such other place and
at such intervals as the Chancellor may determine.

18-B. Central Board of Studies.—(1) There shall be Central Board of
Studies for the foundation course or such other subjects or group of subjects as the
Chancellor may, on the recommendation of the Co-ordination Council. by order.
dircct.

(2) The Central Board of Studies for the foundation course shall consist of—

(i) one teacher from each University not below the rank of a Reader or a
Principal of an affiliated or associated college, nominated by the
Vice-Chancellor; and

(i) five educationists who are on the Eminent Professors’ lists of the
University Grants Commission nominated by the Chancellor on the
recommendation of the Co-ordination Council.

(3) The Central Board of Studies for other subjects or group of subjects shall
consist Of-—

(i) the Convenor, Board of Studies of each University in respect of the
subject or group of subjects for which the Central Board of Studies is to
be constituted:

Provided that if a University does not have a Board of Studies in the
subject or group of subjects, the Vice-Chanccllor may nominate any teacher
not below the rank of a Reader in the University or a Principal of an
affiliated or associated college;

(i) one Head of the Department in an affiliated or associated college

nominated by the Chancellor, teaching the subject up to the postgraduate
level;
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(#ii) onec Head of Department in an affiliated or associated college nominated
by the Chancellor, teaching the subject up to the degree level,

(iv) three experts on the subject who are on the Eminent Professors’ list of the
University Grants Commission, nominated by the Chancellor on the
recommendation of the Co-ordination Council; and

(v} two other experts on the subject from outside the State nominated by the
Chancellor.

(4) The Chancellor shall nominate the Chairman of the Central Board of
Studies,—

() for foundation course from amongst the members referred to in clause (i)
of sub-section (2); and

(if) for other subject or group of subjects, from amongst the members referred
to in clauses {f) and (ii) of sub-scction (3).

{5) The constitution of the Central Board of Studies and the nomination of the
Chairman and the members thereon, other than ex officio members, shall be notified
by the State Government.

(6) The term of the Central Board of Studies shall be three years from the date
of notification referred to in sub-section (5) and the term of the Chairman and the
members shall be coterminous with it :

Provided that the term of office of a member nominated to fill a casual
vacancy shall be for the remainder of his predecessor’s term.

(7) Subject to the recommendations of, or guidelines issued by, the University
Grants Commission, the functions of the Central Board of Studies shall be as
follows, namely :—

{a) subject to the recommendations of the Co-ordination Council and the
approval of the Chancellor, to prescribe the courses of study and
cxaminations, and the academic calendar. and to recommend text-books
and other books for under-graduate level;

(b) to consider and report on any matter referred it by the Co-ordination
Council, or the Chancellor; and

(¢) to perform such other functions consistent with this Act within such time
as the Chancellor may, by an order in writing. require it to perform.

(8) In carrying out its functions, the Central Board of Studies may consult such
experts also who are not its members.

(9) The recommendations of the Central Board of Studies approved by the
Chancellor shall come into force in respect of all Universities in the State with effect
from the date as may be specified by the Chancellor.

(10) The Chancellor may at any time suspend, modify or amend any decision of
the Central Board of Studies on the ground that it does not fulfil the objectives set
out in this section and may direct such Board to consider the matter afresh.

18-C. Secretarial assistance.—The Uttar Pradesh State Council of Higher
Education constituted under the Uttar Pradesh State Council of Higher Education
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Act, 1995, shall provide secretarial assistance to the Co-ordination Council and the
Central Boards of Studies.]

19.

CHAPTER V
AUTHORITIES OF THE UNIVERSITY

Authorities of the University.—The following shall be the authoritics of

the Umversity —

(@)
®)
(c)
(d)
(e)
o
@
h)
6}

20.

the Executive Council ;

the Court ;

the Academic Council ;

the Finance Committee ;

the Boards of Faculties ;

the Selection Committees for appointment of teachers of the University ;
the Admissions Committee ;

the Examinations Committee ; and

such other authorities as may be declared by the Statutes to be authorities
of the University.

Constitution of the Executive Council.—(1) The Executive Council shall

consist of—

(a)
(b)
©

(cc)

%{(d)

the Vice-Chancellor, who shall be the Chairman thereof ;
the Pro-Vice-Chancellor, if any ;
the Deans of two Faculties, by rotation in the manner prescribed ;

two members. from amongst the Professors or Readers belonging to the
Scheduled Castes or Scheduled Tribes and two members from amongst
the Professors or Readers belonging to other backward classes of citizen;]

in the case of Universities of Kumaun and Bundelkhand and the Doctor
Bhimrao Ambedkar University, Agra. the Chhatrapati Shahu Ji Maharaj
University, Kanpur, the Hemvati Nandan Bahuguna Garhwal University,
the Chaudhary Charan Singh University, Meerut, the Doctor Ram
Manohar Lohia Avadh University, Faizabad and the Mahatma Jyotiba
Phule Rohilkhand University. Bareilly,—

(i) one Professor other than the Pro-Vice-Chancellor or a Dean
referred to in clause {¢) above, one Reader and one Lecturer of the
University to be selected in the manner prescribed;

(i) three Principals and two other teachers of affiliated colleges, to be
sclected in the manner prescribed ;

and in the case of any other University notified under sub-section (1) of
Section 37, four Principals and four other teachers of affiliated colleges to
be selected in the manner prescribed ;

57a. Ins. by U.P. Act | of 2004, S. 3 (w.c.f. 11-7-2003).

58. Subs.

for cl. (d) by U.P. Ac1 20 0f 1999, S. 2.
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(dd) in the case of the Deen Dayal Upadhaya Gorakhpur University,
Gorakhpur,—

(i) one Professor other than the Pro-Vice-Chancellor or a Dean
referred to in clause (¢) above, onc Reader and one Lecturer of the
University to be selected in the manner prescribed ;

(if) one representative of Maharana Pratap Shiksha Parishad.
Gorakhpur to be elected by the said parishad from amongst its
members ;

iii) three Principals and two other teachers of affiliated colleges. to be
selected in the manner prescribed ;)

(e) in the case of University mentioned in or notified under sub-section (1)
Section 38—

(i) two Professors [other than the Pro-Vice-Chancellor or a Dean
referred (o in clause {¢) above], two Readers and two Lecturers of
the University, to be selected in the manner prescribed ;

(i) one Principal of an associated college to be selected in the manner
prescribed ;

(N four persons to be elected by members of the Court from among such of
them as arc not enrolled as students of or in the service of the University
or an Institute or of a constituent college or an affiliated or associated
college or hall or hostel ;

(g) four persons of academic eminence to be nominated by the Chancellor ;

39[(h) one person, from amongst the reputed industrialists who have made
valuable contribution in the field of higher education to be nominated by
the State Government:]

9[Provided that one of the persons so nominated shall be a person who is or has
been a Judge of the Supreme Court or High Court.]

61[(2) The term of office of members mentioned in—

(i) clauses (¢). *[(cc).] (d) and (e) of sub-section (1) shall be one year ;

(i) clause (f) of sub-section (1) shall be three years ; and

(iii) [clause (g) or clause (41)]6? of sub-section (1) shall be two years.]

(3) No person shall be a member of the Executive Council under clause (f) or

clause (g) [or clause ()] of sub-section (1) for more than two consecutive terms.

(4) Notwithstanding anything in sub-section (1). no person shall be elected or
nominated as a member of the Executive Council unless he is a graduate.

59. Ins. by U.P. Act 14 of 1995, $. 6 (w.c.f. 25-2-1995).
60. Ins. by UP. Act 9 of 1988, S. 2 {w.c.f. 15-1-1988). In this regard S. 4 of U.P. Act 9 of 1988 (w.c.f.
15-1-1988) provides :
“4. Certain existing members of the Executive Council 1o cease.—With effect from
the commencement of this section a person nominated as a member of the Executive
Council under clausc (g) of sub-section (1) of Section 20 of the principal Act before such
commencement shall cease to be a member of such Exccutive Council.”.

61. Subs. by U.P. Act 10 of 1982 (w.c.f. 8-7-1981).

6la. Ins. by U.P. Act | of 2004, S. 3 (w.e.f. 11-7-2003).
62. Subs. by U.P. Act 14 of 1995, 8. 6 (w.c.f. 25-2-1995).
63. Ins. by U.P. Act [40f 1995, 8. 6 (w.e.f, 25-2-1995).
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(5) A person shall be disqualified for being chosen as, and for being, a member
of the Executive Council if he or his relative accepts any remuneration for any work
in or for the University or any contract for the supply of goods to or for the
execution of any work for the University :

Provided that nothing in this sub-section shall apply to the acceptance of any
remuneration by a teacher as such or for any duties performed in connection with an
examination conducted by the University or for any duties as Superintendent or
Warden of a training unit or any hall or hostel or practor or tutor for any duties of a
similar nature in relation to the University.

Explanation.—In this section ‘relative’ means the relations defined in Section 6
of the Companies Act, [956 and includes the wife's {or husband's) brother, wife's
{or husband’s) father, wife’'s (or husband's) sister, brother’s son and brother's
daughter.

21. Powers and duties of Executive Council.—(1) The Executive Council
shall be the principal executive body of the University and subject to the provisions
of this Act, have the following powers, namely—

(#) to hold and control the property and funds of the University ;
(i) to acquirc or transfer any movable or immovable property on behalf of
the University ;
(tif) to make, amend or repeal Statutes and Ordinances ;
(iv) to administer any funds placed at the disposal of the University for
specific purposes ;
{v) to prepare the budget of the University ;
(vi) to award scholarship, fellowships, bursarics, medals and other rewards in
accordance with the Statutes and Ordinances ;
(vii) 1o appoint officers, teachers and other employees of the University and to

define their duties and the conditions of their service, and to provide for
the filling of temporary casual vacancies in their posts ;

(visi) O3 " *] to fix the fees, emoluments and travelling and other
allowances of the examiners ;

(ix) ®[Subject to the provisions of Section 37] to admit any college to the
privileges of affiliation or recognition or enlarge the privileges of any
college already affiliated, recognised or withdraw or curtain any such
privilege ;

(x)} to arrange for and direct the inspection of Institutes, affiliated, associated
or constituent colleges, halls, hostels and other places of residence of
students ;

(xi) 1o direct the form and use of the common seal of the University ;

(xit) to regulate and enforce discipline among members of the teaching,
administrative and other stafl’ of the University in accordance with the

6. Omitted by UP. Act 5 0of 1977, 8. 8.
65. Ins. by U.P. Act § of 1977,8. 8.
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Statutes and the Ordinances ;

(xiii) t0 manage and regulate the finances, accounts, investments, property,
business and all other administrative affairs of the University. and for that
purpose, to appoint such agents as it may think fit ;

(xiv) to invest any money belonging to the University (including any income
from trust and endowed property) in such stocks, funds, shares or
securities as it shall from time to time think fit or in the purchase of
immovable property in India. with the like power of varying such
investment from time to time ;

(xv) to provide the buildings, premises, furniture and apparatus and other
means needed for carrying on the work of the University ;

(xvi) to enter into, vary, carry out, and cancel contracts on behalf of the
University ;

(xvii) to rcgulate and determine all other matters concerning the University as
well as Institutes. constituent, affiliated and associated colleges in
accordance with this Act, the Statutes and the Ordinances.

(2) No immovable property of the University shall, except with the prior
sanction of the State Government, be transferred (except by way of letting from
month to month in the ordinary course of management) by the Executive Council by
way of mortgage, sale, exchange, gift or otherwise nor shall any money be
borrowed, or advance taken on the security thereof except as a condition of receipt
of any grant-in-aid of the University from the State Government, or, with the
previous sanction of the State Government, from any other person.

(3) No expenditure in respect of which approval of the State Government is
required by this Act or the Statutes or Ordinances shall be incurred except with such
approval previously obtained. and no post shall be created either in the University or
in any Institute or constituent college maintained by the University except with the
prior approval of the State Government %[or except in accordance with any general
or special order of the State Government].

67[(3-A) The Executive Council may, with the prior approval of the University
Grants Commission and the State Government create supernumerary post of teacher
of the University with a view to enabling a teacher who is for the time being holding
a responsible position of national importance in India or abroad in educational
administration or other similar assignments, to retain his lien and seniority as such
teacher and also to continue to earn increments in his pay scale during the period of
his assignment and to contribute towards provident fund and carn rctirement
benefits, if any, in accordance with the Statutes :

Provided that no salary shall be payable to such teacher by the University for the
period of such assignment.}

(4) The pay and other allowances to various categories of the employees of the
University or of any Institute or constituent college or affiliated or associated college
shall be such as may be approved by the State Government.

66. Ins. by U.P. Act 21 0f 1975, §. 4.
67. Ins. by UP. Act 5 0f 1977, S. 8.
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(5) The Executive Council shall not exceed the limits of recurring and
non-recurring expenditure to be incurred in each financial year fixed by the Finance
Committee.

(6) The Executive Council shall not take any action in regard to the number,
qualifications and emoluments of teachers, and the fees payable to examiners, except
after considering the advice of the Academic Council and the Boards of Faculties
concerned.

{7) The Executive Council shall give due consideration to every resolution of
the Court, and take such action thereon as it shall deem fit and report to the Court,
the action taken or, as the case may be. the reasons for non-acceptance of the
resolution.

(8) The Executive Council may, subject to any conditions laid down in the
Statutes, delegate such of its powers as it deems fit to an officer or any other
authority of the University, or to a Committee appointed by it.

22. The Court.—(1) The Court shall consist of the following members,
namely—

Class I—Ex officio Members
(9 the Chancellor ;
(if) the members of the Executive Council ;

(iit) the Finance Officer ;

Class II—Life Members

() in the case of an existing University, every person who was a life member
of the Court or Senate immediately before the commencement of this Act;

Class Ill—Representatives of teachers, elc.
(v) all heads of departments of the University and of constituent colleges
maintained by it ;
(vi) the Deans of Faculties of Medicine and Engineering, if they are not
members of the Executive Council ;

(vii) two representatives of provosts and wardens of hostels and halls of the
University and of its constituent colleges and Institutes to be selected by
rotation in the manner prescribed ;

(viie) all Principals of constituent colleges maintained by the State Government;
(ix) fifteen teachers to be selected in the manner prescribed ;

(x) two representatives of the managements of the affiliated or associated
colleges to be sclected by rotation in the manner prescribed ;

Class IV—Registered Graduates

(xi) fifteen rcpresentatives of registered graduates to be clected. by registered
graduates of such standing as may be prescribed from amongst such of
them as are not in the service of the University or of an Institute or of a
constituent college cr in the service or connected with the management of
affiliated college, associated college, hall or hostel .
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Class V—Representation of Students

(xi?) one student from cach of the Faculties, who having secured the highest
marks in that Faculty at the preceding degree examination of any
University is pursuing a coursc of study for a postgraduate degree or a
law or a medical or engincering degree in the University (including an
affiliated or associated college) ;

Class VI—Nominees of Chancellor
(xiid) 68[. . l]
Class VII—Representatives of the State Legislature
(xiv) two members of the Legislative Council to be elected by it ;
(xv) five members of the Legislative Assembly to be elected by it.

(2) The term of office of members of each class, except Classes 1, If and V,
mentioned in sub-section (1) shall be three years and the term of the members of the
said class V shall be one year.

23. Powers and duties of the Court.—The Court shall be an advisory body
subject to the provisions of this Act, it shail have the following powers and
functions, namely—

(a) to review, from time to time, the broad policies and programmes of the
University and to suggest measures for the improvement and development
of the University ;

(b) to consider and pass resolutions on the annual report and the annual
accounts of the University and the audit report thereon ;

(c) to advise the Chancellor in respect of any matter which may be referred to
it for advice ; and

{d) to perform such other duties and exercise such other functions as may be
assigned to it by this Act or the Statutes or by the Chancellor.

24. Meeting of the Court.—(1) The Court shall meet once a year on a date to
be fixed by the Vice-Chancellor and such meeting shall be called the annual meeting
of the Court.

(2) The Vice-Chancellor may, whenever he thinks fit, and shall, upon a
requisition in writing signed by not less than one-fourth of the total membership of
the Court, convene a special meeting of the Court.

25. Academic Council.—(1) The Academic Council shall be the principal
academic body of the University and subject to the provisions of this Act, the
Statutes and the Ordinances—

(a) shall have the control and general regulation of, and be responsible for the
maintenance of standard of instruction, education and research carried on
or imparted in the University ;

(b) may advise the Executive Council on ail academic maiters including
matters relating to examinations conducted by the University ; and

68. Omirted by U.P. Act 29 0f 1974, S. 10.
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(c) shall have such powers and duties as may be conferred or imposed upon it
by the Statutes.

(2) The Academic Council shall consist of the following members, namely—

() the Vice-Chancellor ;

(it} the Deans of all Faculties, if any :

@iy all Heads of Departments of the University and where there is no
department in a subject in the University, the seniormost teacher from
affiliated colleges representing that subject on the Faculty concerned :

(iv) all Professors of the University who are not Heads of Departments ;

(v) the Principals of constituent colleges and the Directors of Institutes, if any ;

(vi) two Professors, from each constituent college, if any, by rotation in order
of seniority to be determined in the manner prescribed :

(vie) three Principals of affiliated or associated colleges to be selected by
rotation in the manner prescribed ;

(viii) fifteen teachers to be selected in the manner prescribed ;

(ix) the Dean of Students Welfare ;

(x) the Librarian of the University ; and

(xi) five persons of academic eminence to be co-opted in the manner
prescribed:

6% [Provided that if there is no member belonging to the Scheduled Castes or
Scheduled Tribes or the other backward classes of citizen in the Academic Council
oconstituted under this sub-section. the Vice-Chancellor may nominate two members
belonging to the Scheduled Castes or Scheduled Tribes and two members belonging
to other backward classes or citizen from amongst the teachers of the University by
rotation in the manner prescribed.]

(3) Subject to the provisions of Section [65]%% the term of office of members
other than ex officio members shall be such as may be prescribed.

26. The Finance Committee.—(1) The Finance Committee shall consist of—

(@) the Vice-Chancellor ;

®((aa) the Secretary to the State Government in the Higher Education
Department:
(eaa) the Secretary to the State Government in the Finance Department;)

(b) the Pro-Vice-Chancellor, if any ;

(¢} the Registrar ;

[tcc) the Controller of Examinations:})?!

(d) one person, not being a member of the Executive Council or the
Academic Council or a person in the service of the University or an
Institute or of a constituent college. or a member of the Managing
Committee of any affiliated or associated college, or a person in the
service of such college, to be elected by the Executive Council ; and

(e) the Finance Officer who shall also be the Secretary of the Committee.

68a. Ins. by U.P. Act 1 of 2004, S. 4 (w.e.f. 11-7-2003).
69. Subs. fus *60° by U.P. Act No. 5 of 1977, 8. 9.
70. Ins. by President’s Act 4 of 1996, S. 8(a) (w.e.f. 11-7-1995).
7L. Ins. by U.P. Act 14 of 1995, 8. 7 (w.e.[. 25-2-1995).
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2[(1-A) A member referred to in clause (aa) or clause (aaa) of sub-section (1)
may. instcad of attending any mecting of the Finance Committee himself,
depute an officer not below the rank of a Joint Secretary to the Statc
Government and an officer so deputed shall also have the right to vote.]

(2) The Finance Committee shall advise the Executive Council on matters
relating to the administration of property and funds of the University. It shall, having
regard to the income and resources of the University, fix limits for the total recurring
and non-recurring expenditure for the ensuing financial ycar and may, for any
special reasons. revise during the financial year the limits of expenditure so fixed
and the limits so fixed shall be binding on the Executive Council.

(3) The Finance Committee shall have such other powers and duties as may be
conferred or imposed on it by this Act or the Statutes.

3{(4) Unless a proposal having financial implication has been recommended by
the Finance Committee, the Executive Council shall not take a decision thereon, and
if the Executive Council disagrees with the recommendations of the Finance
Committee, it shall refer the proposal back to the Finance Committee with reasons
for the disagreement and if the Executive Council again disagrees with the
rccommendation of the Finance Committee the matter shall be referred to the
Chancellor whose decision thereon shall be tinal.}

27. The Faculties.—(1) The University shall have such Facultics as may be
prescribed.

(2) Each Faculty shall comprise such departments of teaching as may be
prescribed and each department shall have such subjects of study as may be assigned
to it by the Ordinance.

(3) There shall be a Board of each Faculty, the constitution (including the term
of office of its members) and powers and duties of which shall be such as may be
prescribed.

(4) There shall be a Dean of each Faculty who shall be chosen from amongst the
Professors by rotation in order of seniority and shall hold office for three years :

M[Provided that in the case of a Medical, Engineering, Ayurvedic or Fine Arts
College, the Principal of such college shall be the ex officio Dean of Medical,
Engincering, Ayurvedic or Fine Arts Faculty, as the case may be:]

Provided further that where there is more than one such college. the Deanship of
each such Faculty shall rotate amongst the Principals of such colleges :

"3[Provided also that if there is no Professor in the Faculty, the office of Dean
shall be held by Readers, and if there are no Readers, then by other teachers in that
Faculty, by rotation in order of seniority.]

(5) The Dean shall be the Chairman of the Board of Faculty and be responsible
for—

(a) the organization and conduct of the teaching and rescarch work of
departments comprised in the Faculty ; and

72. Ins. by Presideat’s Act 4 of 1996, S. 8(b) (w.e.f. 11-7-1995).
73. Ins. by President’s Act 4 of 1996, S. 8(c) {w.e.l. 11-7.1995),
74. Subs. by ULP. Act 29 0f 1974, S. 11.

75. Subs. by U.P. Act50f 1977, S. 10.
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(b) the due observance of the Statutes, Ordinances and Regulations relating to
the Faculty.

76{(6) In each Department of teaching in the University. there shall be a Head of
the Department whose appointment shall be regulated by Statutes :

Provided that every person holding the office of Head of Department
immediatcly before the date of commencement of this sub-section shall, subject to
the provisions of this Act and the Statutes, continue to hold office on the same terms
and conditions as he held immediately before the said date.]

(7) The Head of Department shall be responsible to the Dean for the
organisation of teaching in the department and have such other powers and duties as
may be provided in the Ordinances.

(8) There shall be constituted in accordance with the provisions of the
Ordinances, Boards of Studies in respect of different subjects of study and more than
one subject may be assigned to one Board of Studies.

28. Admissions Committee.—(1) There shall be an Admissions Committee of
the University. the constitution of which shall be such as may be provided for in the
Ordinances.

(2) The Admissions Commitiee shall have the power to appoint such number of
sub-committees as it thinks fit.

(3) Subject to the superintendence of the Academic Council and to the
provisions of sub-scction (S), the Admissions Committee shall lay down the
principles or norms governing the policy of admission not various courses of studies
in the University and may also nominate a person or a sub-committee as the
admitting authority in respect of any course of study in an Institute or a constituent
college maintained by the University.

(4) Subject to the provisions of sub-section (5) the Committee may issue any
direction as respects criteria or methods of admissions 7[(including the number of
students to be admitted)| to constituent colleges maintained by the State Government
and affiliated or associated colleges, and such directions shall be binding on such
colleges.

B[(5) Notwithstanding anything contained in any other provision of this
Act,—

(a) reservation of seats for admission in any course of study in University,
Institute, constituent collcge, affiliated college or associated college for
the students belonging to the Scheduled Castes, Scheduled Tribes and
Other Backward Classes of citizens may be made and regulated by such
orders as the State Government may, by notification, make in that
behalf :

Provided that reservation under this clause shall not exceed fifty per
cent of the total number of seats in any course of study :

76. Subs. by UP. Act1290f 1974, S. 11,
T1. Ins. by U.P. Act 21 of 1975, 8. 5.
78. Subs. by U.P. Act 20 of 1994, S. 6 (w.e.f. 15-7-1994).
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Provided further that reservation under this clause shall not apply in the
case of an institution established and administercd by minorities referred to
in clause (1) of Article 30 of the Constitution :

Provided also that the reservation under this clause shall not apply to
the category of Other Backward Classes of citizens specified in Schedule 11
to the Uttar Pradesh Public Services (Reservation for Scheduled Castes,
Scheduled Tribes and Other Backward Classes) Act, 1994,—

{b) admission to medical and engineering colleges and to courses of
instruction for degrees in education and Ayurvedic or Unani systems of
medicine (including the number of students to be admitted), shall subject
to clause {(a), be regulated by such orders (which if necessary may be with
retrospective effect, but not effective prior to January 1, 1979) as the State
Government may by notification, make in that behalf :

Provided that no order regulating admission under this clause shall be
inconsistent with the rights of minorities in the matter of establishing and
administering educational institutions of their choice;

(¢) in making an order under clause (a), the State Government may direct that
any person who wilfully acts in a manner intended to contravene, or
defeat the purposes of the order shall be punishable with imprisonment
for a term not exceeding three months or with fine not exceeding one
thousand rupees, or with both, as may be specified in the order.

(5-A) Every order made under clause (a) of sub-section (5) shall be laid, as soon
as may be, before both Houses of the State Legislature and the provisions of sub-
section (1) of Section 23-A of the Uttar Pradesh General Clauses Act, 1904 shall
apply as they apply in respect of rules made by the State Government under any
Uttar Pradesh Act.]

(6) No student admitted to any college in contravention of the provisions of this
section shall be permitted to take up any examination conducted by the University.
and the Vice-Chancellor shall have the power 10 cancel any admission made in such
contravention.

Sub-scction (3).—Clause 1 of the Ordinances authorising Head of the Departments to make
admission to M.B.A. Class is not inconsistent with Scction 28(3) of the Act. Pradip Tripathi v.
University of Allahabad, 1981 ALJ 355.

Sub-section (5) mandatory.—Sub-section (5) is mandatory. Sukhpal Singh Sharma v. Vice-
Chancellor, Gorakhpur University, 1982 ALJ 1021.

Postgraduate Course in Medical Colleges.—Government order dated 3-12-1980 laying down policy
and procedure to be followed in admission in posigraduate course in medical colleges is consistent with
tenor and spirit of Rules framed by the Medical Council of India under Section 33 of Medical Council Act,
1956 and is binding. Krishna Priva Gangudy v. Universitv of Lucknow, {1984) 1 SCC 307.

In view of Government Order dated 27-12-1977 regularising admissions to postgraduate degree
course of medical college, the appointment as House Officer, Resident, Demonstrator, Register, ¢tc., has
to be made from amongst those who have been admitted to the postgraduate degree courses of medical
colicge purcly on the basis of merit. Thus, where the candidate who did kis MBBS from outside the State
but irregularly selected to M.D. Course in AHahabad Medical College can also claim the job of Resident.
Shashi Singhal v. Siate, 1978 AL) 762.

The State Goverament is competent to prescribe qualification for admission to post-degree course
of medical collcge. Young Dociors’ Association v. State, 1983 AL) 889.
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Pre-medical test—Multiple choice objective test.—Where answer given by the candidate is
wrong he is not cntitled to benefit of marks thercon even if the key answer is also found to be wrong.
Where, however, the candidate's answer is correct and the key answer is wrong, the candidate must get
full marks assigned to that answer. Abhijit Sen v. State of U.P., (1984) 2 SCC 319.

Article 14 of Constitution.—Admssion made bona fide in consonance with Rules and Order on
the basis of merits depending on marks obtained in M.B.B.S. course is not open to interference by the
High Court on ground of violation of Article 14. Krishna Priva Ganguly v. University of Lucknow,
(1984) 1 SCC 307.

Number of Students.—Admission Committee is competent to prescribe number of students to be
admitted n cach session. Ramesh v. Vice-Chancellor, 1985 AL) 290.

Discontinuance of study.—Thcre is complete bar to readmission of a student who discontinued his
studics in carlicr session. He cannot claim vested right of admission. However. he can seck fresh
admission. Kamal Singh v. Vice-Chancellor, Allahabad University, 1986 ALJ 135.

Admission Quota.—Where quota for admission to M.D. course was fixed for internal and external
candidates, eligibility of external candidates should not be compared with the internal candidates already
selected against their quota. G.P. Tewari v, State of U.P., 1984 AL 151.

29. Examinations Committee.——(1) There shall be an Examinations
Committee in the University, the constitution of which shall be as may be provided
for in the Ordinances.

{2) Except as provided in sub-section (2) of Section 42, the Committee shall
supervise generally all examinations of the University, including moderation and
tabulation, and perform the following other functions, namely—

(a) to appoint examiners and moderators and, if necessary, to remove them ;

(b) to review from time to time the results of University examinations and
submission of reports thereon to the Academic Council ;

(¢) to make recommendations to the Academic Council for the improvement
of the examination system ;

(d) to scrutinisc the list of examiners proposed by the Board of Studies.
finalise the same and declare the result of the University.

(3) The Examinations Committee may appoint such number of sub-committees
as it thinks fit. and in particular may delegate to any one or more persons or
sub-committees the power to deal with and decide casces relating to the use of unfair
means by the examinees.

P((4) Notwithstanding anything contained in this Act, it shall be lawful for an
Examinations Committee or, as the case may be, for a sub-committee or any person to
whom the Examinations Committee has delegated its power in this behalf under sub-
section (3), to debar an examinee from future examinations of the University, if in its or
his opinion, such examinee is guilty of using unfair means at any such examination. |

Use of unfair means.—Proceedings pertaining to use of unfair means are quasi-judicial
proccedings. Sharad Kumar v. Kanpur University. 1987 ALJ 465.

A personal hearing to the candidate against whom action is proposed to be taken by the
Examination commitice is not necessary. Sanjeev Misra v. University of Allahabad, 1985 ALJ 376
Triambak Pati Tripathi v. Board of High School and Intermediate Education, U.P., AIR 1973 All 1.

A notice issued to the student found using unfair means alleging that “you were found

using/attempting to usc unfair means at the examination™ is not vaguc. Sanjeev Misra v. University of
Allahabad, 1985 AL) 376.

79. Ins. by U.P. Act50f 1977, 8. 11.
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Procedure for deduction of marks for copying should be fair, just and reasonable. Madhuiika
Mathur v. Gorakhpur University, 1984 ALJ 618 (FB).

Where examination itself is cancelled, a student cannot be punished for using unfair means.
Shri Prakash v. Vice-Chanceltor, 1983 AL 690.

Where the result of a student of B.S¢. Part | was withheld for using unfair means but he managed to
take admission and appeared in B.Sc. Part 1l examination and when he failed in one of papers he was not
allowed for supplemeatary examination. it was held that no cstoppel could be pleaded against the
university. fsrar Ahmad v. Gorakhpur University, 1982 ALJ 1089.

The Examination Commitice has no jurisdiction to debar a candidate from appearing at future
examination in exercise of power uader Section 2K3). Agra University v. Ashok Kumar. 1976 ALJ 183.

Appoiatment of examiner.—Jurisdiction to recommend and appoint examiner vests in Board of
Studics. Faculty, Academic Council and Exccutive Council have no such jurisdiction. In the abscace of
Examination Committee, the V.C. has authority to make appointments of examiners. N.D. Tahiliani v.
R.P. Misra, 1987 ALJ 860.

30. Other Authorities.—(1) The constitution, powers and duties of other
authorities of the University shall be such as may be prescribed.

CHAPTER VI

APPOINTMENT AND CONDITIONS OF SERVICE OF
TEACHERS AND OFFICERS

31. Appointment of Teachers.—(1) Subject to the provisions of this Act, the
teachers of the University and the teachers of an affiliated or associated college
(other than a college maintained exclusively by the State Government 30[* *  *])
shall be appointed by the Executive Council or the Management of the affiliated or
associated college, as the case may be, on the recommendation of a Selection
Committee in the manner hereinafter provided. 3!{The Selection Committee shall
meet as often as necessary.}

(2) The appointment of every such teacher, Director and Principal not being an
appointment under sub-section (3), shall in the first instance be on probation for one
year which may be extended for a period not exceeding one year :

Provided that no order of termination of service during or on the expiry of the

period of probation shall be passed—
(@) in the case of a teacher of the University, except by order of the Executive
Council made after considering the report of the Vice-Chancellor and

(unless the teacher is himself the Head of the Department), the Head of
the Department concerned;

(b) in the case of Principal of an affiliated or associated college, except by
order of the Management; and

(c) in the case of any other teacher of an affiliated or associated college,
except by order of the Management made after considering the report of
the Principal and (unless such teacher is the seniormost teacher of the
subject), also of the seniormost teacher of the subject :

80. Words “or by a local authority” omirted by UP. Act 12 of 1978, S. 10 and wherever occurring in
Chapter VI

81. Ins. by U.P. Act 1 0f 1992, S. 3 (w.c.f. 22-11-1991).
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82{Provided further that no such order of termination shall be passed except after
notice to the teacher concerned giving him an opportunity of explanation in respect
of the grounds on which his services are proposed to be terminated:

Provided also that if a notice is given before the expiry of the period of
probation or the extended period of probation, as the case may be. the period of
probation shall stand extended until the final order of the Executive Council under
clause (a) of the first proviso or, as the case may be, until the approval of the Vice-
Chancellor under Section 35 is communicated to the teacher concerned. |

(3) (@) In the case of teacher of the University other than a Professor, the
Vice-Chancellor in consultation with the Dean of the Faculty and the Head of the
Department concerned and an expert nominated by the Chancellor in that behalf and
in the case of a teacher of an affiliated or associated college. the Management in
consultation with an expert nominated by the Vice-Chancellor in that behalf may
make officiating appointment in a vacancy caused by the grant of leave to an
incumbent for a period not exceeding ten months without reference to the Selection
Committee. but shall not fill any other vacancy or post likely to last for more than
six months without such reference.

B((6) Where before or after the commencement of this Act, any teacher is
appointed (after reference to a Selection Committee) to a temporary post likely to
last for more than six months. and such post is subsequently converted into a
permanent post or to a permanent post in a vacancy caused by the grant of lcave to
an incumbent for a period exceeding ten months and such post subsequently
becomes permanently vacant or any post of same cadre and grade is newly created
or falls vacant in the same department. then unless the Executive Council or the
Management. as the case¢ may be, decides to terminate his services after giving an
opportunity to show cause, it may appoint such teacher in a substantive capacity to
that post without reference to a Selection Committee :

Provided that this clause shall not apply unless the teacher concerned holds the
prescribed qualifications for the post at the time of such substantive appointment.
and he has served continuously, for a period of not less than one year after his
appointment made after reference to a Selection Committee :

Provided further that appointment is a substantive capacity under this clause of a
teacher who had served, before such appointment, continuously for a period of less
than two years, shall be on probation for one year which may be extended for a
period not exceeding one year, and the provisions of sub-section (2) shall apply
accordingly.]

%{(c) Any teacher of the University who was appointed as Lecturer/part time
Lecturer on or before December 31, 1997 without reference to the Sclection
Committee by way of a short term or part time arrangement in accordance with the
provisions for the time being in force for such appointment, may be given
substantive appointment by the Executive Council, if any substantive vacancy of the
same cadre and grade in the same department is available if such teacher—

82. Ins. by UP. Act 501977, 8. 12.
83. Subs. by U.P. Act 50 1977, 8. 12.
84. Subs. by U.P. Act 23 of 2004, S. 2 (w.c.f. 20-5-2004).
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is serving as such on December 31, 1997 continuously since such initial
appointment by way of short term/part time arrangement;

possessed the qualifications required for regular appointment to the post
under the provisions of the relevant Statutes in force on the date of the
substantive appointment;

has been found suitable for regular appointment by the Executive
Council.

A teacher appointed by way of short term/part time arrangement as aforesaid
who does not get a substantive appointment under this clause shall cease to hold
such post on such date as the Executive Council may specify.]

{4} (a) The Selection Committce for the appointment of a teacher of the
University (other than the Director of an Institute and the Principal of a constituent
college). shall consist of—

@)
(i)

(iii)

@)

v

the Vice-Chancellor who shall be the Chairman thereof,
the Head of the Department concerned :

Provided that the Head of the Department shall not sit in the Selection

Committee, when he is himself a candidate for appointment or when the .
post concerned is of a higher rank than his substantive post and in that

event his office shall be filled by the Professor in the Department and if

there is no Professor by the Dean of the Faculty :

85{Provided further that where the Chancellor is satisfied that in the
special circumstances of the case, a Selection Committee cannot be
constituted in accordance with the preceding proviso, he may direct the
constitution of the Selection Committec in such manner as he thinks fit.]

in the case of a Professor or Reader, three experts, and in any other case,
two experts be nominated by the Chancellor;

in the case of appointment of teachers in a department of a constituent
medical college upgraded under any scheme sanctioned by the Central
Government, one nominee each of the Central Government and the State
Government;

in the case of appointment of teachers of an Institute or constituent
college, the Director of the Institute or the Principal of the constituent
college, as the case may be,

(b) The Selection Committee for the appointment of the Director of an Institute
or the Principal of a constituent college shall consist of—

(§) the Vice-Chancellor. who shall be the Chairman thereof;

(i)

two experts to be nominated by the Chancellor.

(¢) The Selection Committec for the appointment of the Principal of an affiliated
or an associated college (other than a college maintained exclusively by the Siate
Government 3[* *  *] shall consist of—

84a. Sub-clause (if) came into force, w.c.f. 7-6-2004.
85. Ins. by U.P. Act1 5 0f 1977, S. 12
86. Words “or by a local authority"” vmitted by U.P. Act 12 0f 1978, S. 10.
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(i) the Head of the Managcment, or a member of the Management nominated
by him who shall be the Chairman;

(i) one of the Deans or Professors of those Faculties which comprise subjects
taught in the college, to be nominated by the Vice-Chancellor;}

(iif) one member of the Management nominated by the Management; and
(iv} two experts to be nominated by the Vice-Chancellor :

Provided that in the case of appointment of the Principal of an affiliated college,
the Dean of Faculty shall not sit in the Selection Committee, if he is himself a
teacher of that college :

Provided further that in the case of colleges established and administered by a
minority referred to in clause (1) of Article 30 of the Constitution of India, the
experts shall be nominated by the Management from out of a panel of five experts by
the Management suggested and approved by the Vice-Chancellor.

88[Provided also that in the case of colleges referred to in the preceding proviso,
the Dean or Professor who shall be the member of the Selection Commitice under
sub-clause (if) shall also be nominated by the Management from out of a pancl of
five Deans or Professors suggested by the Management and approved by the Vice-
Chancellor, and if the requisite number of such Deans or Professors is not so
available, the pane! may include the names of Principals of affiliated or associated
colleges.)

(&) The Selection Committee for the appointment of other teachers of an
affiliated or associated college (other than a college maintained exclusively by the
State Government [*  *  *])8 shall consist of—

(7)) the Head of the Management or a member of the Management nominated
by him who shall be the Chairman;

(if) the Principal of the college and another tcacher of the college nominated
by the Principal;
(iif) two cxperts to be nominated by the Vice-Chancellor :

%[Provided that in the case of a college where there is no Principal or other
teacher available for being a member of the Selection Committee under sub-clause
(i), the remaining members referred to in this clause shall constitute such Selection
Committee:]

Provided further that in the case of colleges established and administered by a
minority referred to in clause (1) of Article 30 of the Constitution of India, the
experts shall be nominated by the Management from out of a panel of five experts
suggested by the Management and approved by the Vice-Chancellor.

(5) (a) A panel of six or more experts in cach subject of study shall be drawn up
by the Chancellor after consulting the corresponding Faculty in Indian Universities
or such academic bodies or research institutions in or outside Uttar Pradesh as the

87. Ins. by U.P. Ac1 12 0f 1978.

88. Proviso inserted by U.P. Act 5 0f 1977, 8. 12.

§9. Words “or by a local authority™ omitted by U.P. Act 12 of 1978, S. 10.

90. Ins. by U.P. Act 29 of 1974, S. 12 and shall be decmed always to have been insented.
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Chancellor may consider necessary. Every expert to be nominated by the Chancellor
under sub-section (4) shall be a person whose name is borne on such panel.

() The Board of cach Faculty shall maintain a standing panel of sixteen or more
experts in each subject of study, and every cxpert to be nominated by the Vice-
Chancellor under sub-section (4) shall bc a person whose name is borne on the
panel.

(¢) A panel referred to in clause (a) or clause (b) shall be revised after every
three ycars.

Explanation 1.—For the purposes of this sub-section, a branch of subject in
which a separate course of study is prescribed for a postgraduate degree or for Part 1
or Part II thereof shall be decmed to be a separate subject of study.

Explanation Il.—Where the post of teacher to be selected is common to more
than one subject of study, the expert may belong to either of such subjects of study.

91((d) The Chancellor or the Vice-Chancellor. as the casc may be, may intimate
in a specified order, a larger number of names of experts than required under sub-
scction (4) for serving as his nominees on the Selection Commiittee. In such casc, on
any person whose namc appears higher in the specified order not being available for
a meeting of the Sclection Committee, a person whose name appears nearest lower
in the specified order shall be requested to serve on the Committee. ]

(6) No recommendation made by a Selection Committee referred to in
sub-section (4) shall be considered 10 be valid unless one of the experts had agreed
to such selection.

(7) Subject to the provisions of sub-section (6), the majority of the total
membership of any Selection Committee shall form the quorum of such Committee :

[Provided that in the case of a Professor or a Reader, the persons present to
form the quorum must include at least two experts.]

93[(7-A) It shall be open to the Selection Committce to recommend one or more
but not more than three names for each post.]

(8) («) In the case of appointment of a teacher of the University, if the Executive
Council does not agree with the recommendation made by the Selection Committee,
the Executive Council shall refer the matter to the Chancellor along with the reasons
of such disagreement, and his decision shall be final :

94| Provided that if the Executive Council does not take a decision on the
recommendations of the Selection Committee within a period of four months from
the date of the meeting of such Commitiee, then also the matter shall stand referred
to the Chancellor, and his decision shall be final.}

9{(aa) Where the failure of the Excecutive Council to take a decision within the
period specified in the proviso to clause (a) is not attributable 10 any fault of the
Executive Council, the Chancellor may require the Executive Council to take a

91. Ins. by U.P. Act 29,1974, 8. 12.

92. Ins. by U.P. Act 4 of 1995, 8. 2 (w.e.[. 17-12-1994).

93. Ins. by U.P. Act 29 of 1974, S. 12 and shall bc deemed always 10 have been inserted.
94, Ins. by U.P. Act 5 0f 1977, S. 12,

95. Ins. by U.P. Act 4 of 1995, 8. 2 {w.e.[. 17-12-19%4).
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decision within such time as the Chancellor may, from time to time, allow and may
direct the Vice-Chancellor to call a meeting of the Executive Council for the
purpose :

Provided that—

(H if the Executive Council does not agree with the recommendations made
by the Selection Committee, the Executive Council shall refer the matter
to the Chancellor along with the reasons of such disagreement and his
decision shall be final;

(ii) if the Executive Council does not take a decision within the time allowed
by the Chancellor, the Chancellor shall decide the matter and his decision
shall be final.]

(b) In the case of appointment of a teacher of an affiliated or associated college,
if the Management does not agree with the recommendation made by the Selection
Committec, thc Management shall refer the matter to the Vice-Chancellor along with
the reasons of such disagreement, and his decision shall be final :

Provided that in the case of appointment of a teacher of an affiliated or
associated college, established and administered by a minority referred to in clause
(1) of Article 30 of the Constitution of India, if the Management does not agree with
the recommendation made by a Selection Commiitee, the Management shall have
the right to appoint another Selection Committee and the decision of that Committee
shall be final.

(9) The disqualification of members of Selection Committee for appointment of
teachers of the University and the Principals and other teachers of such affiliated or
associated colleges on the ground of interest for participating in the deliberations of
such Committees and other matters relating to appointment of such Principals and
teachers shall be prescribed by the Statutes.

(10) No selection for any appointment under this section shall be made except
afier advertisement of the vacancy in at least three issues of two newspapers having
adeguate circulation in Uttar Pradesh.

%[(11) (a) No tecacher recommended by the Sclection Committee shall be
appointed by the Management of an affiliated or associated college (other than a
oollege maintained exclusively by the State Government) unless prior approval of
the Vice-Chancellor has been obtained.

(6) The Management shall, as soon as possible. after the meeting of the
Selection Committee, submit the recommendations of the Commitiee, along with
other relevant documents to the Vice-Chancellor for approval.

{c) The Vice-Chancellor. if he is satisfied that the candidate recommended by
the Selection Committee does not possess the minimum qualifications or experience
prescribed. or that the procedure laid down in the Act for the selection of the teacher
has not been followed, shall convey to the Management his disapproval :

Provided that if the Vice-Chancellor does not convey his disapproval within a
period of one month from the date of receipt of the documents referred to in clause

96. Subs. by U.P. Act 5 of 1977, S. 12.
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(), or does not send to the Management any intimation in connection therewith, he
shall be deemed to have approved of the proposal.

(12) Nowwithstanding anything contained in this section, the Executive Council,
with the prior approval of the Chancellor, or the Management with the prior
approval of the Vice-Chancellor, may appoint on deputation on the post of a teacher
any government servant who possesscs the qualifications prescribed for the post.]

97(13) [* * ‘]

9%{31-A. Personal promotion o Teachers of University.—(1)
Notwithstanding anything to the contrary contained in any other provision of this
Act, ¥[a Lecturer in the University appointed under Section 31, or a Reader in the
University appointed under Section 31 or promoted under this Section], who has put
in such length of service and possesses such qualifications, as may be prescribed,
may be given personal promotion, respectively to the post of Reader or Professor.

(2) Such personal promotion shall be given on the recommendation of the
Selection Committee, constituted under clause (a) of sub-section (4) of Section 31,
in such manner and subject to such conditions as may be prescribed.

(3) Nothing contained in this section shall affect the posts of the teachers of the
University to be filled by direct appointment in accordance with the provisions of
Section 31.)

Recommendation of Sclection Comumittee.—The Vice-Chancellor is under a mandatory duty to
consider the recommendation of the Selection Committee in the matter of appointment of weacher. He
cannot delegate his function 10 Exccutive Committice. A.N. Vishnoi v. Chancellor, 1981 ALJ 23.

Where the Executive Council disagreed with the recommendation of Selection Commitiee and the
mateer is referred to the Chancellor, disrcgard the recommendations of Sclection Committee by the
Chancellor could not be restricted only (0 the existence of circumstances mentioned in Scction 68.
Mathura Prasad v. Chancellor, 1984 AL) 21.

The Exccutive Council can agree with the recommendation of the Sclection Committee wholly or
in part only. Mathura Prasad v. Chancellor, 1984 AL) 21.

Candidate appearing before the Selection Committee without any objection as 1o its validity cannot
turn round and challenge its validity when the Committee recommended against kim. Rajendra v. Civil
Judge, 1980 ALJ 1115.

In the matter of appointment of teachers the recormmendation of the Sclection Committee does
carry weight and may not be lightly brushed aside, but the Act does not make it conclusive. Mathura
Prasad v. Chancellor, 1984 ALJ 21.

Appointment of principal —If the management disagrees with the recommendation of the
Selection Committee on question of appointment of Principal, the Vice-Chancellor must apply his mind
1o the grounds raised by the management before excrcising his powers under Section 31(8)b). The
Commitice cannot withhold its recommendation in favour of a particular candidate on ground of his
claim in higher start of salary. Rajendra v. Civil Judge, 1980 ALJ 1115.

For appointment of Principal of a composite college viz. having both degree as well as
posigraduate classes the Master's degree should be in a subject which is taught both in the degree classes
as well as in the postgraduate classes. P.S. Malik v. Chancellor, 1982 ALJ 774,

Scction 31(3)(b) is not applicable to a case of appointment of a tcacher to a temporary post likely to
last for more than six months. Pramod Kumar v. Vice-Chancellor, 1981 ALJ 853.

97. Sub-sec. (13) omitied by U.P. Act No. 10 of 1983 (w.c.f. 18-7-1981).
98. Ins. by U.P. Act 9 of 1985 (w.e.f. 10-10-1984).
99. Subs. by President’s Act 4 of 1996, S. 9 (w.e.l. 11-7-1993).
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Reference to Vice-Chanectlor.—The reference to the Chancellor would be competent only if the
Executive Council docs not agree with the recommendation of the Selection Committee. The Executive
Council has 10 refer the matter along with the reasons for such disagreement. Devendra Dutta Tewari v.
Chancellor, 1978 ALS 844,

Discction by the Chancellor to appoint candidates selected only for temporary post against
permanent posts and fresh selection out of available candidates for temporary posts is not beyond the
Jurisdiction of the Chancellor. Nirmala Nautiyal v. Chancellor. 1984 ALJ 882.

The Chancellor while exercising jurisdiction under Section 31(8)a) exerciscs powers of a quasi-
judicial naturc and the matter should be disposed of by a speaking order and he should obsesve
principles of natural justice. L.N. Mathur v. Chancellor, 1985 ALJ 650 (FB). Overruling Prabha Gupta
v, Lucknow University, 1981 Lawyers’ Law Times {Services) 51.

Relaxation under Statute 11.08. —The relaxation which is permissible under Para 2 of Siatute
11.01 is not available to a candidate who docs not possess Masters’ degree in the subject concerned.
Ram Yatra Shukla v. Chancellor, 1982 ALJ 826.

Probationer.— A probationer is not entitled to hearing before his services are terminated during or
oa the expiry of the period of probation. Sccond proviso added by U.P. Act 5 of 1977 is not
retrospective. £.C. Bagla v. Vice-Chancellor, 1980 ALJ 785 : 1980 Lab IC 853 (FB). Ovenuling. Vidya
Niwas Misra v. University of Gorakhpur, AIR 1967 AN 426.

Clause (10).—Clause (10) of Scction 31 is mandatory. R.C. Gupta v. Chancellor, 1982 ALJ
899.

The second past of sub-section (10) which Jays down the manner of publication of the
advertisement is directory in natare. Arun Kumar Shukla v. Chancellor, 1984 ALJ 427.

1{31-AA. Promotion to the Post of Associate Professor and Professor.—(1)
Notwithstanding anything contained in any other provision of this Act, an Assistant
Professor substantively appointed in the Faculty of Medicine or Dental Sciences of
the University of Lucknow or an Associate Professor, substantively appointed. or
promoted under this section, in the said Faculties of the said University, who has put
in such length of service and possesses such qualifications as may be prescribed,
may be given personnel promotion respectively to the post of Associate Professor or
Professor.

(2) The promotion under sub-section (1) shall be given on the
recommendation of the Selection Committee, constituted under clause (a) of sub-
section (4) of Section 31, in such manner and subject to such conditions as may be
prescribed.

Explanation.—With regard to the Faculty of Medicine or Dental Sciences of the
University of Lucknow, the word ‘‘Reader’” referred to in clause (a) of sub-section
(4) of Section 31 shall be construed as ‘*Associate Professor.""]

Z(3) Notwithstanding anything contained in sub-section (1) or sub-section (2) or
in any other provisions of this Act, every person who was promoted to the post of
Associate Professor or Professor in a Faculty referred to in sub-section (1) in
accordance with the order No. 842/15-10-97-11(7)/96, dated April 11, 1997 issued
by the State Government and is continuing in service as such on the date of the
commencement of the Uttar Pradesh State Universities (Third Amendment) Act,
1999 shall be deemed to have been promoted to such post under sub-section (1) from
the date of such promotion. ]

1. Ins. by UP. Act 9 0of 1998, S. 2 (w.c.f. 19:9-1997).
2. Ins. by UP. Act 21 0f 1999, 5. 2.
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3{31-B. Special provision with regard to appointment.—(l)
Notwithstanding anything to the contrary contained in any other provision of this
Act or in the Uunar Pradesh Higher Education Services Commission Act. 1980,
appointment to the post of principal or teacher of the Motilal Nehru Regional
Engineering College, Allahabad shall be made in accordance with the rules and bye-
laws of the Motilal Nehru Regional Engineering College Society, Allahabad.

(2) All appointments made before the commencement of the Uttar Pradesh State
Universities (Amendment) Act, 1998 in accordance with the provisions of sub-
section (1) shall be deemed to have been made under the said sub-section as if the
provisions of the said sub-section were in force at all material times.”’)

32. Contract of appointment of teachers of the University.—(1) Except as
otherwise provided by Statutes, no salaried officer and teacher of the University
shall be appointed except under a written contract which shall be consistent with the
provisions of this Act, the Statutes and Ordinances.

(2) The original contract shall be lodged with the Registrar and a copy thereof
shall be furnished to the officer or teacher concerned.

(3) In the case of an officer or teacher employed before the commencement of
this Act, alt contracts in force, immediately before such commencement, shall, to the
extent of any inconsistency with the provisions of this Act or the Statutes or the
Ordinances be deemed to have been modified by the said provisions.

(4) Notwithstanding anything contained in any contract or other instrument,
tcachers of any constituent medical college shall not have right of private practice,
except to such extent, if any, and subject to such conditions and restrictions as the
State Government may, by general or special order specify.

33. Pensions, Provident Fund, etc.—The University and every affiliated or
associated college shall constitute, for the bencfit of its officers, teachers and other
cmployces, in such manner and subject to such conditions *(as may be specified by
general or special order by the State Government] such pension, insurance or
provident fund. as it may deem fit including a fund from which such teachers or their
heirs. as the case may be, shall be paid pension or gratwity in the cvent of their
incurring disability, wound or death in connection with the discharge of their dutics
as Superintendent of a Centre or invigilator as defined in Uttar Pradesh Universities
(Provisions regarding Conduct of Examinations) Act, 1965.

34. Limits of additional remunerative work permissible to teachers.—(1)
The conditions regarding payment of remuneration to the teachers of the University
or for an affiliated or an associated college for any duties performed in connection
with any examination conducted by an Indian University or any body other than
Public Service Commission 3(*  *  *] shall be such as may be prescribed.

(2) No teacher of the University or of an affiliated or associated college shall at
any time, hold more than one remunerative office carrying duties other than teaching
or duties connected with any examination.

3. Ins. by U.P. Act9 of 1998, S. 3 (w.e.f. 12-2.1998).
4. Subs. by U.P. Act No. 21 of 1975, S. 6.
S. Words “and the halding of remuncrative offices by them” omitted by U.P. Act 29 of 1974. S. 3.
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Explanation.—~The words ‘remunerative offices’ include the offices of Warden
or Superintendent of a2 Hall or Hostel, Proctor, Games Supcrintendent, Librarian, and
any office in the National Cadet Corps, National Sports Organisation, National
Social Service Scheme and University Employment Exchange.

35, Conditions of service of teachers of affiliated or associated colleges other
than those maintained by Government or local authority.—(1) Every teacher in an
affiliated or associated college (other than a college maintained exclusively by the State
Government) S[* * *] shall be appointed under a written contract which shall
contain such terms and conditions as may be prescribed. The contract shall be lodged
with the University and a copy thereof shall be given to the teacher concerned, and
another copy thereof shall be retained by the college concerned.

(2) Every decision of the Management of such college to dismiss or remove a
teacher or to reduce him in rank or to punish him in any other manner shall before it
is communicated to him, be reported to the Vice-Chancellor and shall not take effect
unless it has been approved by the Vice-Chancellor:

Provided that in the case of colleges established and administered by a
minority referred 10 in clause (1) of Article 30 of the Constitution of India, the
decision of the management dismissing removing or reducing in rank or punishing
in any other manner any teacher shall not require the approval of the Vice-
Chancellor, but, shall be rcported to him and unlecss he is satisficd that the
procedure prescribed in this behalf has been followed. the decision shall not be
given effect to.

(3) The provisions of sub-section (2) shall also apply to any decision to
terminate the services of a teacher, whether by way of punishment or otherwise but
shall not apply to any termination of service on the expiry of the period for which
the teacher was appointed :

Provided that in the case of colleges established and administered by a minority
referred to in clause (1) of Article 30 of the Constitution of India, the decision of the
Management terminating the service of any teacher shall not require the approval of
the Vice-Chancellor, but shall be reported to him and unless he is satisfied that the
procedure prescribed in this behalf has been followed, the decision shall not be given
effect to.

(4) Nothing in sub-section (2) shall be deemed to apply to an order of
suspension pending inquiry, but any such order may be stayed, revoked or modified
by the Vice-chancellor :

Provided that in the case of colleges established and administered by a minority
referred to in clause (1) of Article 30 of the Constitution of India, such order may be
stayed, revoked or modified by the Vice-Chancellor only if the conditions prescribed
for such suspension are not satisfied.

(5) Other conditions of service of teachers of such colleges shall be such as may
be prescribed.

Where dismissal order is passed by the College management, the approval order of
Vice-Chanceilor need not be speaking ovder. P.C. Sikand v. Chancellor, 1979 AL} (NOC) 81.

6. Words “or by a local authonity” ominted by U.P. Act 12 of 1978. S. 10.
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36. Tribunal of Arbitration.—(1) Any dispute arising out of a contract of
appointment referred to in Section 32 or Section 33 shall be referred to a Tribunal of
Arbitration which shall consist of the following members, namely—

(a) in the case of an officer or teacher of the University, one member
nominated by the Executive Council, one member nominated by the
officer or teacher concerned and one member (who shall act as convener)
nominated by the Chancellor;

(b) in the case of a tcacher of an affiliated or associated college, one member
nominated by thc management of the college, onc member nominated by
the teacher concerned, and one member (who shall act as convener)
nominated by the Vice-Chancellor :

Provided that in the case of colleges established and administered by a minority
referred to in clause (1) of Article 30 of the Constitution of India, the Convener shall be
selected by the nominees of the management and the teacher concerned out of a panel
of five persons suggested by the management and approved by the Vice-Chancellor :

Provided further that in the event of their failure to appoint the Convener within
the time prescribed, the Vice-Chancellor shall nominate a Convener out of the panel.

(2) If for any reason, a vacancy occurs in the office of a member of the
Tribunal, the appropriate person or body concerned shall nominate another person in
accordance with provisions of sub-section (1) to fill the vacancy and the proceedings
may be continued before the Tribunal from the stage at which the vacancy is filled.

(3} The decision of the Tribunal shall be final and binding on the parties and
shall not be questioned in any court.

(4) The Tribunal of Arbitration shall have the power—
(i) toregulate its own procedure;
(i) to order re-instatement of the officer or teacher concerned; and

(iif) to award salary to the officer or teacher concerned, after deducting
therefrom such income which such officer or teacher might have
otherwise derived during his suspension, recmoval, dismissal or
tcrmination from service.

(5) Nothing contained in any law for the time being in force relating to
arbitration shall apply to an arbitration under this section.

(6) No suit or proceedings shall lic in any court in respect of any matter which is
required by sub-section (1) to be referred to the Tribunal of Arbitration :

Provided that every decision of the Tribunal referred to in sub-section (3) shall
be executable by the lowest court having territorial jurisdiction, as if it were a decree
of that court.

CHAPTER VII

AFFILIATION AND RECOGNITION

37. Affiliated Colleges.-——(1) This section shall apply to the Universities of
Agra, Gorakhpur. Kanpur and Meerut and such other Universities (not being the
Universities of Lucknow and Allahabad) as the State Government may, by
notification in the Gazette, specify.
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(2) The Executive Council may, with the previous sanction of the Chancellor,
admit any college which fulfils such conditions of affiliation. as may be prescribed, to
the privileges of affiliation or enlarge the privileges of any college already afiiliated or
subject to the provisions of sub-section (8), withdraw or curtail any such privilege:

*|Provided that if in the opinion of the Chancellor. a college substantially fulfils
the conditions of affiliation, the Chancellor may sanction grant of affiliation to that
college or enlarge the privileges thereof in specific subjects for one term of a course
of study on such terms and conditions as he may deem fit:

Provided further that unless all the prescribed conditions of affiliation are
fulfilled by a college, it shall not admit any student in the first year of the course of
study for which affiliation is granted under the foregoing proviso after one year from
the date of commencement of such affiliation.]

(3} It shall be lawful for an affiliated college to make arrangement with any
other affiliated collcge situated in the same local area. or with the University, for
cooperation in the work of teaching or research.

(4) Except as provided by this Act, the management of an affiliated college shall
be free to manage and control the affairs of the college and be responsible for its
maintenance and upkeep, and its Principal shall be responsible for the discipline of
its students and for the superintendence and control over its staff.

(5) Every affiliated college shall furnish such reports. returns and other
particulars as the Executive Council or the Vice-Chancellor may call for.

(6) The Executive Council shall cause every affiliated college to be inspected
from time to time at intervals not excceding five years by one or more persons
authorised by it in that behalf, and a report of the inspection shall be made to the
Executive Council.

(7) The Executive Council may direct an affiliated college so inspected to take such
action as may appear to it to be necessary within such period as may be specified.

(8) The privileges of affiliation of a college which fails to comply with any
direction of the Executive Council under sub-scction (7) or to fulfil the conditions of
affiliation may, after obtaining a report from the Management of the college and
with the previous sanction of the Chancellor, be withdrawn or curtailed by the
Executive Council in accordance with the provisions of the Statutes.

8[(9) Nowwithstanding anything contained in sub-sections (2) and (8), if the
Management of an affiliated college has failed to fulfil the conditions of affiliation,
the Chancellor may, after obtaining a report from the Management and the Vice-
Chanccllor, withdraw or curtail the privileges of affiliation.]

8[(10) Notwithstanding anything to the contrary contained in any other
provisions of this Act, a college, which has already been given affiliation to a
University before the commencement of the Utiar Pradesh State Universities
(Amendment) Act, 2003 in specific subjects for a specified period shall be entitled to
continue the course of study for which admissions have alrcady taken place but it
shall not admit any student in the first year of such course of study without obtaining
affiliation under sub-sections (2).}

38, Associated Colleges.—(1) This section shall apply to the Universities of
Lucknow and Allahabad and such other Universitics (not being the Universities of
Agra, Gorakhpur, Kanpur or Meerut or the Sampurnanand Sanskrit Vishwavidyalaya)
as the Statc Government may, by notification in the Gazette. specify.

7. Ins. by U.P. Act 1 0f 2004, 8. 5 (w.c.f. 11-7-2003).
8. Ins. by U.P. Ac150f 1977, S. 13.
8a. Ins. by U.P. Act 1 of 2004, S. 5 (w.e.f. 11-7-2003).
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{2) Associated colleges shall be such as may be named by the Statutes.

(3) It shall be lawiul for an associated college to make arrangements with any
other associated college or colleges or with the University for cooperation in the
work of teaching.

(4) The conditions of recognition of an associated college shall be prescribed by
the Statutes or imposed by the Executive Council. but no associated college shall
cxcept with the previous approval of the Chancellor, be authorised to impan
instruction for post-graduate degrees :

Provided that if an associated college is refused recognition for imparting
instruction for post-graduate degrees, such college may, with the approval of the
Chancellor, be granted affiliation by any University referred to in Section 37,
anything in Scction 5 notwithstanding, and thereupon, such college shall cease to be
an associated college.

(5) Except as provided by this Act, the Management of an associated collcge shall,
be free 10 manage and contral the affairs of the college and be responsible for its:
maintcnance and upkeep. The Principal of every such college shall be responsible for -
the discipline of its students and for the superintendence and control over its staff.

(6) The Executive Council shall cause every associated college to be inspected
from time to time at intervals not cxceeding three ycars by one or more persons:
authorised by it in this behalf and a report of the inspection shall be made to the
Executive Council.

(7) The recognition of an associated college may. with the previous sanction of:
the Chancellor, be withdrawn by the Exccutive Council, if it is satisfied after
considering any cxplanation furnished by the management, that it has ceased to fulfil
the conditions of its recognition or that it persists in making default in the
performance of its duties under this Act or in the removal of any defect in its work
pointed out by the Executive Council.

%((8) Notwithstanding anything in this section or in Section 5, any associated
college situated within the area of any University to which this section applies, may,
subject to such dircctions, as may be issued by the State Government in this behalf, be
admitted to the privileges of affiliation by any University to which Section 37 applies.]

39. Disqualification for membership of Management.—A person shall be
disqualificd for being chosen as, and for being, a member of the Management of an
affiliated or associated college {(other than a college maintained exclusively by the
State Government or by local authority)., if he or his relative accepts any
remuneration for any work in or for such college or any contract for the supply of
goods to or for the execution of any work for such college :

Provided that nothing in this section shall apply to the acceptance of any
remuneration by a teacher as such or for any duties performed in connection with an
examination conducted by the college or for any duties as Superintendent or Warden
of a training unit or of a hall or hostel of the college or as a proctor or tutor or for
any duties, of a similar nature in relation to the college.

Explanation.—The term ‘relative’ shall have the meaning assigned to it in the
Explanation to Scction 20.

Relative -—The word “relative” as used in Scction 39 only refers to relatives of the persons i.c.
persons wha are related by blood or marriage to the person who is said to be disqualified. It has the same
meaning as assigned to it in the Explanation o Scction 20. Raj Kishore v. Kishan Shiksha Samiti, 1978
ALJ 1007,

Relative of a teacher who accepts remuncration from an affiliated college in U.P. is disqualified for
being elected as a member of the Management of that college. Such disqualification would also apply to

9. Subs. by U.P. Act 19 of 1987.
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relative of the teacher who had been appointed on remuneration prior 10 coming into force of the Act.
Executive Committee, Meccrut University v. Vice-Chancellor, (1983) 2 SCC 397. Overruling 1982 U.P.
LBEC 148, approving 1981 UPLT (NOC) 187.

The Chairman of a cooperalive society which supplied goods 0 a collcge is not disqualified for
being a member of the Management Committee of the said college. Raj Kishore v. Kishan Shiksha
Samiti, 1978 ALJ 1007.

40. Inspection, etc., of Affiliated and Associated Colleges.—(1) The State
Government shall have the right to cause an inspection to be made by such person or
persons as it may direct, of any affiliated or associated college, including buildings.
laboratorics and equipments thereof and also of the examinations. teaching and other
work conducted or done by it, or cause an inquiry to be made in respect of any
matter connected with the administration and finances of such college.

(2) Where the State Government decides to cause an inspection or inquiry to be
made under sub-section (1), it shall inform the Management of the same and a
representative appointed by the Management and where the Management fails to
appoint a represcntative, the Principal of the college may be present at such
inspection or inquiry and shall have the right to be heard on behalf of the
Management but no legal practitioner shall appear, plead or act on behalf of the
college at such inspection or inquiry.

(3) The person or persons appointed to inspect or inquire under sub-section (1)
shall have all the powers of a civil court while trying a suit under the Code of the
Civil Procedure. 1908, for the purpose of taking evidence on oath and of enforcing
the attendance of witnesses and compelling production of documents and material
objects, and shall be deemed to be a civil court within the meaning of Sections 480
and 482 of the Code of Criminal Procedure, 1898'° and any proceedings before him
or them shall be deemed to be judicial proceedings within the meaning of Sections
193 and 228 of the Indian Penal Code.

(4) The State Government may communicate to the Management, the result of
such inspection or inquiry and may issue direction as to the action to be taken and
the Management shall forthwith comply with such directions.

(5) The State Government shall inform the Vice-Chancellor about any
communication made by it to the Management under sub-section (4).

(6) The State Government may, at any time, call for any information from the
Management or Principal of an affiliated or associated college in connection with
such inspection or inquiry.

41. Constituent colleges.—(1) Constituent colleges shall be such as may be
named by the Statutes.

(2) The Principal of a constituent college shall be responsible for the discipline
of the students enrolled in the college and shall have general control over the
ministerial and inferior staff allotted to the college. He shall exercise such other
powers as may be prescribed by the Statutes.

42. Autonomous college.—{(1) The University may grant in the manner
prescribed, to an affiliated or associated college which satisfies the conditions

10. See now CrPC, 1973 (2 of 1974).
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prescribed in that behalf, the privileges of varying, for the students receiving
instruction in such college, the courses of study prescribed by the University, and
holding examination in the courses so varied.

(2) The extent to which the courses may be varied and the manner of holding
the examination conducted by such college shall be determined in each case by the
University.

(3) Such a college shall be declared in the manner prescribed as an autonomous
college.

43. Working Men’s colleges.—The University may, under such conditions as
may be prescribed, recognize, an affiliated or associated college as a *‘Working
Men’s College’ for the purpose of providing courses for degrees to persons,
otherwise eligible for admission to such courses, who may be, unable to be enrolled
as whole-time students by reasons of being engaged in business, trade, agriculture or
industry or employed in any other form of service.

(2) The courses for such students shall extend over a period which shall not be
less than one and a half time the duration prescribed for such courses for other
students.

(3) Each such course shall be organized separately.

44. Institutes.—The University may establish one or more Institutes o
organize and conduct teaching and research in any subject.

CHAPTER VIII
ADMISSIONS AND EXAMINATIONS

45. Admission of Students.—(1) No student shall be eligible for admission to
the course of study for a degree unless—

(a) hc has passed—

() the Intermediate Examination of the Board of High School and
Intermediate Education, Uttar Pradesh, or of any University or
Board incorporated by any law for the time being in force: or

(if) any examination, or any degree conferred by any other University,
being an examination or degree recognized by the University as
equivalent to the Intermediate Examination or to a degree of the
University; and

(b) he possesses such further qualifications, if any, as may be specified in the
Ordinances :

Provided that the University may prescribe by Ordinances any lower
qualifications for admission to a degree in Fine Arts.

(2) The conditions under which students may be admitted to the diploma
courses of the University shall be prescribed by the Ordinances.

(3) The University shall have the power to recognize (for the purposes of
admission to a course of study for a degree), as equivalent to its own degree, any
degrec conferred by any other University or, as equivalent to the Intermediate
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Examination of any Indian University, any cxamination conducted by any other
authority.

(4) Any student whose work or conduct is unsatisfactory may be removed from
the University or an Institute or a constituent college or an affiliated or associated
college in accordance with the provisions of the Ordinances.

A student can voluntarily give up his studentship. The studentship may also conx to an end by
abandonment. Dinesh Kumar v. Principal M.1.N. Medical College. 1986 ALJ 428.

Sub-scction (4) is not exhaustive. Dinesh Kumar v. Principal M.L.N. Medical College, 1986 ALJ
428.

46. Bar of charging any donation, etc., for admission to a college.—No
person connected with the management of an affiliated or associated college and no
Principal or other teacher or other employee thereof shall directly or indirectly take
or receive or cause 10 be taken or received any contribution, donation, fees or any
other payment of any sort, cither in cash or in kind. except the fees at the rates laid
down in the Ordinances, from or on behalf of any pupi! !![as a condition for granting
him admission to or permitting him after such admission to continue in such
college].

2[46-A. Contribution and donations to Colleges.—Where a contribution or
donation, either in cash or in kind is taken or received by any affiliated or associated
college maintained exclusively by the State Government or a local authority, the
contribution or donation so received shall be utilised only for the purpose for which
it was given to it and in the case of a college maintained exclusively by the State
Government any cash contribution or donation shall be credited to the personal
ledger account of such institution which shall be operated in accordance with the
general or special orders of the State Government.]

47. Halls, hostels and delegacy of the University—(1) This section shall
apply to the University of Lucknow, Allahabad. Gorakhpur and such other
University the State Government may by notification specify.

(2) The halls and hostels of the University shall be—
(a) those maintained by the University and named in the Statutes;

(b) those recognised by the Executive Council on such general or special
conditions as may be provided by the Ordinances.

(3) The warden and other staff of the halls and hostels shall be appointed in the
manner provided by the Ordinances.

(4) The Exccutive Council shall have power to suspend or withdraw the
recognition of a hall or hostel which is not maintained in accordancc with the
conditions referred to in clause (b) of sub-section (2) :

Provided that no such action shall be taken without giving to the management of
such hall or hostel an opportunity of making a represcntative against the proposed
action.

11, Subs. by U.P. Act50f 1977, 5. 14.
12. fns. by U.P. Act 5 of 1977, 8. t5.
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(5) There shall be a Delegacy to supervise the arrangements relating to the
residence, health and welfare of students of the University not residing in or under
the care of any constituent college or hall. The constitution, power and duties of the
Delegacy shall be prescribed by the Statutes.

48. Examinations.—Subject to the provisions of this Act and the Statutes, the
Examinations Committee shall direct the arrangements for the conduct of
examinations.

CHAPTER IX
STATUTES, ORDINANCES AND REGULATIONS

49. Statutes.-—~Subject to the provisions of this Act, the Statutes may provide
for any matter relating to the University and shall in particular, provide for—

(a) the constitution, power and duties of the authorities of the University;

(b) the election, appointment and term of office of the members of the
authorities of the University, including the continuance in office of the
first members, and the filling in of vacancies in their membership and all
other matters relating to thesc authoritics for which it may be necessary to
provide;

(¢) the powers and dutics of the officers of the University;

UB[(d) the classification and recruitment (including minimum qualifications and
experience) of Principals and other teachers of the University and of
affiliated and associated colleges, the maintenance by them of their annual
academic progress report. the rules of conduct to be observed by them and
their emoluments and other conditions of service (including provisions
relating to compulsory retirement);

(e) the recruitment (including minimum qualifications and experience) and
their emoluments and other conditions of service (including provisions
relating to compulsory retirement) of persons appointed to other posts
under the University;]

{f the constitution of a pension or provident fund or the establishment of an
insurance-scheme for the benefit of officers, teachers and other employees
of the University;

(g) the institution of degrees and diplomas;
(h) the conferment of honorary degrees:;

(i) the withdrawal of degrees and diplomas, certificates and other academic
distinctions;

(/) the establishment. amalgamation, abolition and reorganisation of
Faculties;

(k) the cstablishment of departments of teaching in the Faculties;

() the establishment, abolition and reorganisation of halls and hostels
maintained by the University;

13. Subs. by U.P. Act 5 0f 1977, S. 16 and shall be decemed always to have been substituted.
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(m) the conditions under which colleges and other institutions may be
admitted to the privileges of affiliation or recognition by the University
and the conditions under which any such privilege may be withdrawn;

{n) the recognition of the Management of any affiliated or associated college;

1[(0) the number, minimum qualifications and cxperience, the emoluments and
other conditions of service, including the age of retirement and provisions
relating to compulsory retirement of salaricd cmployees {(not being
tcachers) of the University or an affiliated or associated college, and the
preparation and maintenance of record of their service:]

(p) the institution of scholarships, fellowships, studentships, medals and
prizes;

{g) the qualifications. conditions and manner of registration of graduates and
the maintenance of a register of registered graduates;

(r) the holding of convocation. if any; and

(s) all other matters which by this Act are to be or may be provided for by the
Statutes.
Statute 11.02 as amended by Allahabad University.—A candidate who has secured at least a

second division in his entirc academic carcer must be held to possess a good academic record. D.C.
Pandey v. Chancellor, Allahabad University, 1983 ALJ) 152.

Agra University Statute—Statute 30(3).—Where application for review of dismissal order was
not made. no question of holding subsequeat mecting for confirmation of resolution would arise. £.C.
Sikand v. Chancellor, 1979 ALJ (NOC) 81.

Meerut University Statute—Statute 13.34.—Statute 13.34 does not apply to a dispute between
office bearers of the Managing Committce of a College. 1t applies only to disputes between two
managements. Digamber Jain High School Association v. Chancellor, 1983 All LI 1255.

§0. Statutes how made.—The First Statutes of the University shall be made
by the State Government by notification in the Gazelte and in the case of any
cxisting University, for so long as the First Statutcs are not so made, the Statutes as
in force immediately before the commencement of this Act, insofar as they are not
inconsistent with the provisions of this Act, shall, subject to such adaptations and
modifications whether by way of repeal, amendment or addition as may be nccessary
or expedient, as the State Government may, by notification in the Gazette provide,
continue in force, and any such adaptation or modification shall not be called in
question.

15[(1-A) The State Government may by notification in the Gazette amend
whether by way of addition, substitution or omission, the First Statutes at any time
[up to December 31 1990]'7 and any such amendment may be retrospective to a
date not earlier than the date of such commencement.]

14. Subs. by U.P. Act 5 0f 1977, S. 16.

15. Ins. by U.P. Act 29 0of 1974, S. 15.

16. Subs. by U.P. Act 501977, 8. 17and UP. Act 120f 1978, 8. 4.

17. ©1978’ subs. by '1981" (w.c.f. 1-1-1979) by U.P. Act 15 of 1980. *198)° subs. by '1982" (w.c.f. 29-
12-1981) by U.P. Act 25 of 1982; *1982’ suds. by '1984" (w.c.f. 1-1-1983) by U.P. Act 6 of 1983:
*1984° subs. by <1985° (w.e.f. 31-12-1984) by U.P. Act 9 of 1985: '1985" subs. by ‘1987 by U.P.
Act 15 of 1986 and shall be deemed always to have been substituted; “1987” subs. by “1990” by
U.P. Act 9 of 1988, S. 3 (w.e.f. 1-1-1988).
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18{(1-B) Until the First Statutes of the Purvanchal University arc made under
this section, the Statutes of the University of Gorakhpur, as in force immediately
before the establishment of the said University shall apply to it subject to such
adaptations and modifications as the State Government may, by notification,
provide.]

19((2) The Executive Council may, at any time [after December 31, 1990])2,
make new or additional Statutes or may amend or repeal the Statutes referred to in
sub-section (1) or sub-section (1-A).}

(3) The Executive Council shall not propose the draft of any Statute affecting
the status, power or constitution of any authority of the University until such
authority has been given an opportunity of expressing its opinion upon the proposal
and any opinion so expressed shall be in writing and shall be submitted to the
Chancellor.

(4) Every new Statute or addition to a Statute or any amendment or repeal of
Statute shall be submitted to the Chancellor who may assent to it or withhold his
assent therefrom or remit it to the Executive Council for further consideration.

(5) A Statute passed by the Executive Council shall have effect from the date it
is assented to by the Chancellor or from such later date as may be specified by him.

2If 2(6) Notwithstanding anything contained in the foregoing sub-section the
State Government may in order to implement any decision taken by it in the interest
of learning, teaching or research or for the benefit of teachers, stydents or other staff
or on the basis of any suggestion or recommendation of the University Grants
Commission or the State or National Education Policy with regard to the
qualifications of the teachers. require the Executive Council to make new or
additional Statutes or amend or repeal the Statutes referred to in sub-section (1) or
sub-section (1-A) within a specified time and if the Executive Council fails to
comply with such requirement the State Government may, with the assent of the
Chancellor, make new or additional Statutes or amend or repeal the Statutes referred
1o in sub-section (1) or sub-section (1-A).]

(7) The Executive Council shall have no power to amend or repeal the Statutes
made by the State Government under sub-section (6) or to make new or additional
Statutes inconsistent with such Statutes.]

The selections which were held on 1st of August, 1975 would be govermned by the first statutes
which camk into force from Ist August, 1975 and the candidates selected on that date will have to fulfil
the qualifications laid down in those statutes. The subsequent amendment did not at all affect their
position. Dr (Miss) Raj Kumari Sharma v. Chancellor, Meerut University, 1978 ALJ 831.

Clause (8) does not refer 10 any university other than the University of Meerut or Lo any affiliated
college other than college affiliated to Meerut University. Ram Aviar v. Meerut University, 1986 ALJ
205.

18. Ins. by U.P. Act 19 of 1987.

19. Subs. by U.P. Act 29 of 1974, S. 15.

20. '1978° subs. by “1981" w.e.f. 1-1-1979 by U.P. Act No. 15 of 1980. '1981" subs. by ‘1982" w.ef.
29-12-1981 by U.P. Act No. 25 of 1982; '1982" subs. by '1984' w.e.f. 1-1-1983 by U.P. Act 6 of
1983: “1984" subs. by 1985 (w.c.f. 31-12-1984) by U.P. Act 9 of 1985 *1985" subs. by “1987° by
U.P. Act 15 of 1986: *1987" subs. by 1990" by U.P. Act 9 of 1988, S. 3 (w.c.f. 1-1-1988).

2). /ns. by U.P. Act 40 1995, 8. 3 (w.e.f. 17-12-1994).

22. Subs. by U.P. Act 9 of 1998, S. 4 (w.c.f. 19-9-1997).
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Statute 25.04.—Appeal under Statute 25.04 against an order selling aside appointment of a Lab-
bearer is incompetent. Nambardar Singh v. Director of Education, 1985 ALJ 920.

Order of approval of appointment of Lab-bearer alleged to have been obtained by fraud can be
reviewed by the approving Authonty. bid.

Provision in Clause 4 of the First Statute as to the superannuation age is not violative of Article 16.
Kishori Lal v. State of U.P., 1978 ALJ 271.

The U.P. Universitics Statutes, 1975 rcad the Ordinances of Sampumanand Sanskrit
Vishwavidyalaya. Varanasi prescribes prefereatial qualifications for selection of Professors of Education
for Sampumanand Vishwavidyalaya. Such qualification may be relaxed by the Sclection Committee.
Devendra Dutta Tewari v. Chancellor, 1978 ALJ 844,

51.  Ordinances.—(1) Subject to the provisions of this Act and the Statutes the
Ordinances may provide for any matter which by this Act or the Statutes is to be or
may be provided for by the Ordinances.

(2) Without prejudice to the generality of the provisions of sub-section (1), the
Ordinance shall provide for the following matters, namcly—

(a) the admission of students to thc University and their enrolment and
continuance as such;

(b) the courses of study to be laid down for all degrees, diplomas and other
academic distinctions of the University;

(¢) the conditions under which students shall be admitted to the examinations,
degrees and diplomas of the University and shall be eligible for the award
of such degrees and diplomas;

(d) the conditions of the award of scholarships, fellowships, studentships,
bursaries, mcdals and prizes;

(e) the conditions of residence of students at the University and the
management of halls and hostels maintained by the University;

() the recognition and management of halls and hostcls not maintained by
the University;

(g) the maintenance of discipline among the students of the University;
(/1) all matters relating to correspondence courses and private candidates;
By the formation of parent-teachers association];
p

() the fees which may be chuarged by the University or by an affiliated or
associated college for any purpose;

(k) the conditions subject to which persons may be recognised as qualified to
give instructions in halls and hostels;

() the conditions and mode of appointment and the dutics of examining
bodies, examiners, moderators. invigilators and tabulators;
(m) the conduct of examinations;
{n) the remuncration and allowances including travelling any daily

allowances to be paid to persons employed on the business of the
University;

23. Subs. by U.P. Act50f 1977, S. 18.
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(o) all other matters which by this Act or the Statutes are to be or may be
provided for by the Ordinances.
Power vested in the academic body to frame Ordinances prescribing courses of study can be
repeatedly exercised under the General Clauses Act. Avadesh Kumar v. Agra University, 1981 ALJ 237.

Implementation of new curmriculum as recommended by Medical Council in 1977 with effect from
December 1980 but not prior thereto does not offend Article 14 of the Constitution. Avadesh Kumar v.
Agra University, 1981 ALJ 237.

52. Ordinance how made.—{(1) The first Ordinances of each existing
University shall be the Ordinances as in force immediately before the
commencement of this Act insofar as they are not inconsistent with the provisions of
this Act :

Provided that for the purpose of bringing the provisions of any such Ordinances
into accord with the provisions of this Act and the Statutes, the Chancellor may by
order make such adaptations and modifications of the Ordinances whether by way of
repeal. amendment or addition as may be necessary or expedient and, provide that
the ordinances shall as from such date as may be specified in the order have effect
subject to the adaptations and modifications so made and any such adaptation or
modification shall not be called in question.

(2) The First Ordinances of the Universities of Kumaun and Garhwal and of any
other University to be established after the commencement of this Act shall be made
by the State Government by notification in the Gazette.

A4[(2-A) Until the First Ordinances of the Purvanchal University are made under
sub-section (2), the Ordinances of the University of Gorakhpur, as in force
immediately before the establishment of the said University. shall apply to it subject
to such adaptations and modifications as the State Government may, by notification,
provide.]

(3) Save as otherwise provided in this section, the Executive Council may, from
time to time, make new or additional Ordinances or may amend or repeal the
Ordinances referred to in sub-sections (1) and (2) :

Provided that no Ordinance shall be made—

(a) affecting the admission of students, or prescribing examinations to be
recognized as equivalent to the University examinations or the further
qualifications mentioned in sub-section (1) of Section 45 for admission to
the degree courses of the University, unless a draft of the same has been
proposed by the Academic Council; or

(b) cffecting the conditions and mode of appointment and dutics of examiners
and the conduct or standard of examinations or any course of study except
in accordance with a proposal of the Faculty or Faculties concerned and
unless a draft of such Ordinance has been proposed by the Academic
Council; or

(c) cffecting the number, qualifications and emoluments of teachers of the
University or the income or expenditure of the University, unless a draft
of the same has been approved by the State Government.

24. Ins. by U.P. Act 19 of 1987
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(4) The Executive Council shall not have power to amend any draft proposed by
the Academic Council under sub-section (3) but may reject it or return 10 the
Academic Council for reconsideration either in whole or in part together with any
amendments which the Executive Council may suggest.

(5) All Ordinances made by the Executive Council shall have effect from such
date as it may direct and shall be submitted as soon as may be to the Chancetlor.

(6) The Chancellor may, at any time signify to the Executive Council his
disallowance of such Ordinances other than those referred to in clause (¢) of the
proviso to sub-section (3) and from the date of receipt by the Executive Council of
intimation of such disallowance, such Ordinances shall become void.

(7) The Chancellor may direct that the operation of any Ordinance other than
those referred to in clause (¢) of the proviso to sub-section (3) shall be suspended
until he has an opportunity of exercising his power of disallowance. An order of
suspension under this sub-section shall cease to have effect on the expiration of one
month from the date of such order.

The validity of an Ordinance passed by the Executive Council praviding for revaluation cannot be

attacked on the ground that principles of natural justice were violated. Jitendra Pratap v. Registrar,
1985 ALJ 590.

Where the Executive Council abolished the revaluation system fzom the ¢xamination of 1984
contrary to the rccommendation of Academic Council, which sought abohtion from the examination of
1983, held, the Executive Council travelled beyond its powers. Jitendra Pratap v. Registrar, 1985 ALJ
590.

Discontinuance of revaluation scheaw only in Engincering Facully and not ia other Faculties is not
violative of Article 14. Jitendra Prasap v. Registrar, 1985 ALJ 590.

The Executive Council passing the Ordinance has power 10 give them retrospective effect. Ram
Bilas v. University of Allahabad, 1982 ALJ 1132,

53. Regulations.—(1) Subject to the provisions of this Act, the Statutes and
the Ordinances. an authority or other body of the University may make
Regulations—

(a) laying down the procedure to be followed at its meeting and the number
of members required to form the quorum;

(&) providing for all matters which by this Act, the Statutes or the Ordinances
are to be provided by Regulations; and

(c) providing for any other matter solely concerning such authority or body
and not provided for by this Act, the Statutes and the Ordinances.

(2) The Regulations made by any authority or other body of the University shall
provide for the giving of notice to its members of the dates of meetings and the
business to be transacted thereat and for the keeping of record of the proceedings of
such meetings.

(3) The Executive Council may direct any authority or other body of the
University other than the Court to cancel or to amend in such form as may be
specified in the direction, any Regulation made by such authority or body and
such authority or body shall thereupon cancel or amend the Regulation
accordingly :
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Provided that any authority or other body of the University, if dissatisficd with
any such direction may appeal to the Chancellor who may after obtaining the views
of the Executive Council pass such orders as he thinks fit.

(4) The Academic Council may subject to the provisions of the Ordinances,
make Regulations providing for the course of study for any examination, degrec or
diploma of the University only after the Board of Faculty concerned has proposed a
draft of the same.

(5) The Academic Council shall not have power to amend or reject any draft
proposed by the Board of Faculty under sub-section (4), but may return it to the
Board for further consideration together with its own suggestions.

CHAPTER X
ANNUAL REPORTS AND ACCOUNTS

54. Annual Report.—(1) The Annual Report of the University shall be
prepared under the direction of the Executive Council and shall be submitted to the
Court a month before its annual meeting and the Court shall consider it in its annual
meeting.

(2) The Court may. by resolution make recommendations on such report and
communicatc the same to the Executive Council which may take such action thercon
as it thinks fit.

5§5. Accounts and audit.—{(1) The annual accounts and balance-sheet of the
University shall be prepared under the direction of the Executive Council and all
money accruing to or received by the University from whatever source and all
amounts disbursed or paid shall be entered in the accounts maintained by the
University.

(2) A copy of the annual accounts and the balance-sheet shall be submitted to
the State Government which shall cause the same to be audited.

(3) The annual accounts and the balance-sheet audited shall be printed and
copies thereof shall, together with copies of the audit report be submitted by the
Executive Council, to the Court and the State Government.

(4) The Executive Council shall also prepare, before such date as may be
prescribed, the budget for the ensuring year.

(5) Every item of new cxpenditure above such amount as may be prescribed
which it is proposed to include in the budget shall be referred by the Executive
Council to the Finance Committee which may make recommendations thereon.

(6) The Exccutive Council shall, after considering the recommendations if any,
of the Finance Committee approve the budget finally.

(7) The annual accounts, the balance-sheet and the audit report shall be
considered by the Court at its annual meeting and the Court may, by resolution,
make recommendations with reference thereto and communicate the same to the
Executive Council.

(8) It shall not be lawful for the Vice-Chancellor or the Executive Council to
incur any expenditure—

(a) either not sanctioned in the budget, or in the case of funds granted to the
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University, subsequent to the sanction of the budget, by the State
Government or the Government of India or the University Grants
Commission or any international organisation or Foundation, save in
accordance with the terms of such grant :

Provided that notwithstanding anything in sub-section (7) of Scction 13, the
Vice-Chancellor may, in the case of fire, flood, excessive rainfall or other
sudden or, unforeseen circumstances, incur non-recurring expenditure not
excecding rupees five thousand not sanctioned in the budget and he shall
immediately inform the State Government in respect of all such
expenditure;

(b) on any litigation in opposition to #5{any order of the Chancellor or of the
State Government purporting to be made under this Act).

26{§5-A. Surcharge.—(1) An officer specified in any of the clauses (¢) to ()
of Section 9 shall be liable to surcharge for the loss, waste or misapplication of any
money or property of the University, if such loss, waste or misapplication is a direct
consequence of his neglect or misconduct.

{2) The procedure of surcharge and the manner of recovery of the amount
involved in such loss, waste or misapplication shall be such as may be prescribed.]

CHAPTER XI
REGULATION OF DEGREE COLLEGES

56. Definitions.—In this Chapter. unless the context otherwise requires—

(a) ‘property’, in relation to an affiliated or associated college, includes all
property, movable and immovable, belonging to or endowed wholly or
partly for the benefit of the college, including lands, buildings
(including hostels), works, library, laboratory, instruments, equipment,
furniture, stationery, stores, automobiles and other vehicles. if any, and
other things pertaining to the college, cash on hand. cash at bank.
investments, and book debts and all other rights and interests arising out
of such property as may bec in the ownership. possession, power or
control of the college and all books of account, registers, and all other
documents of whatever nature relating thereto, and shall also be deemed
to include all subsisting borrowings, liabilities and obligations of
whatever kind of the college;

(b) ‘salary’ mcans the aggregate of the emoluments including dearness or any
other allowance for the time being payable to a teacher or other employee
after making permissible deductions.

§7. Power of the State Government to issue notice.—If the State Government
receives information in respect of any affiliated or associated college (other than a
college maintained exclusively by the Statc Government or a local authority)}—

(i) that its Management has persistently committed wilful default in paying
the salary of the teachers or other employces of the college by the

25. Subs.by U.P. Act 12011978, 8. 5.
26. Ins. by U.P. Act 12 0f 1978, 5. 6.
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twenticth day of the month next following the month in respect of which
or any part of which it is payable; or

(if) that its Management has failed to appoint teaching staff possessing such
qualifications as are necessary for the purpose of ensuring the maintenance
of academic standards in relation to the college or has appointed or retained
in service any teacher in contravention of the Statute or Ordinances *%[or
has failed to comply with the orders of the Director of Education (Higher
Education) made on the basis of the recommendation of the Uttar Pradesh
Higher Education Services Commission under the Uttar Pradesh Higher
Education Services Commission Act, 1980,] or

(éii) that any dispute with respect to the right claimed by different persons to
be lawful office-bearers of its Management has affected the smooth and
orderly administration of the college; or

(iv) that its Management has persistently failed to provide the college with
such adequate and proper accommodation, library, furniture, stationery,
_laboratory, cquipment, and other facilities, as arc necessary for efficicnt
administration of the college; or

(v) that its Management has substantially diverted, misapplied or mis-
appropriated the property of the college to the deteriment of the college;

it may call upon the Management to show cause why an order under Section 58
should not be made :

Provided that where it is in disputc as to who arc the office-bearers of the
Management, such notice shall be issued to all persons claiming to be so.

Action under Sections 57 and 58 against a Management Committce cannot be taken for faults of
previous committee. Commitiee of Management v. D.A.V. Degree College. 1985 ALS 1136.

Where the college which made default in payment of salaries of its teachers was receiving grant
from State Government and was affiliated college of Kanpur University, it was held 1hat the State
Government was liable to pay salaries of the teachers. Board of Trusiees v. State of U.P., 1982 ALJ 698.

The word “persistent” used in clauses {§) and (iv) of Section 57 connoles something more than
once. Board of Trusiees v. State of U.P., 1982 ALJ 698.

For supersession of Managing Committec on ground of diversion of funds both ingredients,
namely, that there had been a diversion and it was to the detriment of college must exist. Nathimal
Ramsai Mal Edward Coronation College Association v. Siate of U.F., 1979 ALJ 1103.

Suspension of a Principal by the Management Commitiee in contemplation of disciplinary

proceedings against him is not a good ground for action under Sections 57 and 58 of the Act. Commitiee
of Management v. D.A.V. Degree College, 1985 AL 1136.

Swuate Government should record reasons for suspension of Management Committce. Ch. C.R.
College v. Meerut University, 1976 ALJ 680.

Mere pendency of a suit challenging validity of the election of office-bearers could not be a ground for
issuing suspension order pending enquiry. Ch. C.R. College v. Meerur University, 1976 ALJ 680.

The word “information” in Section 57 indicates that State Government can act on any information
received by it and it need not be only after it gets the college inspected as provided under Section 40 of
the Act. Board of Trusiees v. State of U.P., 1982 ALJ) 698.

58. Authorised Controller.—(1) If the State Government after considering
the cxplanation, if any, submitted by the Management under Section 57 is satisfied

26a. ins. by U.P. Act19 of 1998, S, 5 (w.e.0 19-9-1997).
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that any ground mentioned in that section exists, it may, by order, authorise any
person (hereinafter referred to as the Authorised Controller) to 1ake over, for such
period not exceeding two years as may be specified, the Management of the college
and its property to the exclusion of the Management and whenever the Authorised
Controller so takes over the Management, he shall, subject only to such restrictions
as State Government may impose, have in relation to the Management of the college
and its property all such powers and authority as the Management would have if the
college and its property were not taken over under this sub-section :

Provided that if the State Government is of opinion that it is expedient so to do
in order to continue to secure the proper Management of the college and its property,
it may, from time to time, cxtend the operation of the order for such period, not
exceeding one year at a time, as it may specify, so however. that the total period of
operation of the order. including the period specified in the initial order under this
sub-section does not exceed [ five years] :

8[Provided further that if at the expiration of the said period of five years, there
is no lawlully constituted Management of the college the Authorised Controller shall
continue to function as such, until the State Government is satisfied that the
Management has been lawfully constituted :

Provided also that the State Government may, at any time, revoke an order made
under this sub-section.]

(2) Where the State Government while issuing a notice under Section 57 is of
opinion, for rcasons to be recorded, that immediate action is necessary in the interest
of the college, it may suspend the Management, which shall thereupon cease to
function, and make such arrangement as it thinks proper for managing the affairs of
the college and its property till further proceedings are completed :

Provided that no such order shall remain in force for more than six months from
the date of actual taking over the Management in pursuance of such order :

Provided further that in computation of the said period of six months, the time
during which the operation of the order was suspended by any order of the High
Court passed in exercise of jurisdiction under Article 226 of the Constitution or any
period during which the Management failed to show cause in pursuance of the notice
under Section 57, shall be excluded.

(3) Nothing in sub-section (1), shall be construed to confer on the Authorised
Controller the power to transfcr any immovable property belonging to college
(except by way of letting from month to month in the ordinary course of
management or to create any charge thereon) except as a condition of receipt of any
grant-in-aid of the college from the State Government or the Government of India.

(4) Any order made under this section shall have effect notwithstanding
anything inconsistent therewith contained in any other enactment or in any
instrument relating to the management and control of the college or its property :

Provided that the property of the college and any income therefrom shall continue
to be applied for the purposes of the college as provided in any such instrument.

27. ‘Four years' substituted by 'five years’ (w.c.f. 25-6-1982) by U.P. Act 4 of 1983.
28. Subs. by U.P. Act 4 of 1983 {w.c.[. 25-6-1982).
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(5) The Director of Education (Higher Education} may give to the Authorised
Controller such directions as he may deem necessary for the proper management of
the college or its property, and the Authorised Controller shall carry out those
directions.

Where the inspection report of the Deputy Director was not furnished or disclosed to the college

management, the order of appointment of Authorised Controller was not sustainable. Board of Trustees
v. State of U.P., 1982 ALJ 698.

Exteasion of the term of the Authorised Contsoller on the ground that the Management had, during
the period the Authorised Controller was incharge of the property of college, failed to remove certain
defects is not valid. Committee of Management v. State of U.P., 1982 ALJ 1403,

Order suspending committee of Management without giving opportunity of hearing is not illegal.
Swami Devanand Snatak Mahavidvalaya v. State of U.P.. 1979 ALJ (NOC) 23.

For passing an order taking over management of a private college and appointment of an
Authorised Controller, the Vice-Chancellor is not required to give opportunity to the Managing
Committee to rectify the defects. Nathimal Ramsai Mal Edward Coronation College Association v. State
of U.P.. 1979 ALJ 1103.

§9. Clause 58 not applied to minority colleges.—Nothing contained in
Section 58, shall apply to a college cstablished and administered by a minority
referred to in clausc (1) of Article 30 of the Constitution of India.

60. Duty to deliver possession to the Authorised Controller.—(1) Where an
order has been passed under Section 58 in respect of a college, every person in
whose possession or custody or under whose control any property of the college may
be, shall deliver the property to the Authorised Controller forthwith.

(2) Any person who on the date of such order has in his possession or under his
control any books or other documents relating to the college or to its property shall
be liable to account for the said books and other documents to the Authorised
Controller and shall deliver them up to him or to such person as the Authorised
Controller may specify in this behalf.

(3) The Authorised Controller may apply to Collector for delivery of possession
and control over the college or its property or any part thereof. and the Collector
may take all necessary steps for securing possession to the Authorised Controller of
such college or property. and in particular, may use or cause to be used such force as
may be necessary.

B[CHAPTER XI-A

PAYMENT OF SALARY TO TEACHERS AND OTHER
EMPLOYEES OF DEGREE COLLEGES

60-A. Definitions.—In this Chapter, unless the context otherwise requires—

() ‘College’ means any college affiliated to or recognised by any University
in accordance with the provision of this Act or the Statutes madc
thereunder and for the time being receiving maintenance grant from the
State Government (but does not include a college maintained exclusively
by the State Government or a 3[Nagar Mahapalika];

29. Chapter XI-A ins. by U.P. Act 21 of 1975, S. 9.
30. Words “local authotity” subs. by “Nagar Mahapalika” by U.P. Act 15 of 1980 (w.c.f. 26-9-1979).
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(i) ‘Deputy Director’ means the Regional Deputy Director of Education and
includes any other officer authorised by the State Government to perform
all or any of the functions of the Deputy Director under this Chapter;

(iif) “employee’, in relation to a college, means a non-teaching cmployee of
such college :

(@) in respect of whose employment maintenance grant was being paid
by the State Government during the financial year 1974-75; or

(b) who was appointed to a post with the permission of the Director of
Education (Higher Education);

(iv) ‘maintcnance grant' means such grant-in-aid of a college as the State
Government by general or special order in that behalf directs to be treated
as maintenance grant appropriate to the level of that college;

(v) ‘salary’ shall have the meaning assigned to it, in clause () of Section 56

(vi) ‘“teacher’, in rclation to a college. means a teacher in respect of whose
employment maintenance grant was being paid by the State Government
during the financial year 1974-75, or who is employed with the approval
of the Vice-Chancellor of the University concerned—

(a) to a post created, before April 1, 1975, with the permission of the
Vice-Chancellor concerned; or

(b) to a post created, after March 31, 1975, with the permission of the
Director of Education (Iligher Education).

In fixing salary of a lecturer whose temporary service as well as reguiar appointment has been
approved by the V.C. his temporary sesvice also has to be counted. Ram Anugrah v. Director of

Education, 1986 ALJ 1138,

60-B. Payment of salary within time and without unauthorised
deductions.—(1) Notwithstanding any contract to the contrary, the salary of a
teacher or other employee of any college in respect of any period after the 31st day
of March, 1975, shall be paid to him before the expiry of the 20th day or such earlier
day as the State Government may, by gencral or the month in behalf, appoint, of the
month next following speciat order in that respect of which or any part of which it is
payable.

(2) The salary shall be paid without deductions of any kind except those
authoriscd by this Act, the Statutes or the Ordinances, or by any other law for the
time being in force.

60-C. Power to inspect.—(1) The Deputy Director may at any time, for the
purposes of this Chapter, inspect or cause to be inspected any college or call for such
information and records (including registers, books of account and vouchers) from
its management with regard to the payment of salaries to its teachers or cmployees or
give to its management any direction for the observance of such canons of financial
propricty (including any direction for retrenchment of any teacher or employee or
for prohibition of any wasteful expenditure) as he thinks fit.

(2) Every direction for retrenchment under sub-section (1) shall be issued after
obtaining the prior approval of the Director of Education (Higher Education) and
shall specify a future date on which such retrenchment shall become operative.
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(3) Where any direction for retrenchment is issued in accordance with sub-
sections (1) and (2), the teacher or the employee concerned shall, with effect from
the date specificd in such direction, cease to be a teacher or employee of the college
for the purposes of the maintenance grant payable under this Chapter.

31[60-CC. Supernumerary post of teachers.—The Vice-Chancellor may
with the prior approval of the State Government create any supernumerary post with
a view to enabling a teacher who is for the ume being holding responsible position
of a national importance in India or abroad in educational administration or other
similar assignment to retain his lien and seniority as such teacher and also to
continue to earn increments in his pay scale during the period of his assignment and
to contribute towards provident fund and earn retirement benefits, if any, in
accordance with the Statutes :

Provided that no salary shall be payable to such teacher by the college for the
period of such assignment.]

60-D. Procedure for payment of salary in case of certain colleges.—(1)
The management of every college shall for the purposes of disbursement of salaries
to its tcachers and employees open in a scheduled bank or a ¢co-operative bank or
post office, a separate account (thereinafter in this Chapter called ‘Salary Payment
Account’) to be operated jointly by a representative of the management and by the
Deputy Director or such other officer as may be authorised by the Deputy Director
in that behalf :

Provided that after the Salary Payment Account is opened, the Deputy Director
may. if he is, subject 10 any rules made under Section 60-H satisfied that it is
expedient in the public interest so to do, instruct the bank that the account shall be
operated by the representative of the management alone, and may at any time revoke
such instruction :

Provided further that in the case referred to in sub-section (3), or where in any
other case after giving to the Management an opportunity of showing cause, the
Deputy Director is of opinion that it is necessary or expedient so to do, the Deputy
Director may instruct the bank that the Salary Payment Account shall be operated
only by himself, or by such other officer as may be authorised by him in that behalf
and may at any time revoke such instruction.

(2) The State Government may, from time to time, requirc by gencral or special
order that the Management of a college shall deposit in the Salary Payment Account,
such portion of the amount reccived from students as fees and also such portion, if
any, of the income received from any property, movable or immovable belonging to
or endowed wholly or partly for the benefit of the college, and by such date. as may
be specified in that order, and thereupon, the Management shall be bound to comply
with such direction.

(3) Where the Deputy Director is of opinion that the Management has failed to
deposit the fees in accordance with the provisions of sub-section (2) or the orders
issued thercunder, the Deputy Director may, by order, prohibit the Management
from realising any fees from the students and thereupon, the Deputy Director may

31. Ins. by U.P. Act 50f 1977. 8. 19.
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realise the fees (either through the teachers of the college or in such other manner as
he thinks fit) directly from the students and shall deposit the fees so recovered in the
Salary Payment Account.

(4) The State Government shall also pay into the Salary Payment Account such
amount as maintenance grant, which, after taking into consideration the amounts
deposited under sub-sections (2) and (3), is necessary for making payment in
accordance with sub-section (5).

(5) No money credited to the Salary Payment Account shall be applied for any
purpose except the following, namely—

{a) for payment of salary to the teachers and other employees of the college
falling due for any period after March 31, 1975;

(b) for crediting the Management's contribution, if any to the provident fund
accounts of teachers and employees of the college concerned.

(6) The salary of a teacher or employees shall be paid by transfer of the amount
from the Salary Payment Account to his account, if any, in the same bank, or if he
has no account in that bank, then by cheque.

60-E. Liability in respect of Salary.—*'3{(1) The State Government shall be
liable for payment of salaries against such posts of teachers and employees of every
such college that was taken in grant-in-aid list by the State Government on or after
March 31. 1975:

Provided firstly that the Director of Higher Education or an officer authorized
by him to sanction grant-in-aid to the college has paid the salary against such posts
within one year after the college was taken in grant-in-aid list:

Provided secondly that the posts in a grant-in-aid college which were created after
the college was taken in grant-in-aid list with the permission of the Director, Higher
Education or by the State Government and were duly filled with the approval of the
Director of Higher Education or an officer authorized by him after March 31, 1975:

Provided thirdly that the State Government shall not be liable for payment of
salaries of teachers and employees of a college where permission to create posts was
granted by the Director of Higher Education or by the State Government on the
condition that the management of the respective college shall bear the liability of
payment of salary against the posts so created:

Provided fourthly that the colleges in which affiliation for certain number of
subjects of undergraduate and post-graduate courses has been accorded by the
Chancellor under self-financing scheme, the State Government shall not be liable to
pay salary of teachers and employees appointed in connection with imparting
instruction in such course.]

(2) The State Government may recover any amount in respect of which any
liability is incurred by it under sub-section (1) by attachment of the income from the
property belonging to or vested in the college as if that amount were an arrear of
land revenue due from such college.

(3) Nothing in this section shall be deemed to derogate from the liability of the
college for any such dues to the teacher or employee.

60-F. Punishment, penalties and procedure.—{1) If any default is committed
in complying with any direction under Section 60-C. or with the provisions of Section
60-B or Section 60-D, cvery person who at the time the default was committed was
manager or any other person vested with the authority to manage and conduct the
affairs of the college shall, unless he proves that the default was committed without his

3tla. Subs. by U.P. Act | of 2004, S. 6 (w.c.f. 11-7-2003).
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knowledge or that he exercised all due diligence to prevent the commission of the
default, be punishable, in the casc of a default in complying with the provisions of
Section 60-B with fine which may extend to one thousand rupees, and in the case of
any other default with imprisonment which may extend to six months or with fine
which may extend to one thousand rupees or with both.

(2) No court shall take cognizance of any offence punishable under this section
except with the previous sanction of the Deputy Director.

(3) Every offence under this section shall be cognizable, but no police officer
below the rank of a Deputy Superintendent shall investigate any such offence without
the order of a Magistrate of the first class or make arrest therefor without a warrant.

(4) No court below the rank of a Magistrate of the first class shall take
cognizance of an offence under this section.

60-G. Finality of orders.—No order made or direction given by the State
Government, the Director of Education (Higher Education), the Deputy Director or
other officer in exercise of any power conferred by or under this Chapter shall be
called in question in any court.

60-H. Rule-making power.—(1) The State Government may by notification
in the Gazette, make rules for carrying out the purposes of this Chapter.

(2) All rules made under this Chapter shall. as soon as may be after they are
made, be laid before each House of the State Legislature while it is in session for a
total period of thirty days comprised in its one session or more than one successive
sessions and shall, unless some later date is appointed, take effect from the date of
their publication in the Official Gazette, subject to such modifications or annulments
as the two Houses of Legislature may during the said period agree to make, so
however, that any such modification or annulment shall be without prejudice to the
validity of anything previously done thereunder.]

CHAPTER XII
PENALTIES AND PROCEDURE

61. Penaltiecs.—(1) Whoever contravenes the provisions of Section 46 shall,
on conviction, be punished with imprisonment for a term which may extend to three
months or with fine which may extend to one thousand rupees or both.

(2) Any person who—

(a) having in his possession, custody or control any property of a college in
respect of which an order has been made under Section 58 wrongfully
withholds such property from the Authorised Controller appointed under
that section or from any person authorised by him in that behalif; or

(b) wrongfully obtains possession of any property of such college: or

(c) wiifully withholds or fails to furnish the Authorised Controller or any
person specified by him as required by sub-section (2) of Section 60 any
books or other documents which may be in his possession, custody or
control; or

(d) wilfully obstructs any person from duly carrying out all or any of the
provisions of this Act;

shall, on conviction be punished with imprisonment for a term which may extend to
one year, or with fine or with both :

Provided that the Cournt trying any offence under clause (a) or clause (b) of this
sub-section may at the time of convicting the accused person, order him to deliver up
or refund within a time to be fixed by the Court any property wrongfully withheld or
wrongfully obtained or any books or other documents wilfully withheld.
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62. Cognizance by Courts.—No court shall take cognizance of an offence
punishablc under Section 61 except with the previous sanction of the Director of
Education (Higher Education).

63. Offences by registered societies.—(1) If the person committing the
offence under Section 61 is a society registered under the Societies Registration Act,
1860. the society as well as every person in charge of and responsible to the society
for the conduct of its business at the time of the commission of the offence shall be
deemed to be guilty of the offence and shall be liable to be proceeded against and
punished accordingly :

Provided that nothing contained in this section shall render any such person liable
to any punishment, if he proves that the offence was committed without his knowledge
or that he exercised all due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1) where any offence
under this Act has been committed by a registered society and it is proved that the
offence has been committed with the consent or connivance of, or that the
commission of offence is attributable to any neglect on the part of any member of
the society, such member shall also be deemed to be guilty of that offence and shall
be liable to be proceeded against and punished accordingly.

CHAPTER XIII
MISCELLANEOUS

64. Manner of appointment of officers and members of authorities.—(1)
Except as expressly provided by this Act or the Statutes, officers of the University
and members of authorities of the University shall so far as may be, be chosen by
methods other than election.

(2) Where a provision is made in this Act or the Statutes for any appointment by
rotation or according (o seniority or other qualifications the manner of rotation and
determination of seniority and other qualifications shall be such as may be prescribed.

(3) Where a provision for an election is made in this Act, such election shall be
conducted according to the system of proportional representation by means of the
single transferable vote. and where provision for an election is made in the Statutes it
shall be held in such manner as the Statutes may provide.

(4) Except as expressly provided by this Act, no officer or employee of the
University shall be eligible to seek election to any authority or other body of the
University.

65. Filling of casual vacancies.—(l) Any casual vacancy among the
members, other than ex officio members, of any authority or body of the University
shall be filled in the same manner in which the members whose vacancy is to be
filled up was chosen, and the person filling the vacancy shall be a member of such
authority or body for the residue of the term for which the person whose place he
fills would have been a member.

(2) A person, who is a member of any authority of the University as a
representative of another body, whether of the University or outside, shall retain his
seat on such authority for so long as he continues to be the representative of such
body [* * n-]n.

The member of the Executive Council retains his seat even after expiry of 3 years till his successor
is appointcd. Sunit Vyas v. Vice-Chancellor, Allahabad, 1986 ALJ 1383.

32. Words **and thereafter till his successor is duly appointed™ omitted by U.P. Act 9 of 1998, 8. 6
(w.e.f. 19-9-1997).
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66. Proceeding not to be invalidated by vacancies, etc.—No act or
proceeding, of any authority or body or committee of the University shall be invalid
merely by reason of—

(&) any vacancy or defect in the constitution thereof, or

(b) some person having taken part in the proceedings who was not entitled to
do so, or

(¢) any defect in the election. nomination or appointment of a person acting
as member thereof. or

(d) any irregularity in its procedure not affecting the merits of the case.

Readmission to a student who discontinucd his studies in earlicr session is illegal which cannot be
cured under Section 66. Kamal Singh v. Vice-Chancellor, Allahabad University. 1986 AL) 135.

Incomplete quorum does not invalidate decision taken by Board of Studies on merits. N D.
Tahiliani v. R.P. Misra. 1987 ALJ 260.

3166-A. The State Government may issue such directions from time to time
to a University on policy matters, not inconsistent with the provisions of this Act as
it may deem necessary such direction shall be complied with by the University.]

67. Removal from membership of the University.—The Court may. by a
two-third majority of the members present and voting remove any person from
membership of any authority or other body of the University upon the ground that
such person has been convicted of an offence which, in the opinion of the Court. is
an offence involving moral turpitude or upon the ground that he has been guilty of
scandalous conduct or had behaved in a manner unbecoming of a member of the
University and may upon the same grounds withdraw from any person any degree.
or certificate conferred or granted by the University.

68. Reference to the Chancellor.—If any question arises whether any person
has been duly elected or appointed as, or is entitled to be, member of any authority
or other body of the University, or whether any decision of any authority or officer
of the University 3*[(including any question as to the validity of a Statute, Ordinance
or Repulation, not being a Statute or Ordinance made or approved by the State
Government or by the Chancellor)) is in conformity with this Act or the Statutes or
the Ordinance made thercunder, the matter shall be referred to the Chancellor and
the decision of the Chancellor thereon shall be final :

Provided that no reference under this section shall be made—

(a) more than three months after the date when the question could have been
raised for the first time;

(b) by any person other than an authority or officer of the University or a
person aggrieved :

Provided further that the Chancellor may in exceptional circumstances—

(a) act suo motu or cntertain a reference after the expiry of the period
mentioned in the preceding proviso:

(b) where the matter referred relates to a dispute about the election. and the
eligibility of the person so elected is in doubt, pass such orders of stay as
he thinks just and expedient;

32a. Ins. by U.P. Act ] of 2004, S. 7 (w.e.f. 21-1-2003).
33. Ins. by U.P. Act 21 of 1975, S. 10.
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{¢) 34[* * %)
Civil suit against recommendations made by Selection Committee or an order passed by the Vice-
Chancellor or Chancellor is not maintainable. Rajendra v. Civil Judge, 1980 ALJ 1115.
For the appointment to the post of a reader in Sampumanand Sanskrit University. it is mandatory to
have a doctorate in the subject of study concemed. Paras Narh v. Chancellor, 1982 AL) 961.

Where there is unanimity of opinion on first choice of a candidaie between the Selection
Committee and the Management Committee the Chancellor has no jurisdiction to interfere with such
decision. Kamal Kanti v. Chancellor, 1985 AL} NOC 6.

Writ against the decision of Examination Committee without availing remedy under Section 68 is
not maintainable. Asid Goel v. Registrar, 1985 ALJ 968.

Recommendation of the Selection Committee uirder Section 3 is a “decision™ within the meaning
of Section 68. Hence representation against such recommendation is maintainable. Mathura Prasad
Singh v. Chancellor, 1984 ALJ 21.

Representation against appointment of teachers can be filed by a candidate for the post in question.
P.S. Malik v. Chancetlor, 1982 AL) 774.

The Chancellor acts quasi-judicially when passing an order under Section 68. An order relating to
disputed claim of scniority passed without hearing the affected panty is illegal. Ganga Sharan v.
Chancellor, 1978 ALJ 92.

3168-A. Power of Vice-Chancellor to enforce his order against
Management.—(1) Where a decision of the Management of an affiliated or
associated college to dismiss, remove or to reduce a teacher in rank or to punish him
in any other manner or to terminate his services, has not been approved by the Vice-
Chancelior or where an order of suspension of such teacher has been stayed, revoked
or modified by the Vice-Chancellor in accordance with the provisions of this Act or
of an Act repealed by Section 74, and the management has committed default in
paying the salary of such teacher which became due to him in consequence of the
Vice-Chancellor’s order, the Vice-Chancellor may pass an order, requiring the
management to pay the amount of salary as may be specified in the order and during
the period of suspension, may also require the management to pay the suspension
allowance at the rate of one-half of the salary payable, if the said amount has not
been paid.

(2) In any such case as is referred to in sub-section (1), the Vice-Chancellor may
also order reinstatement of the teacher concerned subject to such terms and the
conditions as he thinks fit.

(3) The amount of salary or suspension allowance required to be paid under
an order of the Vice-Chancellor under sub-section (1) shall on a certificate
issued by him to the effect, be recoverable by the Collector as arrears of land
revenue.

{4) Every order of the Vice-Chancellor under sub-section (2) shall be executable
by the lowest civil court having territorial jurisdiction, as if it were a decree of that
court,

(5) No suit shall lie against any management or teacher in respect of any matter
for which a relief can be granted by the Vice-Chancellor under this section.]

34. Omisted by U.P. Act 5 of 1977, S. 20.
35. Ins. by U.P. Act 5011977, 8. 21.



68 UTTAR PRADESH STATE UNIVERSITIES ACT, 1973 [S. 69

%(69. Bar of suit.—No suit or other legal proceedings shall lie against the
State Government or the Director of Education (Higher Education) or the Deputy
Director (as defined in Section 60-A) or the Authorised Controller or the University
or any officer, authority or body thereof in respect of anything done or purported or
intended to be done in pursuance of the Act or the rules or the Statutes or the
Ordinances made thereunder. )

70. Mode of proof of University record.—(1) A copy of any reccipt,
application, notice, order, proceeding. or resolution of any authority or committee of
the University or other documents in possession of the University or any entry in any
register duly maintained by the University, if certified by the Registrar, shall be
received as prima facie evidence of such receipt, application, notice, order,
proceedings, resolution or document or the existence of entry in the register and
shall be admitted as evidence of the matters and transactions therein recorded where
the original thereof would, if produced, have been admissible in evidence.

(2) No officer or servant of the University shall in any proceeding to which the
University is not a party, be required to produce any document, register or other
record of the University the contents of which can be proved under sub-section (1)
but a certified copy, or to appear as a witness (o prove the matters and transactions
recorded therein unless by order of the court made for special cause.

CHAPTER XIV
TRANSITORY PROVISION

71. Continuation of existing Officers of the University.—Subject to the
provisions of this Act, every person holding office as an officer of an existing
University on the date immediately before the commencement of this Act shall
continue to hold office on the same terms and conditions until the expiration of his
term of office.

72. Constitution of authorities.—3[(1) Every authority of an exisling
University shall, as soon as may be after the commencement of this Act, be
constituted in accordance with the provisions of this Act, and every person holding
office as member of such authority immediately before the commencement of this
Act shall, on the date of such commencement, cease to be such member.)

(2) Until any authority of the University is constituted under sub-section (1). the
State Government may, by order direct from time to time by whom and in what
manner the powers, duties and functions exercisable or dischargeable under this Act
by any authority of University shall be exercised or discharged :

Provided that no such direction shall be issued after December 31,
B(1981)])%.

(3) The Administrative Committees and the Academic Commitiees constituted,
in pursuance of sub-section (2) of Section 67 of the Uttar Pradesh State Universities

36. Subs. by U.P. Act 21 of 1975, S. 11.

37. Subs. by U.P. Act 21 of 1975, S. 12.

38. Subs. by U.P. Act §0f 1977, 8. 22 and U.P. Act 12 0f 1978, 5. 7.

39. *1978' substituted by *1981° w.c.f. January 1. 1979 by U.P. Act 15 of 1980.
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Ordinance, 1973, shall, on 15th September 1973, stand dissolved exccpt as respect
things done or omitted to be done by such Committees before that date, but nothing
in this sub-section shall be deemed to preclude the Statc Government from taking, as
from that date, such action under sub-section (2) as it thinks fit.

4[72-A. Transitory  provisions regarding Kashi  Vidyapith.—
Notwithstanding anything contained in this Act—
(a) every person holding office as an officer (other than the Chancellor) of
the Kashi Vidyapith on the date immediately before its cstablishment as a
University shall continue to hold office as such on the same terms and
conditions except as respect tenure as he held on the said date until fresh
appointments are made under clause (b);

(b) as soon as may be after the commencement of this section, the State
Government may appoint interim officers of the said University (other
than the Chancellor) and shall constitute intcrim authorities of the said
University in such manner as it thinks fit, upon which the corresponding
officers referred to in clausc (a) shall cease to hold office and the
corresponding authorities, shall stand dissolved forthwith;

4(c) the officers appointcd and thc mcmbers of the authorities constituted
under clause (b} shall hold office up to {December 31, 1981]%2, or until
the appointment of the officers or the constitution of the authorities in
accordance with clause {d) whichever be earlier;

(d) the State Government shall take steps for the appointment of officers and
constitution of authorities of the said University in accordance with the
provisions of this Act, so that the same may be completed before the
expiry of the respective terms of the interim officers and members under
clause (¢).]

4(72-B. Transitory provision on change of name of Garhwal
University.—With effect from April 25, 1989 any rcference to the University of
Garhwal in this Act or any rules, statutes, ordinances, statutory instruments, or any
other law for the time being in force or in any documents or proceedings shall be
construed as a reference to the Hemvati Nandan Bahuguna Garhwal University.)

#[72-C. Transitory provisions on change of name of University of
Meecrut.—With effect from January 17, 1994 any reference to the University of
Meerut in this Act, or any rules, statutes, Ordinances, statutory instruments ot any
other law for the time being in force or in any document or proceedings shall be
construed as a refercnce to the Chaudhary Charan Singh University, Meerut.]

43(72-D. Transitory provisions on the change of name of the University of
Avadh—[(1)]* With effect from June 18, 1994 any reference to the University of

40. Iny. by U.P. Act 29 of 1974, S. 16.

41. Subs.by U.P. Act 120f 1978, S. 8.

42. '1978' subs. by ‘1981" (w.e.f. 1-1-1979) by U.P. Act No. 15 of 1980.
43. Ins. by U.P. Act 26 of 1989, 8. 3 (w.c.f. 24-4-1989).

44, Ins. by U.P. Act § of 1994, §. 3 (w.c.f. 17-1-1994).

4S. Ins. by U.P. Act 20 of 1994, 8. 7 (w.c.f. 18-6-1994),

46. Renumbered by President’s Act 4 of 1996, S. 10 {w.e.f. 11-7-1995).
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Avadh in this Act or any rules, statutes, Ordinances. statutory instruments or any
other law for the time being in force or in any document or proceedings shall be
construed as a reference to the Dr Ram Manohar Lohia University, Faizabad.]

47[(2) With effect from July 11, 1995 any reference to the University of Avadh,
or to the Doctor Ram Manohar Lohia University, Faizabad. in this Act or any rules.
statutes, Ordinance, statutory instruments or any other law for the time being in force
or in any document or proceedings shall be construed as a reference to the Doctor
Ram Manohar Lohia Avadh University, Faizabad.]

43[72.E. Transitory provision on the name of the Kashi Vidyapith.—With
effect from July 11, 1995 any reference to the Kashi Vidyapith in this Act or any
rules, statutes, Ordinance, statutory instruments or any other law for the time being
in force or in any document or proceedings shall be construed as a reference to the
Mahatma Gandhi Kashi Vidyapith, Varanasi.|

*9[72-F. Transitory provision on the name of the Universities of Agra and
Kanpur—{1]*® With cffect from September 24, 1995 any rcference to the University
of Agra and Kanpur University in this Act or any rulcs, statutes, Ordinance. statutory
instruments or any other law for the time being in force in any document or
proceedings shall be construed as a reference to Doctor Bhimrao Ambedkar University,
Agra and Shri Shahu Ji Maharaj University, Kanpur respectively.]

51((2) With effect from the date of commencement of the Uttar Pradesh State
Universities (Amendment) Act, 1997, any reference to the Kanpur University, or to
Shri Shahu ji Maharaj University, Kanpur in this Act or any rules, Statutes.
Ordinance, statutory instruments or any other law for the time being in force or in
any document or proceedings shall be construed as a reference 1o Chhatrapati Shahu
Jji Maharaj University. Kanpur.]

32(72-G. Transitory provisions on the change of names of University of
Gorakhpur and University of Rohilkhand.—With effect from the date of the
commencement of the Uttar Pradesh Statc Universities (Second Amendment) Act,
1997 any reference to the University of Gorakhpur and the University of Rohilkhand
in this Act, or any rules, Statutes, Ordinances, statutory instruments, or any other law
for the time being in force or in any document or proccedings shall be construed as a
reference to Deen Dayal Upadhyaya. Gorakhpur University, Gorakhpur and
Mahatma Jyotiba Phule Rohilkhand University, Bareilly respectively.]

33[72-11. Transitory provision of change of name of the purvanchal
University.—With effect from the date of commencement of the Uttar Pradesh State
Universities (Amendment) Act, 1999 any reference to the Purvanchal University in
this Act or any rules, Statutes, Ordinances, statutory instruments, or any other law
for the time being in force or in any document or proceeding shall be construed as a
reference to Vir Bahadur Singh Purvanchal University, Jaunpur.]

47. Ins. by President’s Act 4 of 1996, S. 10 (w.c.f. 11-7-1995).
48. Ins. by President’s Act 4 of 1996, S. 11(a) (w.e.f. 11-7-1995).
39. Ins. by President’s Act 4 of 1996, S. 11(b) (w.¢.f. 23-9-1995).
50. Ins. by U.P. Act 12 0f 1997, S. 3.

51. Ins. by U.P. Act 12 0f 1997, S. 4.

52, Ins. by U.P. Act 18 0f 1997, S. 4.

53. Ins. by U.P. Act 11 of 1999, S. 3 (w.e.[. 8-1-1999).
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73. Power to remove difficultics.—(1) The State Government may, for the
purposc of removing any difficulty, particularly in relation to the transition from the
provisions of the cnactments repealed by Section 74 to the provisiens of this Act, by
order published in the Official Gazette direct that the provisions of this Act. shall
during such period as may be specified in the order, have effect subject to such
adaptations whether by way of modification, addition or omission as it may deem to
be necessary or expedient :

Provided that no such order shall be made $4{after December 31, {1982}53).

(2) Every order made under sub-section (1) shall be laid before both the Houses
of the Statc Legislature.

(3) No order under sub-section (1) shall be called in question in any court on the
ground that no difficulty as is referred to in sub-section (1) existed or required to be
removed.

74. Repeal of certain enactments.—(1) The following enactments are hereby
repealed. with cffect from the respective dates on which this Act is brought into
force in relation to the existing University concerned, namely—

(a) the Lucknow University Act, 1920;

(b) the Allahabad University Act, 1921;

(c) the Agra University Act, 1926;

(d) the Gorakhpur University Act, 1956;

(e) the Varanaseya Sanskrit Vishwavidyalaya Act, 1956; and

() the Kanpur and Mecrut Universities Act, 1965.

%6[(2) Notwithstanding such repeal—

(a) all appointments made, orders issued, degrees or diplomas conferred or
certificates issued, privileges granted or other things done (including
registration of graduates) under any such enactment, shall be deemed to
have been respectively made, issued, conferred, granted or done under the
corresponding provisions of this Act, and except as otherwise provided by

or under this Act continue in force unless and until they are superseded by
any order madc under this Act :

(b) all proccedings of Selection Committee which took place before the
commencement of this Act and all actions by the Management or by the
Executive Council, as the case may be, in respect of the recommendation
of such Selection Committees, where no orders of appointment on the
basis thereof were passed before the commencement of this Act, shall,
notwithstanding that the procedure for selection has been modified by this
Act, be deemed to have been valid but further proceeding in connection
with such pending selections shall be taken in accordance with the

54. Subs. by U.P. Act No. 5 of 1977, S. 24 and U.P. Act 12 of 1978, S. 9.

55. '1978° subs. by *1981° w.e.f. 1-1-1979 by U.P. Act 15 of 1980. '1981" subs. by “1982" (w.c.f.
29-12-1981) by U.P. Act 25 of 1982.

56. Subs. by U.P. Act 21 of 1975, S. 13 and be deemed always to have been substituted.
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provisions of this Act and be continued from the stage where they stood
immediately before such commencement.]

(3) Notwithstanding anything in sub-sections (1) and (2). or in any other
provisions of this Act—

(a) S‘I[t L] t];
(b) ss[t * !l];

(c)

C))

(@

0

“[(g)

where any institution has applied for affiliation to the University of Agra
in accordance with the provisions of ‘the Agra University Act, 1926.
before June 18, 1973 and such application was pending on the said date,
and the place where the institution is situated lies under this Act outside
area of the University of Agra, such application may be disposed of by the
competent authorities of the University of Agra as if the institution would
be affiliated to that University, and upon the grant of such application by
the Chancellor, the institution would stand affiliated to the University
within whose territorial jurisdiction as specified in Section 5, the
institution would lie;

until fresh panels of experts are drawn up under sub-section (5) of Section
31, the Chancellor or the Vice-Chancellor, as the case may be, may
nominate experts to a Selection Committee under that section from out of
the panels in existence immediately before the commencement of this
Act:
39[Provided that the provisions of Explanations 1 and 11 to the said sub-
section {5) shall apply also to the panels of experts referred to in this clause
and to nominations made from such panels under this clause;)

until a Finance Officer is appointed in a University, the functions of the
Finance Officer under this Act shall be performed by a Dean of Faculty
nominated by the Chancellor in that behalf;

until rules are made under Section L7, any vacancy in a post of Registrar,
Deputy Registrar or Assistant Registrar may be filled on a provisional basis
by the Chancellor, in the case of the post of Registrar and by the Vice-
Chancellor in the case of the post of Deputy Registrar or Assistant Registrar;

every student of the Kashi Naresh Government Degree College, Gyanpur,
or thec Government Degree College, Jakhni, situate in district Varanasi, or
the Government Degree College, Rishikesh, situate in district Dehra Dun,
who—

(1) immediately before the commencement of Uttar Pradesh State
Universities Ordinance, 1973, was studying for a degree of the
University of Agra; or

(2) was admitted as a student of any of the said colleges during the
academic ycar 1973-74 for a degree of the said University; or

$7. Omitted by U.P. Act 29 of 1974, S. 17.
58. Omitted by U.P. Act 5 of 1977, S. 25.

59. Ins. by U.P. Act 21 of 1975, S. 13 and shall be dcemed always to have been inserted.
60. /ns. by U.P. Act 29 of 1974,S.17.
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(3) is eligible to appear at any degree examination of the said
University in the year 1974 or in the ycar 1975 S'[or in the year
1976] as an ex-student;
shall be permitted to complete his course in accordance with the syllabus of
the University of Agra, and necessary arrangements for the instruction and
examination of such students shall be made by the University of Agra and
on the results of such examination, the degree may be conferred by that
very University;
until the Faculties are constituted in the Universities referred to in
sub-scction (1) or sub-section (1-A) of Section 4, the Selection Committee
referred 1o in clause (¢), of sub-section (4) of Section 31 shall consist of
the following members, namely—

(1) the Head of the Management or a member of the Management
nominated by him, who shall be the Chairman;

(2) one member of the Management nominated by the Management; and

(3) three experts to be nominated by the Vice-Chancellor;)
every person residing within the arca of the University of Gorakhpur who
was permitted by the Agra University to appear in B.A. Part 1 or M.A.
Part I Examination of 1974 from the Kashi Naresh Government Degree
College, Gyanpur, Varanasi Centre and who. on the result of the
examination, has been declared successful, shall be permitted by the
University of Agra to appear in the B.A. Part 1l or M.A. Part Il
Examination, as the case may be, of the said University from the Kashi
Naresh Government Degree College, Gyanpur, Varanasi Centre, during
the academic years 1974-75 and 1975-76 and on that results of such
cxamination the degree may be conferred by that very University, and
such cxamination shall be deemed to be valid :

any person residing within the area of the University of Allahabad or the
University of Lucknow may be permitted by the University of Kanpur
(hercinafter in this clause referred to as the said University) to appear in
an examination referred to in clause (5) of Section 7, and on the result of
such cxamination a degree may be conferred by the said University
notwithstanding that such person was not residing within the area of the
said University.]

Amendment of U.P. Act XXIV of 1965.—In Section 3 of the Utar

Pradesh Universities (Provisions regarding Conduct of Examinations) Act, 1965, for
the words ‘two months’ the words ‘six months® shall be substituted.

76.

Repeal and Savings.—{1) The Uuar Pradesh State Universities

Ordinance, 1973 (U.P. Ordinance 1 of 1973), is hereby repealed.

(2) Notwithstanding any such repeal, anything done or any action taken under
the said Ordinance shall, subject to the provisions of sub-section (3) of Section 72,
be deemed to have been done or taken under this Act as if this Act had commenced
on the 18th day of June, 1973.

61. Ins. by U.P. Act 21 of 1975, S. 13.
62. Ins. by U.P. Act § of 1977, $. 25 and shall be deemed always to have been inserted.
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THE SCHEDULE
(See Section 5)
Serial  Name of the University Areas within which the University
No. shall exercise jurisdiction
1 2 3
1. The University of Lucknow Arca within a radius of sixteen kilometres
from the Convocation Hall of the
University.
2. The University of Allahabad Arca within a radius of sixteen kilometres
from thc Convocation Hall of the
University.
633, %%[Doctor Bhimrao Ambedkar
University, Agra}
) until the establishment of the Districts of Agra, Aligarh, Bareilly, Bijnor,
University of Rohilkhand Badaun., Etah. Mainpuri.  Mathura,
Moradabad,  Pilibhit, Rampur and
Shahjahanpur.
(i)) upon the establishment of the Districts of Agra, Aligarh, Etah, Mainpuri
University of Rohilkhand. and Mathura.
65(4. 6[Deen Dayal Upadhyaya,
Gorakhpur Univcrsity,
Gorakhpur—
() until the cstablishment of the Districts of Azamgarh, Ballia, Basti, Deoria,
Purvanchal University Ghazipur, Gorakhpur, Jaunpur, Mirzapur
and Varanasi.
(ify upon the establishment of the Districts of Basti, Deoria and Gorakhpur.)
Purvanchal University.
67ts.  S3%¥(Chhatrapati] Shahu Ji Mahanaj

University. Kanpur)

®

(i)

uatil the establishment of the
Universities of Bundelkhand
and Avadh.

upon the establishment of the
University of Avadh, but uatil
the establishment of the
University of Bundelkhand

63. Entrics 3 to 1] subs. by Ac1290f 1974, S. 18.

Districts of Allahabad, Banda, Bara Banki,
Etawah, Farrukhabad, Fatehpur, Hamirpur,
Hardoi, Jalaun, Jhansi, Kanpur, Lakhimpur-
Kheri, Lalitpur, Lucknow, Rac Barel,
Sitapur and Unnao, cxcepting the arca
which lics within the limits of the
Universities of Allahabad and Lucknow.
Districts of Allahabad, Banda, Etawah,
Farrukhabad, Fatehpur, Hamirpur, Hardoi,
Jalaun, Jhansi, Kanpur, Lakhimpur-Khcri,
Lalitpur, Lucknow, Rac Bareli, Sitapur, and
Unnao, excepting the arca which lies within
the limits of the Universities of Allahabad
and Lucknow.

64. Subs. by President’s Act 4 of 1996, S. 12(a) (w.e.f. 23-9-1995).
65. Subs. by U.P. Act 19 of 1987.

66. Subs. by U.P. Act I8 0f 1997, 8. 5.
67. Subs. by U.P. Act 21 of 1975, S. 14.
68. Subs. by President’s Act 4 of 1996, S. 12(a) (w.e.f. 23-9-1995).

69. Subs. for **Shri”” by U.P. Act 12011997, 8. 5.
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{iii) upon the cstablishment of the
University of Avadh and also
the University of Bundel-

75

District of Allahabad, Etawah, Farrukhabad,
Fatchpur, Hardoi, Kanpur, Lakhimpur-
Khen, Lucknow, Rac Bareti, Sitapur and

khand. Unnao, excepting the area which lies within
the limits of the Universities of Allahabad
and Lucknow.}
6. [Chaudhary Charan Singh Disrricts of  Bulandshahr,  Meerut,
University, Mccrut) Muzaffarnagar and Saharanpur.
7. The University of Kumaun Districts of Almora, Naini Tal and
Pithoragarh.
8. [Hemvat Nandan Bahuguna Districts of Chamotli, Dehra Dun, Garhwal,
Garhwal Uaiversily]" Tehri-Garhwal and Uttar Kashi.
9. The University of Bundelkhand Districts of Banda, Hamirpur, Jalaun, fhansi
and Lalitpur.
10. [Doctor Ram Manchar Lohia Avadh Districts of Bahraich, Bara Banki, Faizabad,

University, Faizabad]72

1. 7[Mahatma Jyotiba Phulc
Rohilkhand University, Barcilly

Gonda, Pratapgarh and Sultanpur.

Districts of Budaun, Bareilly, Bijnor,
Moradabad,  Pilibhit, Rampur  and
Shahjahanpur.]

Districts of Azamgarh, Ballia, Ghazipur,
Jaunpur, Mirzapur and Varanasi.)

S|vir Bahadur Singh Purvanchal
University, Jaunpur.]

70. Subs. by U.P. Act 5 of 1994, 8. 4 (w.c.f. 17-1-1994).

71. Subs. by U.P. Act 26 of 1989, S. 4 (w.c.l. 24-4-1989).

72. Subs. by President’s Act 4 of 1996 S. 12(b) (w.c.f. 11-7-1995).
73. Subs. by U.P. Act 18 0f 1997, S. 5.

74. Ins. by U.P. Act 19 of 1987,

75. Subs.by U.P. Act 1] of 1999, S. 4 (w.c.f. 8-1-1999).
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No. 294(2)LXXIX-V-1-10-1(Ka)-5-2010
Dated Lucknow, March 5.2010

————

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution. the Governor is
plecased lo order the publication of the following English translation of the Utiar Pradesh Rajya
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2010 (Utiar Pradesh Adhiniyam Sankhya 11 of 2010) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on March 3, 2010.

THE UTTAR PRADESH STATE UNIVERSITIES
{AMENDMENT) ACT, 2010
{(U.P. ACTNO. 11 QF 2010)
[As passed by the Utiar Pradesh Legistature]
AN
ACT

Surther 1o amend the Unar Pradesh Sie Universities Acr, 1973,

[TIS HEREBY enacted in the Sixty-first Year of the Republic of India as fotiows :-

l. (1) This Act may be called the Utar Pradesh State Universities  Short title and
(Amendment) Act, 2010. commencenent

(2) It shall be deemed to have come into force on October 1, 2009.

2. In section 4 of the Unar Pradesh State Universities Act, 1973. hereinafter Amendment of
_referred to as the principal Act, in sub-section {1-A) affer clause (d) the following :’:Z[Sti(:j::l‘:i\l::

clause shall be inserted. namely:- . no. 10 07 1973 us
: : . . amcnded and
“{e} a University to be known as the Urdu. Utiar Pradesh Arabi Pharsi n:crcmctcd ,;1, UP.

Actno. 29 of

Umiversity at Lucknow.”
1974 -
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Amendment of
section §

lnsertion of new
section 7-B

Amendment of the
Schedule

Remuoval of

ditficulties

Repeal and Saving

3. In section 5 of the principal Act, affer sub-section (6) the following sub
section shall be inserred, namely:— T

“(7) Notwithstanding anything contained in sub-section (1) the powers

. conferred on the Uttar Pradesh Urdu, Arabi Pharsi University at Lucknow in

respect of cducation and research in Urdu. Arabic and Persian and

advancement and dissenunation of knowledge thereof shall be exercisable
throughout Uttar Pradesh.”

4. Afier section 7-A of the principal Act, the following section shali be
inserted, namely -

*7-B. Upon being authorized by the State Governmen! by notification the

Acdditional Uttar Pradesh Urdu. Arabi Pharsi Urniversity shall help. effiliate
power and and facilitate the minority educational institutions providing
duties of certain  higher education.”

Universities

S. In the Schedule to the Principal Act affer serial no. 10 the following serial
shall columnwise be inserted, namely:—

i ' 2 . 3

11 The Uttar Pradesh Urdu, Whole of Uttar Pradesh in respect of
Arabi Pharsi University at education and research in Urdu, Arabic
Lucknow. and Persian.

6. {1) The State Government may, for the purpose of removing any ditficulty in
relation to the Urdu. Arabt Pharsi University, by order published in the Gazetre, direct
that the provisions of principal Act shall during such period, as may be specified in the
order. have effect subject to such adaptations. whether by way of modification. addition

or omission as it'may deem to be necessary or expedient:

Provided that no such order shall be made after two years from the date of

commencement of this Act.

(2) Every Order made under sub-section (1) shall be laid before both Houses of
the State Legislature.

(3) No order under sub-section (1) shall be called in question in any Court on the
ground that no difficulty, as is referred to in sub-section (1) existed or was required to be

removed.

7. (1) The Uttar Pradesh Arabi Pharsi University Act, 2009 is UP. Act no

hereby repealed. 12 of 2009

{2) Notwithstanding such rcpéal, anything done or any action
taken under the provisions of the Act referred to in sub-section'(1) shall
be deemed to have been done or taken under the provisions of the Uttar
Pradesh State Universities Act, 1973 as amended by this Act as if this

Act were n force at all material times.
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— STATEMENT OF OBJECTS AND REASONS

‘Urdu language is spoken as mother tongue by a section of the society in Uuar Pradesh. The Urdu
'-tanguﬂgc 15 rcqulrcd 1o be dcveloped in such a manner that any person of the society may continue his
'q(udY 10 the higher stage-of Icammg in Urdu literature mcludm;_, Arabi and Pharasi languages. The Uuar
pradesh Asabi. Pharasi University Act. 2009 (U.P. Actno. 12 of 7009) was enacied for the purpose. Afier
duc study of the said Act il has been found that certain provisions of the Uttar Pradesh State Universities
Act, 1973 are not present therein. With a view to making good of the shoricomings appeared in the said
Acl of 2009. it has been decided to amend the Uttar Pradesh State Universities Act. 1973 to include the

Uttar Pra'dcs'h Urdu, Arabi Pharasi University in the list of Universities administered thereby and to repeal
the qatd Act ol 2009.

The Ultar l’radesh State Universities (Amendment) Bill, 2010 is introduced accordingly.

By order.
PV KUSHWAHA,
" Sachiv.

TOTR0Z0d0-T0 di0 1179 TATA-(RR0)-2010-(2503)-597 Sferai (=T /&0 /AMHT) |

docog0d0-q0 flo 240 w0 RUrdi-2010-(2504)-850 R (FER /A0 /AER) |
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No. 310(2/LXXIX-V-1-11-1 (ka) 8/2011
Dated Lucknow, March 04,2011

IN pursuance of the provisions of clause ( 3) of article 348 of the Constitutron, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vishwavid_yalaya (Sansodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam Sankhya 6 of 2011) as passed.
by the Uttar Pradesh Legislature and assented to by the Governor on March 03, 2011 -

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2011
| [U.P. Act No. 6 of 2011] '
{As passed by the Uttar Pradesh Legislature)
AN
ACT
further to amend the Utiar Pradesh State Universities Act, 1973,
IT IS HEREBY enacted in the Sixty-seéond Year of the Republic of India as
follows :— | , ‘ .
I. (1) This Act may be called the Utiar Pradesh State Universities Shorttitle
(Amendment) Act, 2011.



TR VR IEHRY TTHE, 04 A, 2011 3

Amendment of
sectinnrd of the
Prosidents’s Act
no. 100l 197} as
amended and re-
enacted by the
U.P. Actno. 29 of
1974

Amendment of the

section-5

Amendment of
the section-7-B.

Amendment of the
schedule

2. In section 4 of the Uttar Pradesh State Universitics Act, 1973 herein referred
to as the principal Act, in sub section (1-A), in clause (e) for the words “*Uttar Pradesh’’
the words "‘Manyavaf Shri Kanshi-Ram Ji*’ shall be substituted.

3. In section-5 of the principal Act, in sub-section (7) for the words “‘Uttar

Prédesh" the words “Manyéva!’ Shri Kanshi Ram Ji*’ shall be subsrituted.

4. In'section 7-B of the principal Act for the words **Utlar Pradesh’” the words

“Manyavar Shri Kanshi Ram Ji'* shall be subs!i!u:ed .

5. In the schedule to the prmmpal Act, in lhe entry appearing at serial no-11, in
olumn 2 for the words ““Uttar Pradesh” the words ‘‘Manyavar Shri Kanshi Ram i’
shall be substituted.

STATEMENT OF OBJECTS AND REASONS

With a view to contributions made by Manayavar Shri Kanshi Ram Ji for the upliftment of the
country and the socicty. it has been decided to rename the Uttar Pradesh Urdu Arabi Pharsi University,
Lucknow as the Mariayavar Shri Kanshi Ram Ji Urdu Arabi Pharsi University, Lucknow to commemorate
Manayavar Shri Kanshi Ram Ji. ' : ' '

The Ustar Pradesh State U;n'versity {Amendment) Bill, 2011 is introduced accordingly.

) By'o::der,
K.K. SHARMA,

Pramukh Sachiv,

RovRogotio—toto 1234 ITaH—(R=I)—201 1—(2520)—5974-; fyal—(wregex / < / ede) |

HiotHoyoflo—totio 190 Hio ﬁarzﬂ—2011—(25£1 )—aéo R (arger / &)/ aHe) |
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[ " No. 332(2) ALXXIX-V-1-13-1(ka)6-2012
Dated Luclmow March 28, 2013
N pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
plcascd to order the pubhcauon of the fallowing Enghsh translation of the Uttar Pradesh Rajya
Vrshwawdyalaya (Sanshodhan) Adhiniyam, 2012 (Uttar Pradesh Adhiniyam Sankhya 5 of 2013) as passed

by thc Uttar Pradesh Legislature and assented to by the Govemor on March 26, 2013.

THE UTI'AR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2012
(U.P. ACTNO. 5 of 2013)
[As passed by the Uttar Pradesh Legislature]
' AN
ACT -
ﬁ;rrher. to amend the Urtar Pradesh State Universities Act, 1973.
ITIS HEREBY enacted in the Sixty-third Year of the Repubhc of India as follows:~

1. (1 Thls Act may be calied the Utar Pradesh State Universities  Short title and
commencement
rAmendment) Act, 2012.

(2) It shall be deemed to have come into torce on August 16, 2012.

2. In section 4 of the Uttar Pradesh State Universities Act, 1973 hereinafier Amendment of
. h H . section 4 of the

réferred to as the principal Act, in sub-section (1-A), in clause (e} for the Words ' president's Act
“Manyavar Shri Kanshi Ram 1i"; the words “Khwaja Moinuddin Chishti”, shall be no. 100f 1973 as
substituted. amended gnd re-
: ‘enacted by U.P.
-Act no. 29 of
1974

3 Insection 5 of the principal Act, in sub-section (7} for the words “Manyavar Amendment of
Shri Kanshi Ram'Ji”” the words “Khwaja Moinuddin Chishti” shall be substituted. section 3

4..In section 7-B of the principal Act for; the words “Manyavar Shni ]_(anshi Amendment of
Ram Ji” the words ‘Khwaja Moinuddin Chishti” shall be substituted. section 7-B

5. In the Schedule to the prmcxpal Act, in the entry appearing at serial no.-11, ~Amendment of

in Column no.2 for the words “Manyavar Shri Kanshi Ram Ji" the words “Khwaja the Schedute
Momuddm Chishti” shall be subsituted.

UP. Ondinance 6. (1) The Utlar Pradesh State Universities (Amendment) Repeal and
0.6 of 2012, :

Oridinance, 2012 is hereby re_pcaled, Snyin%

(2) Notwitﬁstanding such repeal, anything done or any .
action taken underthe provisions of the pnnctpal Act as amended by
the Ordinance referrcd to in sub-section (1) shall be deemed to have .
been done or taken under the correspondmg prowsmns -of the
principal Act as amended by this Act as if the provisions of thlS Act
were in force at all material times.

STATEMENT OF OBJECTS AND REASONS
The Uttar Pradcsh Arabi, Phars: University Act, 2009 (U.P. Act no 12 of 2009) was enacted 1o
provide for the establishment of an Arabi Phar51 University at Lucknow in Uttar Pradesh for teaching and
research in Urdu, Arabi and Pharsi Languages. Later on the Uttar Pradcsh State Universities (Amendment)
Act, 2010.(U. P. Act no. 11 of 2010) was enacted by which the name of the University was éhgnged as the
Uttar Pradesh Urdu. Arabi. Pharsi University Luckno-w and amalgamated in the State Universities.
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Thereafter the name of the said University was changed as Manyavar Shri Kanshi Ram Ji Urdu, Arabi,
Pharsi University Lucknow by the Uttar Pradesh State Universities {Amendment) Act, 2011 (U. P. Act
no. 6 of 2011). It was decided to change the pame of the said University in the name of Khwaja Moinuddin
Chishti who is famous as Suphi Sant in the Muslim Society all over the world and also in Hindu and Sikh
communities of India and who has been a scholar and poet of Pharsi language -and has made precious

*

contribution for the Hindu — Muslim unity.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision the Uttar Pradesh State Universities (Amendment) Ordinance, 2012

(U. P. Ordinance no. 6 of 2012) was promulgated by the Governor on August 16, 2012.-

This Bill is introduced to replace the aforesaid Ordinance.

By order,
S. K. PANDEY,
Pramukh Sachiv.

Aoqdogotio—Totio §12 I (f20)—2013—(3603)—599 {HFYE / ITHHT) |
FogHogoflo—TYehlo 108 Hio REmdi—2013—(3604)—500 (aa-@;?./_arqa—é—d)l
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No. 374(2)1 X X1X-V-1-13-1(ka)7-2013
Dated Lucknow, March 28, 2013
IN pursuance of the provisions of clange (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2013 (Uttar Pradesh’ Adhiniyam Sankhya 10 of 2013) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on March 26, 2013
THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2013
(U.P. ACT No. 10 OF 2013)
(As passed by the Uttar Pradesh Legislature)
' AN
. “ACT
Surther to amend 1o Uttar Pradesh State Universities Acl, 1973

IT IS HEREBY enacted in the Sixty-fourth Year of the Republic of India as follows -

Shor title 1. This Act may by called the Uttar Pradesh State Universities (Amendmem)
Act, 2013,

Amendment of 2. In section 4 of the Uttar Pradesh State Universities Act, 1973, hereinafter
section 4 of

President Act no, 10 referred 10 as the principal Act, in sub-section {1-A),” after clause (e). the following
of 1973 as amended  CJauses shall be inserted. namely .-

?Jm;r::_ :wagbcyf (f) a University 10 be known as Siddharth Umvers;(y, Kapilvasty,
1674 - Siddharth Nagar ;

(g) a University to be known as Allahabad State University,' Allghabad;"

Amendment of

3. In section 50 of the principal Act, aﬂer sub-section (1-B), the followmg
section 30

sub-sections shall be inserted, namely :-

"(1-C) Until the First Statutes of the Siddharth University are made
under this section, the Statutes of the University of Gorakhpur, as in force
immediatety before the establishment of the said University shall apply to it

subject to such adaptations and modifications as the State Government may,-
by notification, provide,

. (1-D) Until the First Statutes of the: Allahabad State University,
Allahabad are made under this section, the Statutes of the Chhatrapti Shahu Ji
Maharaj University, Kanpur as in force immediately before the establishment
of the said University shall apply to it subject to such adaptations and
modifications as the State'Government may, by notification, provide.”

Amendment 4. In section 52 of the principal Act, affer sub-section (2-A) the following
of section 52 - gyb-sections shall be inserted namely :- »

"(2-B) Until the First Ordinances of the Siddharth University are made
under sub-section (2). the Ordinances of the University of Gorakhpur, as in
force 1mmed1ate]y before the. establishment of the said University, shall apply

1o 1t subject to such adaptations and modifications as the State Government
may, by notification provide."

. '"(__'g_c) Unti} the First Ordinances of the Allahabad State University,
Allahabad are made under sub-section (2), the Ordinances of the Chhatrapti
Shahu Ji Maharaj Urﬁversity, Kanpur, as in force immediately before the
establishment of the said University, shall apply to it subject to such

adaptations and modifications as the State Government may, by notification
provide.” :
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5. Inthe Scheduleto the principal Act, -

(a) for the entries appearing at Serial no. 3, 4 and 6 the following

entries shall be substituted, namely :-
3. The University of Chhatrapti Shahu Ji
Maharaj University, Kanpur -
(i) Until . the establishment of the
Allahabad State University,
‘Allahabad

{ii) ‘Upon the establishment of the
Allahabad - State University,
Allahabad

.4. The Deen Dayal Upadhyay Gorakhpur
University, Gorakhpur-
. (i) Unti! the . establishment of the
Siddharth University

(i) Upon ‘the establishment

of the
Siddharth University :

6. -Doctor Ram Manohar Lohla Avadh
Umvers:ty, Famabad .

(i) Until the establishment of'Auahabad

State University, Allahabad

(u) Upon ‘the establishment of the
Siddharth  University  Kapilvastu,
Siddharth Nagar & Allahabad State
University, Allahabad

-(b) After

namely :-

"12. The Allahabad State Umversuy,
Allahabad

‘the ' senal no. 11, the

13, The Siddharth Umvcrsuy,
Kapilvastu, Siddharth Nagar

Districts of Allahabad, Amethi,
Auraiya, Etawah Farrukhabad,
Fatehpur, Hardol Kadnnauj, Kanpur
Dehat, Kanpur Nagar, Kaushambhi,

Lakhimpur- - Kheiri, Sitapur, Rae
Bareli and Unnao. '

Districts:  of Aurai_;fa, Amethi,
Etawah,, Far’ruk_hgbﬁd, Hardot,
Kannauj, Kanpur ~Dehat, Kanpur
Nagdr, Lakhimpur-Kheiri, Sitapur,
Rae Bareli and Unnao. )
"Districts’  of . Basti, Déoria,
Gorakhpur, . Kushi Nagar,

.Maharajganj, Santkabir Nagar. and
Siddharth Nagar

Districts of Deqrih,":Kdéhi_ Nagar
and Gorakhpur." .

PN

Districts of . AmbedkarNagar,
Bahraich, Balrampu: Bara
Banki, Faizabad, ' Gonda,
Pratapgarh, S_hrawasti and
Sultanpur . #

Districts of Ambedkar Nagar

Bahraich, Bara = Banki,
Faizabad, _Gonda ar;d
Sultanpur

following serials shall be inserted,

Di'smcts of " Allahabad,
Fatehpur, Kaushambi, and
Pratapgarh .
Districts” of Balrampur, Basu
Maharajganj, Shrawasti,
Siddharth "Nagar and Sant
Kabir Nagar" '

6. (1) The State Government may, for the purpose of removing any
difficulty in relation 10 the establishment of the Siddharth University,
Kapilvastu, Siddharth Nagar and Allahabad State University, Allahabad by
order published in the Gazette, direct that the provisions of the principal Act
‘shall during such period, as may be specified in the order, have effect subject to

such adaptations, whether by way of modification, addmon or omlssmn as it

may- deem to be necessary or expedlent

mendment of

avhedule

Removal of
diffculties
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Provided that no such order shall be made after two years from the
date of commencement of the Uttar ‘Pradesh State Universities (Amendment)
Act, 2013 : ’

(2) Every order made under sub-section {1) shall-be laid before both
the Houses of the State Legislature,

{3) No order under sub-section (1) shall be called in question in any
Court on the ground that no difficuity, as is referred te in sub-section (1)
existed or required to be removed.

STATEMENT OF OBJECTS AND REASONS

The State University existed in District Allahabad has been given the- slatus of the Central
University as such there exists no State University at present in the District of Allahabad due 1o which the
students of adjoining area are facing difficulties in getting higher education. Similarly, there is no
University in district Siddharth Nagar which is birth place of the father of Lord Gaulam Buddha, and the
students of adjoining area are also facing difficulties in getting higher education, With a view to facilitaﬁng
the people of adjoining areas of Allahabad and Siddharth Nagar to provide higher education to their
children without any difﬁcﬁlty, it has been decided to establish the State Universities one each in the said
districts by the name of the-Allah‘a"bad State University, Allahabad and the Siddharth Univefsﬂy,
Kapilvastu, Siddharth Nagar respectively by amending the Uttar Pradesh State Universities Act, 1973.

The Uttar Pradesh State U'nivers_itiés (Amendment) Bill, 2013 is introduced accordingly.

. By order,
S. K. PANDEY,
Pramukh Sachiv.

AoyHogotto—Todlo 818 ITwraa—(fE=i)-2013—(3615)-599 uﬁm—(iﬁﬂqa/ &/ MHHE) |
Aotiogsilo—Totic +14 W0 fEurdi-2013—(3616)~-500 yferei—{wrey /81 / pde) |
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No. 314(2y/LXXIX-V-1-14-1(Ka)-1-2014
A Dated Lucknow, February 28, 2014
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2014 (Uttar Pradesh Adhiniyam Sankhya 2 of 2014) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on February 26, 2014
THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2014
{(UP. ACTNO.2QF2014)
(As passed by the Uttar Pradesh Legislature)
AN
ACT
further to amend the Uttar Pradesh State Universities Act, 1973
IT 1S HEREBY enacted in the Sixty-fifth Year of the Republic of India as
follows :— ‘ ‘

1. (1) This Act may be called the Uttar Pradesh State Universities (Amendment) Short title and
Act, 2014. . commencement

{2) It shall be deemed to have come into force on October 24, 2013,
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General
Amendment in
President’s Act
no. 1Gof 1973 as
amended and re-
enacted by U.P.
Act no, 29 of
1574

Amendmen of
séction 4
Amendment of
section 5

Amendment of
section 14

Amendment of
section 20

Amendment of
section 31

words

Bundelkhand" shall be substituted.

2. In the Uttar Pradesh State Universities Act, 1973 hereinaﬂer referred to as the

principal Act, for the word Lecturer' and the word Reader wherever occurring, the-
words 'Assistant Professor' and the words 'Associate Professor' ghall respectively be
substituted,

3. In section 4 of the principa! Act, sub-section (1) shall be omirted.
4. In section 5 of the principal Act, sub-section (4) shal| be omitted.
5. In section 14 of the principal Act,—

- (a) for sub-section (2) the following sub-section shall be substituted,
namely —

"(2) The Pro-Vice-Chancellor shall be a Wh()le time Professor of the
University and shall be appointed by the EXecutwe Council on the
recommendation of the Vice-Chancellor.”

(b) fOJ Sllb-SeCElonb (4) and (5) the fOHOW]ng Sub-secnon;, Shal] be
substituted, namely :—

"(4) The Pro- Vice-Chancellor shail hold office for a period which shall
be co-terminus with that of the Vice-Chancellor. However, it shall be the
prerogative of the Vice-Chancellor to recommend a new Pro-Vice-Chancellor to
the Executive Council, during his tenure.

(5) The Pro-Vice-Chancelior shall gEt a Specia[ allowance of such amount
as may be determined by general or special orders by the State Government."

6. In section 20 of the principal Act, in sub-section (1}, in clause (d) for the
"Universitics of Kumaun and Bundelkhand" the words "University of

7. In section 31 of the principal Act,-
(a) in sub-section (4),
(i) in clause (a),~

A~after sub-clause (i) the followmg sub-clause shall be inserted, .
namely:—

"(i-a) the Dean of the faculty, wherever app|icable;

B-after sub-clause (iii) the following sub_clause shall be inserted,
namely —

"{iii-a} academicians one each belonging to the Scheduled Castes or
the Scheduled Tribes and Other Backward Clasges of Citizens to be
nominated by the Vice-Chancellor, if any of the above members of the
selection committee does not belong to the respective category™

(ii) for clause (c) the following clause shall be substituted, namsly -

"(c) The Selection Committee for the appointment of the Principal .
of an affiliated or associated college including a self-financing private
college (other than a college maintained Exoluswely by the State
Government) shall consist of,—

(i} the Head of the Management or a member of the Management
nominated by him who shall be the Chairman;

(i) two members of the Management (0 be nominated by the Head
of the Management of whom one shall be a5 expert in academic
administration; .

(iii) one nominee of the Vice-Chancellor who shall be a Higher
Education expert:

Provided that in the case of colleges established and administercd
by a minority referred to in clause (1) of Arlicle 30 of the Constitution of
India, the expert shall be nominated by the Management from out of a
panel of three experts suggested by the Management and approved by the
Vice-Chancellor;
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(iv) three experts consisting of the Principal of a college, a Professor and
an accomplished educationist not below the rank of a Professor to be nominated
by the Management out of a panel of six experts approved by the Executive
Council; .

Provided that in the case of colleges established and administered by a
minority referred to in clause (1) of Article 30 of the Constifution of India, the
experts shall be nominated by the Management out of a panel of six experts
suggested by the Management and approved by the Executive Council;

(v) acadeiusizns one each belonging to the Scheduled Castes or the
Scheduled Tribes and Cther Backward Classes of Citizens 1o be nominated by
the Vice-Chancellor, if any of candidates representing these categories is the
applicant, and any of the above mernbers of the selection commitiee does not
belong to respective category:

Provided that in the case of colleges established and administered by a
minority referred 1o in clause {1) of Article 30 of the Constitution of lndla thls
sub-clause shall not apply.” :

{i1i) in clause {(d) for sub-clauses (11) and (iii) the followmg sub-~clauses
shall be substituted, namely.—

"(i1) the Principal of the college;
(1ii) the Head of the Department of the concerned subject, if applicable;

(iv) two nominees of the Vice-Chancellor of whom one should be a
subject expert:

Provided that in the case of colleges established and administered by a
minority referred to in clause (1) of Article 30 of the Constitution of India this
sub-clanse shall not apply.

{v) two subject experts not related to the college to be nominated by the
Head of the Management cut of a panel of five names recommended by the
Vice-Chancellor from the list of the subject experts approved by the Executive
Council:

Provided that in the case of colleges established and administered by a
minerity referred to in clause (1) of Article 30 of the Constitution of India the .
experts shall be nominated by the Management from out of a panel of five
experts suggested by the Management and approved by the Executive Council."

(iv) after clause (d) the following clause shall be inserted, namely -

"{e) the Selection Committee for the post of a Librarian, a Deputy
Librarian and an Assistant Librarian shall be the same as that of a Professor,
Associate Professor and Assistant Professot” respectively, except that the
concerned expert in Library, or a practicing Libranian, as the case may be, shall
be associated with the Selection Committee as one of the subject experts."

(b) after sub-section (7-A) the following sub-section shall be inseried,
namely:—- . : .

"(7-B) All the selection procedures of the Selection Committee shall
be completed on the day of the Selection Committee meeting itself,
wherein, minutes are recorded alongwith the scoring proforma and
reconunendations made on the basis of merit with the list of selected and
waitlisied candidates/Panel of names in order of merit, duly signed by all
members of the Selection Committee.” .

(c) in sub-section (10} for the words "Uttar Pradesh,” the word "India"
shall be substituted. -

8. In section 35 of the. principal Act for sub-section (2} the following Amendment
sub-section shall be substituted, namely (- of section 35
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"(2) Every decision of the Management of such college to dismiss or
remove a teacher or to reduce him in rank or to punish him in any other manner
shall before it is communicated to him, be reported to the Vice-Chancellor and
shall not take effect unless it has been approved by the Vice-Chanceller :

Provided that in the case of colleges established and administered by a
minority referred to in clause (1) of Article 30 of the Constitution of Ind:a, the
decision of the Management dismissing removing or reducing in rank or
punishing in any other manner any teacher shall not require the approval of the
Vice-Chancellor, but, shall be reported to him and uniess he is satisfied that the
procedure prescribed in this behalf has been followed, the decision shall not be
given effect to."

Amendiment of the % In the Schedule to the principal Act, -

Repeal and

(a) in serial no. 2 for the word "Ghaziabad" the words, "Ghaziabad,
Hapur" and for the words "and Saharanpur' the words, "Saharanpur and
Sham!i" shall be substituted.

(b) in serial no. 7 for the words "and Shahjahanpur,” the \vords "Sambhal
and Shahjahanpur” shall be substituted.

10. (1) The Uttar Pradesh State Universities (Amendment) UF. Ordinaice
Ordinance, 2014 is hereby repealed no. 1 of 2014

(2} Notwithstanding such repeal. anything done or any action 5 p Ordinance
taken under the provisions of the principal Act as amended by the . no. L1 0f2013
Ordinance referred to in sub-sectien (1) or by the Uttar Pradesh State
Universities (Second Amendments) Ordinance, 2013 shall be deemed
to have been done or taken under the co-responding provisions of the
principal Acl as amended by this Act as if the provisions of this Act
were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Ustar Pradesh State Universities (Second Amendment) Ordinance, 2013 (U.P. Ordinance

no. 11 of 2013) was promulgated by the Governor on October 24, 2013 to amend the Uttar Pradesh State
Universities Act, 1973 (President's Act no. 10 of 1973) as amended and reenacted by U.P. Act no. 29
of 1974 mainly to provide for,— ' ’

(a) changing the name of "Lecturer" and "Reader" by the "Assistant Professor" and
" Associate Professor” respectively; :

{b) making provisions that the Pro-Vice-Chanceltor shall be a whole time Professor of the
University and shall be appointed by the Executive Counci! on the recommendation of the Vice-
Chancellor and shall hold office for a period which shall be co-terminus with that of the Vice-
Chancellor provided it shall be the prerogative of the Vice-Chancellor to recommend a new Pro-
Vice-Chancellor to the Executive Council during the tenure thereof. The Pro-Vice-Chancellor
shall get a special allowance of such amount as may be determined from time to time by the State
Government;

{c) making chahg‘e in the constitution of the selection committee for the appointment of
teachers and the principal of an affiliated or associated college;

(d) constitution of the selection committee for the librarian category similar to that of a
Professor; :

(e) omission of the provisions relating to the establishment of the Kumaun University at
Nainital; -

(f) empowering all the State Universities in their respective jurisdiction to grant privilege of
affiliation to the Ayurvedic/Unani degree colleges instead of the Chhatrapati Shahu Ji Maharaj
University, Kanpur;
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{g) ensuring time bound action in the departmental proceedings;

(h) amending the Schedule to mclude the newly created districts m the jurisdiction of the
respective State Universities.

As certain amendments in the provisions of the said Ordinance were under consideration of the
gate Government the replacing Bill of the said Ordinance could not be introduced in the last session of the
State Legislature commencing on December 05, 2013. Since the said Ordinance was going to be lapsed
after January 15, 2014, it was decided to promulgate an other Ordinance to replace the prov151ons of the
said Ordmance with certain amendments relatmg to the colleges admmlstered by a minority.

‘ Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Utiar Pradesh State Universities (Amendment) Ordinance, 2014
(U.P. Ordinance no. 1 of 2014) was promulgated by the Governor on January 15, 2014.

“This Bill is introduced to replace the aforesaid Ordinance no. 1 of 2014.

" By order,
S. B. SINGH,
Pramukh Sachiv.
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No. 975(2)LXXIX-V-1-14-1(ka)] 92014
-Dated Lucknow, Julv 18,2014

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the Governor is .
pleased to order the publication of the following 'English translation of the Uunar ‘Pradesh Rajya
Vlshwawdyalaya) Drwitiya (Sanshodhan) Adhmlyam 2014 (Uttar Pradesh Adhiniyam Sankhya 14 of 2014} as
passed by the Uttar Pradesh Legislature and assented to by the Governor on'July 17, 2014:—

THE UTTAR PRADESH STATE UNIVERSITIES (SECOND AM.'ENDMENT)
ACT. 2014

(UP. Act no. 14 of 2014)
{As passed by.the Uttar Pradesh Legislature)
AN

| ACT
further 1o amend the Uttar Pradesh State Universities Act, 1973,
IT 1S HEREBY cnacted in the Sixty-fifth Year of the Republic of India as

follows :—
- This Act may be called the Uttar Pradesh State Universities (Second Short utle
Amendmem) Act. 2014.

2. In section 18-A of the Uuar Pradesh State Universities Act, 1973 Amendment of
w section 18-A of
_herenatter referred to as the principal Act in sub- section ( 1} for the words “the Presidents Act 1o, -
Chancellor as its Chairman.” the words “'the Chancelior as its Chairman. the Chief 100r 1973 as
Minister or his nominee not below the rank of Cabinet Minister as its Vice-Chairman’® amended and

. . e-enacied by U.P.
shall be substitured. : j\c, ne. 19 01}:;974
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Amendment of 3. In section 37 of the principal Act,-
section 37

(2) for sub-section (2) the following sub-section shall be substituted,
namely -

*(2) The Executive Courncil may, admit any cotlege which fulfiis such
conditions of affiliation as may be prescribed. to the privileges of affiliation
or enlarge the privileges of any college already affiliated or subject to the
provisions of sub;section {8} withdraw or curtail any such privilege.”

(b forrsub-section (8; the following sub-seciton shall be substituted.
namely :- ' -

“(8) The privileges of affiliation of a college which fails to comply
with any direction of the Executive Council under sub-section (7) or to fulfil
the conditions of affiliation may, after obtaining a report from the
Management of the college be withdrawn or curtailed by the Executive
Council in accordance with the provisions of the Statute_s." R

{(c) after sub-section (10) the fol_lowihg sub-section shall be inserted,
‘namely :-

(11) Any institution whose application is rejected by the University
may prefer an appeal to the State Government within 30 days from the
receipt of the order of rejection. which may either allow the appeal or rejéect
it. The State Government shall also have power to review the matter of .
application of a college in cases where the complaints received by it with
respect 1o the irregularities committed by the college.”

Amendmen: of 4. In section 3§ of the principal Act,-
section 38 .

{a) for sub-section (4) the following sub-section shall be substituted.
namely :- R
“(4) The conditions of recognition of an associated college shall b
such as may be prescribed or imposed by the Executive Council.” ;

(b} for sub-section (7) the folllowing sub-section shall be substitured,
namely :-

“(7) The recognition of an associated college may be withdrawn by
the Executive Council if it is satisfied after considering any explanation’
furnished by the Management, that it has ceased to fulfil the conditions of
its recognition or that it persists in making default in the performancé of its
duties under this Act or in the removal of any de;fect‘ in its work pointed out
by the Executive Council.”

STATEMENT OF OBJECTS AND REASONS
With a view to avoiding delay in the fﬁnctioning of the State Universities and giving more
auwtonomy thereto and ensuring the representation of the State Government in Co-ordination Council it has
been decided to amend the Uttar Pradesh State Universities Act, 1973 (President’s Act no. 10 of 1973) as
amended and re-enacted by U.P. Act no. 29 of 1974 mainly to provide for,- ' '

(a) inclusion of the Chief Minister or his nominee not below the rank of Cabinet Minister as
the Vice-Chairman of the Co-ordination Council:

{b} omission of the provisions regarding the previous sanction of the State Government for
grant of affiliation to a college by the Executive Council;
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(c) omlsswn ‘of the prowsmn regardmg the prevmus sanction of the State Governmem for
w:thdrawl or Lurtalllng the previleges of affiliation to a college by the Executive Council;’

(d) giving of- OPPOFIUHII}’ to a institution whose apphcauon is rejected by the University to
prefer an appeal 1o the State Govermenit and empowering the State Government to review the
matter of apphcanon of a college in cases where the complaints received bv it with resnect to the
xrregularmes committed by the college;

(3) omission of the provision regarding obtaining of previous approval of the State
Government © authonse an assocmted college to impart instructions for post- graduate degrees

(f) omission of the provision regarding obtammg of previous approval of the State
(Jovernmem for withdrawl of recognition of an assomated college by the Executive Councnl

The Uttar Pradesh State Universities (Second Amendment) Bifl. ’)014 is introduced accordingly.

- By order,
S.B. SINGH,
Pramukh Sachiv.
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No. 1408(2)/LXXIX-V-1-16-1(ka)-30-2016
Dated Lucknow, September 16,2016

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the Governor is
pd to order the publication of the following English translation of the Uttar Pradesh Rajya Vishwavidyalaya
hodhan) Adhiniyam, 2016 (Uttar Pradesh Adhiniyam Sankhya 19 of 2016) as passed by the Uttar Pradesh
ature and assented to by the Governor on September 14, 2016.
[E UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2016
: (U.P. Act no. 19 of 2016)
[As passed by the Uttar Pradesh Legislature)
AN
ACT
further to amend the Uttar Pradesh State Universities Act, 1973.
IT IS HEREBY enacted in the Sixty-seventh Year of the Republic of India as

1. This Act may be called the Uttar Pradesh State Universities (Amendment) Act, Shorttitle

2. In section 4 of the Uttar Pradesh State Universities Act, 1973, hereinafter Amendment

red to as the principal Act, in sub-section (1-A), after clause (g), the following clause g?;ﬁ;ﬁim
‘be inserted, namely :— Act no. 10 of
3 . . . . 1973 as
“‘(h) a University to be known as Jananayak Chandrashekhar University, ;mended and
Ballia;™” re-enacted by
U.P. Act no.
29 of 1974

3. In section 50 of the principal Act, after sub-section (1-D), the following sub- Amendment
jon shall be inserted, namely :— ' ofacctin:dl
““(1-E) Until the First Statutes of the Jananayak Chandrashekhar University,
Ballia are made under this section, the Statutes of the University of Mahatma
-Gandhi Kashi Vidyapith Varanasi, as in force immediately before the
establishment of the said University shall apply to it subject to such adaptations
and modifications as the State Government may, by notification, provide.”’
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Amendment of 4. In section 52 of the principal Act, after sub-section (2-C) the following su
seclion 52 sections shall be inserted, namely :—

*2-D) Until the First Ordinances of Jananayak Chandrashekhi

University, Ballia are made under sub-section (2), the Ordinances of t

University of Mahatma Gandhi Kashi Vidyapith Varanasi, as in for

immediately before the establishment of the said University, shall apply to

subject to such adaptations and modifications as the State Government mg

by notification provide.”’

Q'gegd;“ﬁ"‘ of 5. In the Schedule to the principal Act,-
cheaule i
(a) for the entries appearing at serial no. 10 the following entries shall [y

substituted, namely -
‘“10. Mahatma Gandhi Kashi Vidyapith Varanasi-

(i) Until the establish- Districts of Ballia, Chandayl}
ment of the Jananayak Mirzapur, Sant Ravidas Nag

Chandrashekhar University, Sonbhadra and Varanasi
Ballia

(i1) Upon the establish- Districts of Chandauli, Mirzap|
ment of the Jananayak Sant Ravidas Nagar, Sonbhuﬂﬂ
Chandrashekhar University, and Varanasi
Ballia.

(b) After the serial no. 13, the following serial shall be inserted, namely;

*“14. Jananayak ' " Ballia District
Chandrashekhar University,
Ballia™ '
Removal of 6. The State Government may, for the purpose of removing any difficulty. [

Hepan
ifciltics relation to the establishment of the Jananayak Chandrashekhar University, Bailia.

order published in the Gazerte, direct that the provisions of the principal Act sha
during such period, as may be specified in the order, have effect subject to sch
adaptations, whether by way of modification, addition or omission as it may deem to lﬁ
necessary or expedient : ;

Provided that no such order shall be made after two years from the date
commencement of the Uttar Pradesh State Universities (Amendment) Act, 2016.

STATEMENT OF OBJECTS AND REASONS

The District Ballia is the far east district of Uttar Pradesh. The other State Universities of Uf

Pradesh Deen Dayal Upadhyay Gorakhpur University, Gorakhpur, Veer Bahadur Singh Poorvan%
University, Jaunpur and Mahatma Gandhi Kashi Vidyapith, Varanasi are situated far from District Ball
District Ballia is an educationally backward district. The students of adjoining area of District Balliui
facing difficulties in getting higher education. Besides District Ballia is the birth place?ﬂ
Shri Chandrashekhar, the former Prime Minister of India. It has been decided to amend the §
Universities Act, 1973 to establish in commemoration of Shri Chandrashekhar, the former Prime Minlj
of India, a State University by the name of Jananayak Chandrashekhar, University, Ballia in District Bu_lg

The Uttar Pradesh State Universities (Amendment) Bill, 2016 is introduced accordingly.

By order, :
RANG NATH PANDEY,
Pramukh Sachiv.
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No. 2721(2)/LXXIX-V-1-17-1(ka) 33-2017
Dated Lucknow, January 1, 2018

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India. the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2017 (Uttar Pradesh Adhiniyam Sankhya 1 of 2018) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on December 29, 2017 —

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2017
[U.P. ACTNO. 1 OF 2018]
(As passed by the Uttar Pradesh Legislature)
AN
ACT
Jurther 1o amend the Utiar Pradesh State Universities Act, 1973

IT IS HEREBY enacted in the Sixty-eighth Year of the Republic of India as follows :—
1

Shou title 1. This Act may be called the Uttar Pradesh State Universities (Amendment)
Act, 2017,

General 2. In the Uttar Pradesh State Universities Act, 1973 jfor the words

S";ET;:':? ?g ‘Doctor Bhimrao Ambedkar University, Agra’ wherever occurring including the Schedule

of 1973 the words *Dr. Bhimrao Ambedkar University, Agra” shall be substituted

STATEMENT OF OBJECTS AND REASONS

The name of Dr. Bhimrao Ambedkar is mentioned at the page no. 254 of the Constitution of India
in the form of his signature in Hindi. Agra University, Agra has been named in the name of Doctor
Bhimrao Ambedkar in Uttar Pradesh Universities Act, 1973. It has been decided to amend the name of the
University as Dr. Bhimrao Ambedkar University, Agra.

The Uttar Pradesh State Universities (Amendment) Bill. 2017 is introduced accordingly.
By order.

VIRENDRA KUMAR SRIVASTAVA.
Pramukh Sachiv.
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No. 1446(2YLXXIX-V-1-19-1(Ka)3-19
Dated Lucknow, August 5, 2019
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to -order the publication of the following English translation of the Uttar Pradesh Rajya
Vishwavidyalaya (Sanshodhar) Adhiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 6 of 2019) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on August 2, 2019. The Uchcha Shiksha
Anubhag-1 is administratively concerned with the said Adhiniyam.
THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2019
{U.P. Act No. 6 0of 2019) _
[As passed by the Uttar Pradesh Legislature]
AN
ACT

Jurther to amend the Uttar Pradesh State Universities A ct, 1973..

IT Is HEREBY enacted in the Seventieth Yea: of the Republlc of Indid as
follows :-

1. (1) This Act may be called the Uttar Pradesh State Umversmes (Amendment) Short title and -
Act, 2019. _ . sommencement

(2) It shall be deemed to have come into force on March 7, ‘20]9

2. In section 4 of the Uttar Pradesh State Umversntles Act 1973 ‘hereinafter Amendment of
section 4 of

referred to as the principal Act, in sub-section (1-A),- . R . . President's Act
. ~ {a) in clause (b) for the word "Fa1zabad" 'wherever occumng the word no. 10 of 1973

"Ayodhya" shall be substituted; as amended and
re-enacted by

(b) in clause (g) for the words "Allahabad State Umvers:ty, Allahaba "the UP.Actno. 29
words "Professor Rajendra Singh (Rajju Bhalya) Unlversny, Prayagraj" shall be of 1974
substituted.

(c) after clause (h), the following clauses shall be inserted, namely -
") a University to be known. as Saharanpur State Umversuy,
Saharanpur;”
"(j) a University to be known as Azamgarh State. University,
Azamgarh;" ,
3. In section 50 of the pnnmpal Act, aﬁer sub-section {1-E), the followmg sub- Amendment of
sections shall be inserted, namely :- - e U

"(1-F) Until the First Statutes of the Saharanpur State University, Sahdranpur
are made under this section, the Statutes of the University of Chaudhary Charan
Singh University, Meerut, as in force immediately before the establishment of the
said University shall apply to it subject to such adaptations and modifications as

* the State Government may, by notification, provide.”

"(1-G) Until the First Statutes of the Azamgarh State University, Azamgarh
are made under this section, the Statutes of the University of Vir Bahadur Singh
Purvanchal University, Jaunpur, as in force immediately before the establishment
of the said University shall apply to it subject to such adaptations and
modifications as the State Government may, by notification, provide."

4. In section 52 of the principal Act, affer sub-section (2-D) the following sub- ?gggf’;;m of

sections shall be inserted namely :-
"(2-E) Until the First Ordinances of the Saharanpur State University,
Saharanpur are made under sub-section (2), the Ordinances of the University of
- Chaudhary Charan Singh University, Meerut, as in force immediately before the
establishment of the said University, shall apply to it subject to such adaptations
and modifications as the State Government may, by notification provide."
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"(2-F} Until the First Ordinances of the Azamgarh State University,
Azamgarh are made under sub-section (2), the Ordinances of the University of
Vir Bahadur Singh Purvanchal University, Jaunpur as in force immediately
before the establishment of the said University, shall apply to it subject to such
adaptations and modifications as the State Government may, by notification

provide.”
© Amendment A 5. Inthe Schedule to the prmcnpa] Act, -
of Schedule . .
' (a) for the entries appearing at Serial no.2, the following entries shall be
substituted, namely :-
"2, Chaﬁdhary Charan Singh University, Meerut -
(i) Until the establishment of Districts of Bhaghpat, Bulandshahr, Gautam
_the Sahafanpur State  Buddha Nagar, Ghaziabad, Hapur, Meerut,
University, Saharanpur Muzaffar Nagar, Saharanpur and Shamli.
- (i) Upon the establishment of  Districts of Bhaghpat, Bulandshahr,_Gautam
the  Saharanpur  State Buddha Nagar, Ghaziabad, Hapur and
University, Saharanpur Meerut,
" (b) for the entries at serial no.6, the following entries shall column-wise be
substinnted, namely :-
1 2 3
6. Doctor Ram Manohar Districts of Ambedkar Nagar, Ayodhya,
Lohia Avadh University, Bahraich, Bara Banki, Gonda and
Ayodhya Sultanpur.
(¢) for the entries appearing at Serial no.9 the following entries -shall be
substituted, namely :-
"9, Vir Bahadur Singh Purvanchal University, Jaunpur
(1) Until the establishment of the Districts of Azamgarh Ghazipur, Jaunpur
Azamgarh State Umversny, and Mau.
Azamgarh
(ii) Upon the establishment of Districts of Ghazipur and Jaunpur.
the Azampgarh State
University,- Azamgarh -
(d) for the entries at serial no.12, the following entries shall column-wise be
substituted, namely :- :
1 2 . _ 3oL
12.  Professor Rajendra Singh Districts of Fatehpur, -K_aushambi,
(Rajju Bhaiya) - - * Pratapgarh and Prayagraj.
University, Prayagraj ‘
(e) after serial no. 14, the following serials shall be inserted, namely :-
"15..Saharanpur State University; District of Muzaffar Nagar,
© Saharanpur” : Saharanpur and Shamli.
"16. Azamgarh State University, Districts-of Azamgarh and Mau.
Azamgarh” ' ‘
;El:l;ﬂezf 6. (1) The State Government may, for the purpose of removing any difficulty in

relation to the establishment of the Saharanpur State University, Saharanpur and
Azamgarh State University, Azamgarh by order published in the Gazetre, direct that the
provisions of the principal Act shall during such period, as may be specified in the order,
have effect subject to such adaptations, whether by way of modification, addition or
omission as it may deem to be necessary or expedient :

Provided that no such order shall be made after two years from the date of
commencement of the Uttar Pradesh State Universities (Amendment) Act, 2019.

(2) The order issued under sub-section (1) shall be laid before each house of the

State Legislature.
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Repeal 7. (1) The Uttar Pradesh State Universities (Amendment) Ordinance, 2019 is  U.P. Ordinance
~ and saving - no. 1 of 2019
hereby repealed. ‘ : ‘
(2) Notwithstanding such repeal, anything done or any action taken under the
provisions of the principal Act as amended by the Ordinance referred to in sub-
section (1) shall be deemed to have been done or taken under the corresponding
provisions of the principal Act as ammended by this Act as if the provisions of this Act

were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

‘ Saharanpur is the northemmost district of Uttar Pradesh and is also a divisional headquarter.
Similarly, Azamgarh is centrally located and it is also a divisional headquarter. Since, there was no State
University in the said areas due to which the students thereof were facing difficulties in seeking higher
education. On the demand of the students and the public representatives, it had become necessary to
establish a State University in the each of districts of Saharanpur and Azamgarh. )
With reference to change of names of Faizabad and Allahabad as- Ayodhya and Prayagraj
respectively, the names of the Doctor Ram Manohar Lohiya Awadh University, Faizabad and Allahabad

State University, Allahabad had to be renamed accordingly.
In respect of excellent contribution of Professor Rajendra Singh the State University Allahabad

had been renamed as 'Professor Rajendra Singh (Rajju Bhaiya) University; Prayagraj'. ,
) It was therefore been decided to amend the Uttar Pradesh State Universities Act, 1973 to establish
a State University in each district of Saharanpur and-Azamgarh and changing the names of the Universities

as aforesaid.
Since the State Legislature was not in session and immediate legislative action was necessary to .

‘imb]emem the aforesaid decision the Uttar Pradesh State Universities (Amendment) Ordinance, 2019
(U.P. Ordinance no. 1 of 2019) was promulgated by the Governor on March 07, 2019.
This Bill is introduced to replace the aforesaid Ordinance.

By order,

J.P. SINGH-II,
Pramukh Sachiv.
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No. 1447(2)/LXXIX-V-1-19-1{Ka)6-19
_ Dated Lucimow, August 6, 2019
1IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation of the Uttar
Pradesh Rajya Vishwavidyalaya (Dwitiya Sanshddhan) Adhiniyam, 2019 (Uttar Pradesh
Adhiniyam Sankhya 11 of 2019) as passed by the Uttar Pradesh Legislature and assented to by
the Governor on August 5, 2019. The Uchcha Shiksha Anubhag-1 is admmlstratwely concerned

with the said Adhiniyam.

THE UTTAR PRADESH STATE UNIVERSITIES (SECOND AMENDMENT)
ACT, 2019

[U.P. ActNo. 11 of 2019]
(As passed by the Uttar Prade.;'h Legislature)
AN
ACT
further to amend the Uttar Pradesh State Universities Act, 1973.

IT IS HEREBY enacted in the Seventieth Year of the Republic of India

as follows :-
. (1) This Act may be called the Uttar Pradesh State Umversmes Short title and
(Second Amendment) Act, 2019. commencement
*(2) It shall be deemed to have come into fofce on June 03,2019,
2. In the Schedule to the Uttar Pradesh State Universities Act, 1973, Amendment of the
hereinafter referred to as the principal Act, - Schedule to the

. . . . . President's Act
(a) for the entries appearing at serial no. 3, the following entries shallbe o 100f 1973 as

-

substituted, namely :- amended and
Cown . . . S . . re-enacted by U.P.
.3. (%hhatrapah Shahu Ji Maharaj Districts of Aural}l.al1 EtawalT, Actno. 29 of 1974
University, Kanpur : Farrukhabad, Hardoi, Kannauj,

Kanpur Dehat, Kanpur Nagar,
Lakhimpur  Kheri, Sitapur,
Rae Bareli and Unnao."
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(b) for the entries appearing at serial no. 6, the following entries shall be
substituted, namely :-
"6. Doctor Ram Manohar Lohla Districts of Ambedkar Nagar,

Avadh University, Ayodhya Amethi, Ayodhya, Bahraich,
Barabanki, Gonda and
Sultanpur.”
Repeal and 3. (1) The Uttar Pradesh State Universities (Second Amendment)
saving Ordinance, 2019 is hereby repealed.

(2) Notwithstanding such repea] anything done or any action taken
under the provisions of the prmcnpa] Act as amended by the Ordinance referred_
to in sub-section (1) shall be deemed to have been done or taken under the
corresponding provisions of the principal Act as amended by this Act as if the
provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

' Amethi district of Uttar Pradesh came into existence by merging three tehsils of
Sultanpur district and two tehsils of Raebareli district. Though the District Amethi consisting of
partial areas of two State Universities namely Doctor Ram Manohar Lohia Avadh. University,
Ayodhya and Chhatrapati Shahu Ji Maharaj University, Kanpur established under The Uttar
Pradesh State Universities Act, 1973, Amethi district was included under the territorial
Jurisdiction of Chhatrapati Shahu Ji Maharaj University, Kanpur vide the Uttar Pradesh State
Universities (Amendment) Act, 2013 (U.P. Act No. 10 of 2013). Subsequent to inclusion of the
Amethi district under territorial jurisdiction of Chhatrapati Shahu Ji Maharaj University, Kanpur,
it was felt that the distance of Kanpur from Amethi is much more than that of Ayodhya from
Amethi. Highlighting the difficulties faced by the students and colleges of Amethi district, a
demand to reallocate the Amethi district into the territorial juﬁsdiction of Doctor Ram Manohar
Lohia Avadh University, Ayodhya was made by the public representatives and the colleges of
Amethi district before the State Government continuously. After due consideration of the
demand as aforesaid, it was decided to amend the Uttar Pradesh State Universities Act, 1973 to
place the Amethi district under the territorial jurisdiction of Doctor Ram Manohar Lohia Avadh
University, Ayodhya.

Since the State Législature was not in session and immediate legislative action was
necessary to implement the aforesaid decision the Uttar Pradesh State Universities (Second
Amendment)} Ordinance, 2019 (U.P. Ordinance no. 3 of 2019) was promulgated by the Governor
on June 03, 2019,

This Bill is introduced to replace the aforesaid'Ordinance.

By order,
-J.P. SINGH-I],
Pramukh Sachiv.
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No. 2242(2)/LXX1X-V-1~19-1{ka}17-19
Dated Lucknow, December 27,2019

-N pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vishwavidyalaya (Tritiya Sanshodhan) Adhiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 20 of 2019)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 26, 2019. The
Uchcha Shiksha Anubhag-1 is administratively concemed with the said Adhiniyam.

THE UTTAR PRADESH STATE UNIVERSITIES (T.H]RD AMENDMENT}

Short- title and
commencement

Amendment of
section 4 of
President’s
Actno. 10 of
1973 as
amended and
re-enacted by
U.P. Actno.
290f 1974

Amendment of
section 50

Amendment of
section 52

Amendment of
Schedule

ACT, 2019 :
(U. P. Act no, 20 of 2019)
[As passed by the Uttar Pradesh Legisiature)
AN
ACT

JSurther to amend the Uttar Pradesh State Universities Act, 1973.

IT IS HEREBY enacted in the Seventieth Year of the Republic of India as
follows :—

1. (1) This Act may be"ca]]ed_ the Uttar Pradesh State Universities (Third
Amendment) Act, 2019. '

(2) It shall be deemed to have come into force with effect from November 22,
2019, ' ’

2. In section 4 of the Uttar Pradesh State Universities Act, 1973, hereinafter
referred to as the principal Act, in sub-section (1-A), affer clause (j), the following clause
shall be inserted, namely — ‘

*(K) a University to- be known a Raja Mahendra Pratap Singh State

University, Aligarh;’*

3. In section 50 of the principal Act, gfter sub-section (1-G), the following

sub-section shall be inserted, namely — .
*“(1-H) Until the First Statutes of Raja Mahendra Pratap Singh State

University, Aligarh are made under this section, the Statutes of the University of

Doctor Bhim Rao Ambedkar University, Agra, as in force immediately before

the establishment of the said University shall apply to it subject to such

adaptations and modifications as the State Government may, by notification,

provide,””

4. In section 52 of the principal Act, affer sub-section (2-F), the following
sub-section shall be inserted, namely — )

*“(2-G) Until the First Ordinances of Raja Mahendra Pratap Singh State

‘ University, Aligarh are made under sub-section (2), the Ordinances of the University of

Doctor Bhim Rao Ambedkar University, -Agra, as in force immediately before the

establishment of the said University, shall apply to it subject to such adaptations and

modifications as the State Government may, by notification, provide.” |
5. In the Schedule to the principal Act,—

{a) for the entries appearing at serial no. 5, the following entries shall
substituted, namely :— ‘
*S. Doctor Bhim Rao Ambedkar University, Agra—
(i) Until the establishment of Raja Districts of Agra, Aligarh, Etah,
- Mahendra Pratap Singh State Firozabad, Hathras, Kasganj,
University, Aligarh Mainpuri and Mathura

e,

\
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(ii) Upon the establishment of Raja Districts of Agra, Firozabad,
Mahendra Pratap Singh State Mainpuri and Mathura
University, Aligarh .
(b) afier the serial no. 16, the following serial shall be inserted
namely- :
“17. Raja Mahendra Pratap Singh Aligarh, Etah, Hathras, Kasganj
, State University, Aligarh Districts
(;Rief;ril::l’:i] e‘;f 6. (1) The State Government may, for the purpose of removing apy difficulty in
relation to the establishment of Raja Mahendra Pratap Singh State University, Aligarh
by order published in the Gazette, direct that the provisions of the principal Act shall
during such period, as may be specified in the order, have effect subject to such
adaptations, whether by way of modification, addition or omission as it may deem to be
necessary or expedient ‘ ‘
Provided that no such order shall be made after two years. from the date of
commencement of the Uttar Pradesh State Universities (Third Am'endrheht) Act, 2019,
(2) The order issued under sub-section (1) shall be laid before each house of the
State Legislature. ' .
Repeal and 7. (1) The Uttar Pradesh State Universities (Third Amendment) UP. _
saving Ordinance, 2019 is hereby repealed. ' ‘ ‘ Ofd:_)”a?ce
(2) Notwithstanding such repeal, anything done or any action '2'3‘19" '
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been done
or taken under the ‘corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times. .

'STATEMENT OF OBJECTS AND REASONS

In relation to higher education the District of Aligarh is under the territorial jurisdiction of Doctor
Bhim Rao Ambedker University, Agra consisting of 8 districts of Uttar Pradesh including four districts of
Aligarh Division. Since there is no State University in Aligarh Division, the quality of higher education
was adversely affecting due to vast territorial jurisdiction of Doctor Bhim Rao Ambedker University, Agra.
Therefore for the purpose of effective control over affiliated colleges and to provide higher education to the
youth of ‘Aligarh Division and to promote and create the environment of higher education in the public of

‘the said division it was decided to amend the State Universities Act, 1973 to establish and incorporate a

State University in Aligarh Division by the name of Raja Mahendra Pratap Singh State University, Aligarh.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision the Uttar Pradesh State Universities (Third Amendment) Ordinance, 2019
(U.P. Ordinancé no. 6 of 2019) was promulgated by the Governor on November 22, 2019. ‘

This Bill is introduced tolreplace_the aforesaid Ordinance.

By order,
LP. SINGH-1],
Pramuk.fz Sachiv.
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No. 4192y LXXIX-V-1-20-1(ka)-10-2020
Dated Lucknow, March 12, 2020
In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar” Pradesh Rajya
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 8 of 2020} as
passed by the Uttar Pradesh Legislature and assented to by the Governor on March 11, 2020. The Uchcha
Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

- t

THE UTTAR PRADESH STATE UNIVERSITIES
(AMENDMENT) ACT, 2020

(U.P. Act no. 8 of 2020)
[As passed by the Uttar Pradesh Legislature)
AN
ACT
further to amend the Uttar Pradesh State Universities Act,1973.
IT 1S HEREBY enacted in the Seventy-first Year of the ‘Repubtlic of India as
follows:- ‘

1. This Act may be called the Uttar Pradesh State Universitiés (Amendment) Short title
Act, 2020.

2. In the Uttar Pradesh State Universities Act, 1973 hereinafter referred to as the General
principal Act for the words 'Khwaja Moinuddin Chishti Urdu, Arabi, Pharsi University, ﬁ;ﬁﬂﬁ:‘:cff
Lucknow' wherever occuring including the Schedule, the words 'Khwaja Moinuddin E;ﬂ%gg ;2;3;;5
Chishti Language University, Lucknow’ shall be substituted. enacted by UP.

Act no. 29 of 1974

3. In section 5 of the principal Act for sub-section (7), the following sub-section Amendment of

shall be substituted, namely — section 5

"(7} Notwithstanding anything contained in sub-section (1) the power
conferred on the Khwaja Moinuddin Chishti Language University, Lucknow in
respect of education and research of Indian and foreign languages and
advancement and dissemination of knowledge thereof shall be exercisable
throughout the State of Uttar Pradesh."

" 4. Section 7-B of the principal Act shall be omitted, o Omission of
‘ section 7-B

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Arabi, Pharsi University Act, 2009 (U.P. Act no. 12 of 2009) was enacted to-
provide for the establishment of an Arabi, Pharsi University at Lucknow in Uttar Pradesh for teaching and
research in Urdu, Arabi and Pharsi Languages. Later on, the Uttar Pradesh State Universities (Amendment)
Act, 2010 (U.P. Act no. 11 of 2010) was enacted by which the name of the University was changed as the
Uttar Pradesh Urdu, Arabi, Pharsi University, Lucknow and amalgamated in the State Universities.

Thereafter the name of the said University was changed as Manyavar Shri Kanshi Ram Ji Urdu,
Arabi, Pharsi University, Lucknow by the Uttar Pradesh State Universities (Amendment) Act, 2011

(U.P. Act no. 6 of 2011).
' Thereafter the name of the said University was changed as Khwaja Moinuddin Chishti Urdu,
Arabi, Pharsi University, Lucknow by the Uttar Pradesh State Universities (Amendment) Act, 2012
(U.P. Act no. 5 of 2013).
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In addition to the Indian Languages the teaching and learning of foreign languages as English,
French, German, Japanese and other foreign languages is necessary for employment and dissemination of
knowledge is global need today. There is no language University in Uttar Pradesh.

It has therefore been decided to change the name of the said University as Khwaja Moinuddin
Chishti Language University, Lucknow, Uttar Pradesh,

The Uttar Pradesh State University (Amendment) Bill, 2020 is introduced accordingly.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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FOR Wl IEMIRY TToie, 31 T, 2020

No. 1568(2)/LXXIX-V-1-20-1(ka)-37-20
Dated Lucknow, August 31, 2020

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vishwavidyalaya (Dwitiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 29 of 2020}
as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 28, 2020. The
Uchcha Shiksha Anubhag-1, is administratively concerned with the said Adhiniyam. )

THE UTTAR PRADESH STATE UNIVERSITIES (SECOND AMENDMENT)
ACT, 2020
(U.P. ACT No. 29 of 2020)
[As passed by the Uttar Pradesh Legislature)

AN

' ACT
Surther to amend the Uttar Pradesh State Universities Act, 1973.
IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as

follows:-

1. This Act may be called the Uttar Pradesh State Universities (Second _Shontite

Amendment) Act, 2020. ‘
2. In the Schedule to the Uttar Pradesh State Universities Act, 1973 for the ~Amendmentof
entries  appearing Serial no. 1 and 3 the following entries shall be substituted _:ﬂ:f,::;ﬁ‘;:g(’

namely :- _ ‘ _ Act no. 10 of
_ ) 1973 as °
amended and
re-enacted by
U.P. Actno. 29
of 1974

*1. The University of Lucknow Districts of Hardoei, Lucknow, Lakhimpur

' _ Kheri, Sitapur and Rae Bareli.

3. Chhatrapati Shahu Ji Maharaj Districts of Auraiya, Etawah,

University, Kanpur ' Farrukhabad, Kannauj, Kanpur Dehat,
Kanpur Nagar and Unnao."

STATEMENT OF OBJECTS AND REASONS

University of Lucknow, Lucknow and Chhatrapati Shahu Ji Maharaj University, Kanpur are State
Universities established under the Uttar Pradesh State Universities Act, 1973. Lucknow is the only district
of Lucknow Division which falls under the territorial jurisdiction of University of Lucknow, Lucknow
while rest of the districts of Lucknow Division fall under the territorial jurisdiction of Chhatrapati Shahu Ji
Maharaj University, Kanpur. The number of colleges affiliated to University of Lucknow, Lucknow is 160
while the number of colleges affiliated to Chhatrapati Shahu Ji Maharaj University, Kanpur is 950. Due to
the extensive territorial Jurisdiction of Chhatrapati Shahu Ji Maharaj University, Kanpur students residing
in far-off districts have to face a lot of difficulties in pursuing higher studies due to the increased physical
distance. Also, the income of the two universities varies according to the number of affiliated colleges.
University of Lucknow, Lucknow is always in deficit and is dependent on the State Government for
financial assistance while Chhatrapati Shahu Ji Maharaj University, Kanpur is self sufficient. It"has,
therefore, been decided to amend the said Act to increase the territorial jurisdiction of University of
Lucknow, Lucknow thereby reducing difficulties being faced by students, and at the same time making it a
self-sufficient University.

The Uttar Pradesh State Univer;ity (Second Amendment) Bill, 2020 is introduced accordingly.
By order,

J. P. SINGH-I],
Pramukh Sachiv. .
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-, No. 791 @YLXXIX-V-1-21-1-ka-18-21

- : . ) Dated Lucknow, August 24, 2021 i

In pursuance‘of the provisions of clause (3) of Article 348 of thie Constitution of India, the
Governor is pleased to order the publication of the following English translation of'the Uttar Pradesh Rajya
Vishwavidyalaya ( Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh Adhiniyam Sankhya 19 bf _2021) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on August 24, 2027 The Uccha
Shiksha Anubhag-1 is admmlstratwely concerned with the said Adhiniyam.

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT)

n _ . ACT, 2021 .
- R ; (UP. Act no. 19 of 2021)
B [4s passed by the Uttar Pradesh Leg:s[ature]
L ! L: AN . oo
Act -

Jurther to amend the Uttar Pradesh State Universities Act,-1973.

IT 1s HEREBY enacted in the Seventy second Year of the Republic of India as
follows:-

1. (1) This Act may be cal]eqP the Uttar Pradesh State Universities  Shorttitle and
(Amendment) Act, 2021. commencement

{2) 1t shall be deemed to have come into force with effect from 3 August, 2021.

2. In section 4 of the Uttar Pradesh State Universities Act, 1973, heréinaﬁer Amendment of
referred to as the "Principal Act”, in clause (i) of sub-section (1-A) for the words ;‘;‘?“_‘:}“ 41’0fAct
, ] . . . - President’s
. "Saharanpur State University, Saharanpur” the words "Maa Shakumbhari University, . 100r1973as
Saharanpur” shall be substituted. : amended and re- -

enacted by U.P.
“ Act no. 29 of
' 1974

‘3. In the Schedule to the Principal Act, for the entry appearing at serial no, 15 Amendment of
in Column no. 2 of the said Schedule, for the’words "Saharanpur State University, Schedule
Saharanpur” the words "Maa Shakumbhari University, Saharanpur"” shall be substituted.-

Repeal and saving 4, (1) The Uttar Pradesh State Universities {Amendment) U.P. Ordinance
Ordinance, 2021 is hereby repealed. no. 5 of 2021
I

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the prinéipal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the correspondmg prov;smns of the
principal Act as amended by this Act as if the prowsmns of this Act
were in force at all material tlmes . i

e 1 F SO 5o
o RN QR P
T %" 1 STATEMENT OF OBJECTS AND REASONS ¥ |
7 oL E P !

The Uttar Pradesh State Universities Act, 1973 (President Act no. 10 of‘ 1973) has been enacted to
an.l'end and consolidate the laws relating to certain Universities in Uttar Pradesh. By amending the said Act
thtough the Uttar Pradesh State Universi;ies (Amendment) Act, 2019 (U.P. Act no. 6 of 2019), a
University has been established in Saharanpur district by .the name of “Saharanpur State University,
Saharanpur™. )
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The ancient te:mple of Goddess Shakumbhari Devi is situated in Saharanpur district, which is one
of the famous Shakti Peeth of India. The general public has an unwavering reverence for
Maa Shakumbhari Devi. Dedicating.the Saharanpur State UniVersity, Saharanpur established by the State’
Government to Maa Shakumbhari Devi, it was decnded to nz‘lme the said University after her name in
accordance with the sentiments of the general pubhc and at the same time enabling the Umvers:ty to
contribute to the advancement of Indian culture and civilization through higher education. In view of the
above, it was decided to. change the name of “Saharanpur State University, Saharanpur" to

“Maa Shakumbhan University, Saharanpur” by amendmg section 4 and Schedule of the aforesald Act.

Since the State Leglslature was not in session and immediate legislative action was necessary to
implement the aforesaid dec:snon,.the Uttar Pradesh State Umversmes (Amendment) Ordmance 2021

(U.P’: Ordihance no. 5 of 2021) waspromulgated by the Gavernor on August 03, 2021. 2

This Bill is introduced to replace the aforesaid Ordinance. .

s

- -
) - By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
s
o ” - IR
- i . 3 :L
1
s M ‘ ’i
{
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No. 301 2)/LXXIX-V-1-2022-1(ka}-2-2022
Dated Lucknow, June 3,2022

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Rajya Vishwavidyalay (Sanshodhan) Adhiniyam, 2022 (Uttar Pradesh Adhiniyam Sankhya 6 of 2022)
as passed by the Uttar Pradesh Legistature and assented to by the Governor on June 3, 2022. The Uccha

Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.
THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT)
ACT, 2022
(U.P. Act no. 6 of 2022)
[4s passed by the Uttar Pradesh Legisiature)
AN
ACT
Surther to amend the Uttar Pradesh state Universities Act, 1973.
[T IS HERERY enacted in the Seventy third Year of the Republic of India as
follows:-

I. This Act may be called the Uttar Pradesh State Universities (Amendment)
Act, 2022.

(2) [t shall be deemed to have come into force with effect from January 7, 2022,

2. In section 4 of the Uttar Pradesh State Universities Act, 1973, hereinafter
referred to as the “principal Act", in clause (J) of sub-section (1-A) for the words
"Azamgarh State University, Azamgarh " the words "Maharaja Suhel Dev State
University, Azamgarh" shall be substituted.

3. In the Schedule to the principal Act, Jor the entry appearing at serial no. 16
in Column no. 2 of the said Schedule, for the words " Azamgarh State University,
Azamgarh" the words "Maharaja Suhel Dev State University, Azamgarh" shall be
substituted.

Repeal and saving * 4. (1) The Uttar Pradesh State Universities (Amendment)

Ordinance, 2022 is hereby repealed. :

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of therprincipal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.

STATEMENT OF OBJECTS AND REASONS

Short title anc
commencement

Amendment  of
section 4  of
President’s Ao
no, 10 of 1973 as
amended and re-
enacted by U.P
Act no, 29 of
1974

Amendment
of Schedule

U.P.
Ordinance no.
2 0f 2022

The Uttar Pradeé_h State Universities Act, 1973 (President's Act no. 10 of 1973} has been enacted

to amend and consolidate the laws relating to certain Universities in Uttar Pradesh. By amending the said

Act through the Uttar Pradesh State Universities (Amendment) Act, 2019 (U.P. Act no. 6 of 2019), a

University has been established in Azamgarh district by the name of

Azamgarh”.
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Shravasti empéror Veer Suhel Dev was a prominent leader of India in the early eleventh century.
He considered the protection of Indian religion, society, civilization and culture as his duty and showed"
the best organization power to protect to the identity of the nation. In view of his contribution for the
protection of religion, society, civilization, culture and in accordance with the sentiments of the general
poblic, it was decided to change the name of “Azamgarh State University, .Azamgarh” to

“Maharaja Suhel Dev State University, Azamgarh” by amending section 4 and Schedule of the aforesaid
Act,

Since the State Legislature was not in session and immediate Iegislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh State Universities (Amendment) Ordinance, 2022

(U.P. Ordinance no. 2 of 2022) was promulgated by the Governor on January 07, 2022,

This Bill is introduced to replace the aforesaid Ordinance.

By order, -
, ATUL SRIVASTAVA,
_ : Pramukh Sachiv. .
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No. 601 (2)/LXXIX-V-1-2023-1-ka-20-2023
Dated Lucknow, December 8, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 21 of 2023) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7, 2023. The Uccha
Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT)

ACT, 2023
(U.P. Actno. 21 0f 2023)
[A4s passed by the Uttar Pradesh Legislature]
AN
Act
Sfurther to amend the Uttar Pradesh State Universities Act, 1973.

IT Is HEREBY enacted in the Seventy fourth Year of the Republic of India as
follows:-

1. (1) This Act may be called the Uttar Pradesh State Universities Shorttitle and
(Amendment) Act, 2023. commencement

(2) It shall be deemed to have come into force with effect from November §,
2023.

2. In section 4 of the Uttar Pradesh State Universities Act, 1973, (hereinafter ~Amendment of
referred to as the "principal Act"), in sub-section (1-A) affer clause (k), the following ~section 4 of

clauses shall be inserted, namely:- President's Act
no. 10 of 1973 as

"(I) a University to be known as Maa Pateswari Devi State University,
amended and

Balrampur; re-enacted by

(m) a University to be known as Maa Vindhyavasini State University, U.P. Actno. 29 of

Mirzapur; 1974
(n) a University to be known as Uttar Pradesh State University,
Moradabad."
3. In section 50 of the principal Act, affer sub-section (1-H), the following Amendment of
sub-sections shall be inserted, namely :- section 50

"(1-I) Until the First Statutes of Maa Pateswari Devi State University,
Balrampur are made under this section, the Statutes of the University of
Dr. Ram Manohar Lohiya Awadh University, Ayodhya as in force
immediately before the establishment of the said University shall apply to it
subject to such adaptations and modifications as the State Government may, by
notification, provide.

(1-J) Until the First Statutes of Maa Vindhyavasini State University,
Mirzapur are made under this section, the Statutes of the University of
Mahatma Gandhi Kashi Vidyapith, Varanasi, as in force immediately before
the establishment of the said University shall apply to it subject to such
adaptations and modifications as the State Government may, by notification,
provide.

(1-K) Until the First Statutes of Uttar Pradesh State University,
Moradabad are made under this section, the Statutes of the Mahatma Jyotiba
Phule Rohilkhand University, Bareilly, as in force immediately before the
establishment of the said University shall apply to it subject to such
adaptations and modifications as the State Government may, by notification,
provide."
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Amendment of
section 52

Amendment of
Schedule

4. In section 52 of the principal Act, after sub-section (2-G) the following

sub-sections shall be inserted, namely :-

"(2-H) Until the First Ordinances of Maa Pateswari Devi State University,
Balrampur are made under sub-section (2), the Ordinances of the Dr. Ram
Manohar Lohiya Awadh University, Ayodhya, as in force immediately before
the establishment of the said University, shall apply to it subject to such
adaptations and modifications as the State Government may, by notification,
provide.

(2-I) Until the First Ordinances of Maa Vindhyavasini State University,
Mirzapur are made under sub-section (2), the Ordinances of the University of
Mahatma Gandhi Kashi Vidyapith, Varanasi, as in force immediately before the
establishment of the said University, shall apply to it subject to such adaptations
and modifications as the State Government may, by notification, provide.

(2-J) Until the First Ordinances of Uttar Pradesh State University, Moradabad
are made under sub-section (2), the Ordinances of the Mahatma Jyotiba Phule
Rohilkhand University, Bareilly, as in force immediately before the establishment
of the said University, shall apply to it subject to such adaptations and
modifications as the State Government may, by notification, provide."

5. In the Schedule to the principal Act,—

(a) for the entries appearing at serial no. 6, the following entries shall
substituted, namely :-

"6 . Dr. Ram Manohar Lohiya Awadh University, Ayodhya -

(i) Until the establishment of Maa
Pateswari Devi State University,
Balrampur.

Districts of Ambedkar Nagar,
Ayodhya, Bahraich, Barabanki,
Gonda and Sultanpur.

(i1) Upon the establishment of Maa
Pateswari Devi State University,
Balrampur.

Districts of Ambedkar Nagar,
Ayodhya, Barabanki, and
Sultanpur ."

(b) for the entries appearing at serial no. 7, the following entries shall
substituted, namely :-

""7. Mahatma Jyotiba Phule Rohilkhand University, Bareilly -

(@)

(i)

(@)

(i)

Until the establishment of Uttar
Pradesh State University,
Moradabad.

Upon the establishment of Uttar
Pradesh State University,
Moradabad.

Districts of Bareilly, Budaun,
Pilibhit, Shahjahanpur, Moradabad,
Bijnor, Amroha (Jyotiba Phule
Nagar), Rampur and Sambbhal.

Districts of Bareilly, Budaun,
Pilibhit, Shahjahanpur."

(c) for the entries appearing at serial no. 10, the following entries shall

substituted, namely :-

"10. Mahatma Gandhi Kashi Vidyapith, Varanasi -

Until the establishment of Maa
Vindhyavasini State University,
Mirzapur.

Upon the establishment of Maa
Vindhyavasini State University,
Mirzapur.
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(d) for the entries appearing at serial no. 13, the following entries shall
substituted, namely :-

"13. Siddharth University, Kapilvastu, Siddharth Nagar -

(i) Until the establishment of Maa Districts of Balrampur,

Pateswari Devi State University, Shravasti, Basti, Sant Kabir

Balrampur. Nagar, Mabharajgan;j and
Siddharth Nagar.

(i) Upon the establishment of Maa Districts of Basti, Sant Kabir

Pateswari Devi State University, Nagar, Maharajgan;j and
Balrampur. Siddharth Nagar."

(e) after serial no. 17, the following serial numbers and entries relating
thereto shall column-wise be inserted, namely:-

"18. Maa Pateswari Devi State Bahraich, Gonda, Balrampur,
University, Balrampur. Shravasti Districts.

19. Maa Vindhyavasini State Mirzapur, = Bhadohi  (Sant
University, Mirzapur. Ravidas Nagar), Sonbhadra
Districts.

20. Uttar Pradesh State University, Amroha (Jyotiba Phule Nagar),
Moradabad. Bijnor, Moradabad, Rampur,
Sambhal Districts."

6. (1) The State Government may, for the purpose of removing any difficulty in
relation to the establishment of Maa Pateswari Devi State University, Balrampur, or Maa
Vindhyavasini State University, Mirzapur, or Uttar Pradesh State University, Moradabad,
by order published in the Gazette, direct that the provisions of the principal Act shall
during such period, as may be specified in the order, have effect subject to such
adaptations, whether by way of modification, addition or omission as it may deem to be
necessary or expedient :

Provided that no such order shall be made after two years from the date of
commencement of this Act .

(2) Every order made under sub-section (1) shall be laid before both the Houses of
the State Legislature , as soon as may be, after it is made.

Repeal and 7. (1) The Uttar Pradesh State Universities (Amendment)
saving

Ordinance, 2023 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh State Universities Act, 1973) President's Act no. 10 of 1973( has been
enacted to amend and consolidate the laws relating to certain Universities in the State of Uttar
Pradesh.

The Government of Uttar Pradesh has set a vision of establishing one State University in
each division to provide quality higher education. In pursuance of this goal, there was a need to
establish one State University each in Devipatan division, Vindhyachal division and Moradabad
division to ensure availability of higher education.

In view of the above, it was decided to amend the aforesaid Act to provide for the
establishment Maa Pateshwari Devi State University, Balrampur in Devipatan division, Gonda;
Maa Vindhyavasini State University, Mirzapur in Vindhyachal division, Mirzapur; and Uttar
Pradesh State University, Moradabad in Moradabad division, Moradabad.

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh State Universities (Amendment)
Ordinance, 2023(U. P. Ordinance no. 18 of 2023 (was promulgated by the Governor on
8™ November, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

FoT0godT0—T0d0 791 JISTUF—2023—(2264)—599 URRI—(HHRIER / Tlo / ATHIT) |
YlovH0gouI0—Todio 142 10 fAemii—2023—(2265)—300 UfcRI—(@Fgex / Elo / JATHHC) |
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No. 340(2)/LXXIX-V-1-2024-1-ka-16-2024
Dated Lucknow, August 13,2024

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vishwavidyalay (Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya 10 of 2024) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on August 12, 2024. The Uccha Shiksha
Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT ) ACT, 2024
(U.P. ACT No. 10 Of 2024)
[A4s passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh State Universities Act, 1973.
IT IS HEREBY enacted in the Seventy-fifth year of the Republic of India as follows:—

Short title and 1. (1) This Act may be called the Uttar Pradesh State Universities (Amendment)
commencement A ct, 2024.

(2) It shall be deemed to have come into force with effect from the 19™ day of
July, 2024.
Amendment  of 2. (1) In the Uttar Pradesh State Universities Act, 1973 hereinafter referred to as
section 4 of the "principal Act", in sub-section (1-A) of section 4,-
President’s — Act "(a) In clause (j), for the words and symbol "Maharaja Suhel Dev State

no. 10 of 1973 as
amended and re-
enacted by U.P.
Act no. 29 of
1974

Amendment  of
Section 50

University, Azamgarh", the words and symbol "Maharaja Suhel Dev University,
Azamgarh" shall be substituted.

(b) In clause (k), for the words and symbol "Raja Mahendra Pratap Singh
State University, Aligarh", the words and symbol "Raja Mahendra Pratap Singh
University, Aligarh" shall be substituted.

(c) In clause (1), for the words and symbol "Maa Pateshwari Devi State
University, Balrampur", the words and symbol "Maa Pateshwari University,
Balrampur" shall be substituted.

(d) In clause (m), for the words and symbol "Maa Vindhyavasini State
University, Mirzapur", the words and symbol "Maa Vindhyavasini University,
Mirzapur" shall be substituted.

(¢) In clause (n), for the words and symbol "Uttar Pradesh State
University, Moradabad", the words and symbol "Guru Jambheswar University,
Moradabad" shall be substituted."

3. (1) In section 50 of the principal Act,-

"(a) In sub-section (1-G), for the words and symbol "Maharaja Suhel Dev
State University, Azamgarh", the words and symbol "Maharaja Suhel Dev
University, Azamgarh" shall be substituted.

(b) In sub-section (1-H), for the words and symbol "Raja Mahendra Pratap
Singh State University, Aligarh", the words and symbol "Raja Mahendra Pratap
Singh University, Aligarh" shall be substituted.

(¢) In sub-section (1-I), for the words and symbol "Maa Pateshwari Devi
State University, Balrampur", the words and symbol "Maa Pateshwari
University, Balrampur" shall be substituted.

(d) In sub-section (1-J), for the words and symbol "Maa Vindhyavasini
State University, Mirzapur", the words and symbol "Maa Vindhyavasini
University, Mirzapur" shall be substituted.

(e) In sub-section (1-K), for the words and symbol "Uttar Pradesh State
University, Moradabad", the words and symbol "Guru Jambheswar University,
Moradabad" shall be substituted."
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4. (1) In section 52 of the principal Act,-

"(a) In sub-section (2-F), for the words and symbol "Maharaja Suhel Dev
State University, Azamgarh", the words and symbol "Maharaja Suhel Dev
University, Azamgarh" shall be substituted.

(b) In sub-section (2-G), for the words and symbol "Raja Mahendra Pratap
Singh State University, Aligarh", the words and symbol "Raja Mahendra Pratap
Singh University, Aligarh" shall be substituted.

(¢) In sub-section (2-H), for the words and symbol "Maa Pateshwari Devi
State University, Balrampur", the words and symbol "Maa Pateshwari
University, Balrampur" shall be substituted.

(d) In sub-section (2-I), for the words and symbol "Maa Vindhyavasini
State University, Mirzapur", the words and symbol "Maa Vindhyavasini
University, Mirzapur" shall be substituted.

(e) In sub-section (2-J), for the words and symbol "Uttar Pradesh State
University, Moradabad", the words and symbol "Guru Jambheswar University,
Moradabad" shall be substituted."

5. In the Schedule to the principal Act, for the words and symbol,
"Maharaja Suhel Dev State University, Azamgarh", the words and symbol "Maharaja
Suhel Dev University, Azamgarh", "Raja Mahendra Pratap Singh State University,
Aligarh", the words and symbol "Raja Mahendra Pratap Singh University, Aligarh", "Maa
Pateshwari Devi State University, Balrampur", the words and symbol "Maa Pateshwari
University, Balrampur", "Maa Vindhyavasini State University, Mirzapur", the words and
symbol "Maa Vindhyavasini University, Mirzapur" and "Uttar Pradesh State University,
Moradabad", the words and symbol "Guru Jambheshwar University, Moradabad" shall be
substituted.

Repeal and saving 6. (1) The Uttar Pradesh State Universities (Amendment)
Ordinance, 2024 is hereby repealed.
(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.

STATEMENT OF OBJECTS AND REASONS

Amendment  of
Section 52

Amendment of
Schedule

U.P.Ordinance
no. 12 of 2024

The Uttar Pradesh State Universities Act, 1973 (President’s Act no. 10 of 1973) has been enacted

to amend and consolidate the laws related to certain universities in Uttar Pradesh.

To provide quality higher education, the Uttar Pradesh Government has set the goal of

establishing a State University in each division. In pursuit of this goal, one University each has been

established in Devipatan Division, Vindhyachal Division and Moradabad Division. An ancient Temple

of Guru Jambheshwar Ji is located in Moradabad district and the general public has unwavering faith in

Guru Jambheshwar Ji In view of the above, it was decided to amend the aforesaid Act to rename the Uttar

Pradesh State University, Moradabad, established in Moradabad district as Guru Jambheshwar University
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and similarly to rename Maharaja Suheldev State University, Azamgarh, Maa Vindhyavasini State
University, Mirzapur, Maa Pateshwari State University, Balrampur and Raja Mahendra Pratap Singh
State University, Aligarh as Maharaja Suheldev University, Azamgarh, Maa Vindhyavasini University,
Mirzapur, Maa Pateshwari University, Balrampur and Raja Mahendra Pratap Singh University, Aligarh
respectively.

Since the State Legislature was not in session and immediate legislative action was required to
implement the aforesaid decision, the Uttar Pradesh State Universities (Amendment) Ordinance, 2024

(U.P. Ordinance no. 12 of 2024) was promulgated by the Governor on 19-07-2024.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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